FORM G
INVITATION FOR EXPRESSION OF INTEREST (“EOI”) FOR
NEPTUNE VENTURES AND DEVELOPERS PRIVATE LIMITED OPERATING IN
CONSTRUCTION AND TRADING OF REAL ESTATE

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along
with PAN/ CIN/ LLP No.

Neptune Ventures and Developers Private Limited
PAN: AACCN9%418J
CIN: U45202MH2009PTC189590

Address of the registered office

Registered Office: 4th Floor, Eastern Business
District, Near Mangatram Petrol Pump, L B S Road,
Bhandup(W) Mumbai Mumbai City MH

URL of website

NA

Details of place where majority of
fixed assets are located

Neptune Magnet Mall, Eastern Business District, Near
Mangatram Petrol Pump, L B S Road, Bhandup(W)
Mumbai Mumbai City MH

Installed capacity of main products/
services office (if any) of corporate
debtor

CD is engaged in construction and trading of real estate
and major investment as specified in point no-4

Quantity and value of main products/
services sold in last financial year

Not Available

Number of employees/ workmen

28 Employees (as per CD but yet to be verified by undersigned)

Further details including last available
financial statements (with schedules)
of two years, lists of creditors, relevant
dates for subsequent events of the
process are available at:

http://arck.in, under the case list
“Neptune Ventures and Developers Private Limited”

Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at:

Minimum Eligibility Criteria for resolution applicants
(Singly, Jointly or in consortium) to approach the
Resolution Professional (“RP”’) with Resolution Plan: -

1. Minimum Net-Worth of INR 10 crores supported by
Documentary Evidence

2. For Financial Entities including ARCs** /NBFCs /AIF

AUM/ Funds Deployed/Committed funds available for
investment of INR 100 Crores as on latest available
Balance Sheet not prior to 31-03-2022.

** ARCs participation is subject to the rules and
regulations of Reserve Bank of India

# In the event of a consortium between applicants
belonging to aforementioned two classes having different
eligibility criteria, the eligibility would be calculated in
proportion to their share in the consortium.

Complete details / Detailed EOI are available on website,
www.arck.in or may be sought by E-mail at
neptuneventures.ibc@gmail.com




10. | Last date for receipt of expression of | 30.09.2023
interest
11. |Date of issue of provisional list of | 10.10.2023
prospective resolution applicants
12. |Last date for submission of objections | On or before 15.10.2023
to provisional list
13. | Process email id to submit EOI neptuneventures.ibc@gmail.com

For Neptune Ventures and Developers Private Limited
Sandeep Mahajan— Resolution Professional
IBBI Regn No.: IBBI/IPA-001/IP-P00991/2017-2018/11631

AFA Valid till: 19.12.2023

Address: C2/288, Janak Puri, New Delhi -110058
Email: neptuneventures.ibc@gmail.com

Mob: 9810020531

Date: 15.09.2023
Place: Mumbai
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Public are informed that, my client Smt,
Anusuyamma has lost the Original documents of
Hakku Pathra dated 29/1/1991 issued by the
Government of Karnataka in the name of Prabha.
If any person/s firm company, institution or
organization has any claim are holding the afore
mentioned document, they may contact the)
undersigned in writing within 7 days from the date
of this notice failing which it will be presumed that|
there are no claims.

SCHEDULE : Al that piece and parcel of the
property bearing No. 43-504-393, Old No. 168,
Ward No. 20, Dandupalya, Kasaba Hobli, Hoskote
Taluk, Bangalore Rural District, measuring East to

IN THE COURT OF THE HON'BLE 11 ADDL.
CHIEF JUDICIAL MAGISTRATE AT BANGALORE
Crl. Mis.No. 1191/2023
BETWEEN: 1.Smt. Ramakka, W/o. Late. Sri.

Venaktar A 1appa
Palam Venkataramanappa, aged about 85 years,

2. Smt. Chikka Kullamma, W/o. K.Y. Thimma
Reddy, D/o. Late. Sri. Venaktaramanappa @ S.V.
Venkatar @ Palam
aged about 59 years,

3. Smt. Sunkamma, \W/o. Ramachandra Reddy .C,
D/o. Late. Sri. Venaktaramanappa @ S.V.
Venkatar @ Palam 1anappa,
aged about 55 years,

Petitioner No.1 to 3 are R/at. Sulikunte Village,
Varthur Hobli, Bangalore East Taluk, Bangalore-
562125.

4. Sri. R dra, S/o. Late. Ct aged
about 58 years, R/at. Dommasandra Village,

1anappa,

Sarjapura Hobli, Anekal Taluk, Bangalore Urban
District. ...PETITIONERS

AND: The Tahasildar, Registrar of Births & Deaths,
Bangalore East taluk, K.R.Puram, Bangalore...
RESPONDENT

West 9.144018 mtrs and North to South 12.192024
mtrs, in all measuring 111.4836 sq mtrs, and|
bounded on: East by : Road, West by : Property,
North by : Road, South by : Government Land,

KSR Associates

ADVOCATES & LEGAL CONSULTANTS OFFICE#|
53/1, 1th Floor, Guttahalli Main Road, D.T,
Street, 8th Cross, Malleshwaram, Bangalore -|
560003

Email: raviksadvocate@gmail.com

Mobile: 99450 00789

NOTICE

Whereas, the petitioners have filed the above
petition U/s. 13(3) of the birth and death acts seeking
direction to the commissioner Bangalore to register
the death of the deceased is the husband of the
petitioner No.1 and father of petitioner No.2 and 3
and petitioner No.4 is grandson by name
Venkataramanappa @ S.V. Venkataramanappa @
Palam Venkataramanappa, who died on
08-08-1972 at Sulikunte Village, Varthur Hobli,
Bangalore East Taluk.
If any person interested in the matter may appear
before Hon'ble Il Addl. Chief Judicial Magistrate at
Bangalore, either personally or through an advocate
duly instructed on 29-09-2023 at 11:00 A.M., to
which date the case is posted for hearing.
Given under my hand and the seal of the court on
12-09-2023.

By order of the court, Sheristedar, Court of chief
Judicial Magistrate, Bangalore Rural District,
Bangalore.

Advocate for Petitioner: N. SRIDHAR
No.113, 3rd Floor, Hospital Road, Behind Mysore
Bank, Bangalore.

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,

CIN NO - U65922KL2010PLC025624, Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No. €38 &
€39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517

Email Id: authorised.officer@muthoot.com

frl

muthoot

HOUSING FINANCE

APPENDIX -IV[Rule 8(1)] Possession Notice (For Inmovable Property)

Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Ltd., under the Securitisation And Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to helow mentioned Borrower/s / Guarantor/s. After
completion of 60 days from date of receipt of the said notice, The Borrower/s / Guarantor/s having failed to repay the amount, notice is hereby given
to the Borrower/s / Guarantor/s and the public in general that the undersigned has taken Symbolic Possession of the property described herein
below in exercise of powers conferred on them under section 13(4) of the said Act read with Rule 8 of the said Rules on this.

SR. Date of Demand Total 0/s Amount (Rs.) .

NO Name of Borrower / Co-Borrower/ Guarantor Notice Future Interest Applicable Date of Possession
LAN No. 11106083898 Rs.11,03,577/-as on

1 “June- E s
1. Mohan Kumar G, 2. Rajamma 27-June-2023 12-June-2023 11-September-2023

Description of Secured Asset(s) /Immovable Property (ies) : - ALL THE PIECE AND PARCEL OF PROPERTY BEARING SITE NO: 31, PROPERTY BEARING SERIAL
NO: 301, MEASURING 30 X 40 FEET IN ALL MEASURING SQ. FT 1200 SQUARE FEET ALONGWITH 28 X 30 FEET RCC ROOFED HOUSE, SITUATED AT
BYAGADADEVANAHALLI VILLAGE PANCHAYAT, THATNAHALLI VILLAGE, KASABA HOBLI, ANEKAL TALUK, BANGALORE URBAN DISTRICT BOUNDED BY: EAST — ROAD,
WEST - HOUSE BELONGS TO RAMAIAH, NORTH - HOUSE BELONGS TO KRISHNAPPA, SOUTH - AMBEDKAR BHAVAN

LAN No. 11106106922
2. |1. Shashikumar V, 2. Lakshmamma , 3. Venkateshppa
Alias Venkateshappa , 4. Govindaraju V, 5. Lokesh

Rs.10,67,452/- as on

27-June-2023 12-June-2023

11-September-2023

Description of Secured Asset(s) /Immovable Property (ies) : - ALL THE PIECE AND PARCEL OF THE IMMOVABLE PROPERTY BEARING PROPERTY NO.2, KHATA
N0.2254/R3/2 (OLD NO.3), MEASURING EAST TO WEST: 12 1/2 FEET AND NORTH TO SOUTH: 30 FEET TOTAL MEASURING 375 SQUARE FEET SITUATED AT MAILSANDRA
VILLAGE, KENGERI HOBLI, BANGALORE SOUTH TALUK (BEFORE COMES UNDER PATTANAGERE PANCHAYT THEN RAJARAJESHWARI (CMC), PRESENTLY WITHIN LIMITS
BBMP BOUNDED ON: EAST BY : PROPERTY BELONGS BASAMMA, WEST BY :PROPERTY BELONGS MUNIVENKATTAPA, NORTH BY : ROAD, SOUTH BY : ROAD

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Muthoot Housing Finance Company Limited, for an above mentioned demanded amount and further interest thereon.

BENGALURU | FRIDAY, 15 SEPTEMBER 2023 BllSiIleSS Standard

indiamart

IndiaMART InterMESH Limited

Corporate Identity Number (CIN): L74899DL1999PLC101534
Regd. Office: 1% Floor, 29-Daryaganj, Netaji Subash Marg, New Delhi - 110002
Corp. Office: 6" Floor, Tower 2, Assotech Business Cresterra, Plot No. 22, Sector- 135, Noida- 201 305,
Uttar Pradesh, India | Tel: +91-011-45608941/+91-9696969696
Website: www.indiamart.com | E-mail: cs@indiamart.com
Contact Person: Manoj Bhargava, Group General Counsel, Company Secretary and Compliance Officer

Place : Karnataka, Date : 14 September, 2023 Sd/- Authorised Officer, For Muthoot Housing Finance Company Limited

NOTICE is hereby given that the Certificate(s) for 3120 Equity
Shares under Certificate No. 10277 with Dist. Nos. from
23985501-23988620 under Folio No. TWK0008168 shares of
TITAN COMPANY LIMITED Standing in the
name of K. M. SHANKAR PRABHU have been lost
or mislaid and the undersigned has applied to the Company to
issue duplicate Certificate(s) for the said shares.
Any person who has any claim in respect of the said
shares should write to our Registrar & Transfer Agent-
TSR CONSULTANTS PRIVATE LIMITED, C-101, 1 Floor,
247 Park, L. B. S. Marg, Vikhroli (West), Mumbai-400 083,
within one month from this date else the company will proceed
to issue duplicate Certificate(s).
ANITHA SHANKER PRABHU & ANAND SHANKER PRABHU
(Name of the Legal Heirs)

Date : 14.09.2023

Government of Punjab
Tender Notice Reference No. PIDB/Projects/2023/6

Punjab Infrastructure Development Board and Department of Tourism & Cultural
Affairs invite online bids for Operation & Maintenance and Management of Banasar
Ghar, Patiala as a Food & Beverage outlet/Theme Restaurant with open Banquet
on Public-Private Partnership (PPP) Mode.

Closing Date & Time : 28.09.2023 at 03:00 PM

For details log on to ;. www.eproc.punjab.gov.in & www.pidb.org

Note: Any Corrigendum(s) to the Tender Notice shall be published on the above
website only. The RFP document can be downloaded from the above mentioned
websites.
NA/12/18884/2023/27827

Managing Director, PIDB

PUBLIC NOTICE INVITING EXPRESSION OF INTEREST FROM ELIGIBLE
PROSPECTIVE PARTICIPANTS FOR ASSIGNMENT OF NOT READILY
REALISABLE ASSET UNDER INSOLVENCY AND BANKRUPTCY CODE,
2016 READ WITH REGULATION 37A OF INSOLVENCY AND BANKRUPTCY
BOARD OF INDIA (LIQUIDATION PROCESS) REGULATIONS, 2016
Atlantic Spinning and Weaving Mills Limited (in Liquidation)

CIN U17110TG1986PLC006348
Regd Office: 05 Chenoy Tradem Center, 116 Parklane,
Secunderabad- 500 003.

Liquidator's Office: 710 Mayuresh Cosmos, Sector 11, CBD Belapur,
Navi Mumbai- 400 614, Email: info@scassociates.co.in
Notice is hereby given to the Public for submission of Expression of Interest for
assignment of Assets of Atlantic Spinning and Weaving Mills Limited (in
liquidation) (“Atlantic”) which are considered as Not Readily Realisable Assets
(“NRRA”) as per the provisions of the Insolvency and Bankruptcy Code, 2016
(“Code”) and the Insolvency and Bankruptcy Board of India (Liquidation
Process) Regulations, 2016 (“Regulations”) on “as is where is, as is what is,

whatever there is and without recourse basis”.
Pursuant to Regulation 37A of IBBI (Liquidation Process) Regulations, 2016, a
Liquidator may assign or transfer a not readily realisable asset (‘NRRA”). NRRA
means any asset included in the Liquidation Estate which could not be sold
through available options and includes any disputed assets.
The Liquidator of Atlantic, as per the provisions of the Code and Regulations
hereby proposes to assign all rights, interests/outcome & obligations including
rights of litigation pertaining to NRRA of Atlantic (being an encroached land and
building situated at Survey No. 535, 538, 539, 540, 541, 542, 543 and 581,
Village Kesare, Mysore through submission of bids.
The Expression of Interest is being sought from eligible participants to submit
their interest in taking over the NRRA of Atlantic on assignment basis and as per
the terms and conditions as detailed in the Process Document dated September
14, 2023. The description of assets and the process contemplated by the
Liquidator for assignment of the NRRA can be made available on request by the
Interested persons. Interested persons may write at atlantiauction@gmail.com
for detailed terms and conditions of the Expression of Interest. Interested
persons are advised to go through the terms and conditions of the Process
Document thoroughly.
Inspection: Between October 16, 2023, to October 23, 2023, from 11.00 A.M to
3.00 P.M by appointment in consultation with Liquidator. The inspection shall be
provided by the Liquidator or through her authorised agent/representative
Interested eligible Process Applicants may submit their Expression of Interest
along with Refundable Security Deposit as per the Process Document available
on the website on or before October 25, 2023 by email to
atlantiauction@gmail.com/ sujata@scassociates.co.in.
Date: September 15,2023 Sujata Chattopadhyay - Liquidator
Place: Mumbai IBBI/IPA-003/IP-N00044/2017-18/10353
Phone: +91 91678 70467

FORM G
INVITATION FOR EXPRESSION OF INTEREST (”EOI”) FOR
NEPTUNE VENTURES AND DEVELOPERS PRIVATE LIMITED
--:*Ik N CONSTRUCTION AND TRADING OF REAI :

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

Notice under section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act)

POST-BUYBACK PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS/ BENEFICIAL OWNERS
OF EQUITY SHARES OF INDIAMART INTERMESH LIMITED

This post-buyback public announcement ("Post-Buyback Public Announcement”) is being made in accordance with Regulation
24(vi) and other applicable provisions of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018,
including any statutory amendment(s), modification(s) or re-enactment(s) thereof for the time being in force ("SEBI Buyback
Regulations") regarding completion of the Buyback.

This Post-Buyback Public Announcement should be read in conjunction with the public announcement dated Wednesday, August 23,
2023, published on Thursday, August 24, 2023 ("Public Announcement"), the letter of offer dated Tuesday, August 29, 2023 ("Letter
of Offer") issued in connection with the Buyback. Unless specifically defined herein, capitalised terms and abbreviations used herein
shall have the same meaning as ascribed to them in the Letter of Offer.

1. THEBUYBACK

1.1, IndiaMART InterMESH Limited ("Company") had announced the offer to buyback not exceeding 12,50,000 (Twelve Lakhs Fifty
Thousand only) fully paid-up equity shares of the Company having the face value of Rs. 10/- each (Rupees Ten only) ("Equity
Shares"), representing 2.04 % of the total number of Equity Shares in the total paid-up equity capital of the Company as on June
30, 2023, from all Eligible Shareholders (Equity Shareholders/Beneficial Owners as on the Record Date, being Friday, August 25,
2023) through the 'tender offer' on a proportionate basis as prescribed under the SEBI Buyback Regulations, at a price of Rs.
4,000/~ (Rupees Four Thousand only) per Equity Share, payable in cash, for an aggregate maximum amount not exceeding Rs.
500 Crores (Rupees Five Hundred Crores only) excluding any expenses incurred or to be incurred for the buyback viz. brokerage
costs, fees, taxes such as buyback tax, securities transaction tax and goods and services tax (if any), stamp duty, printing and
dispatch, if any, filing fees to SEBI and any Appropriate Authorities, stock exchange charges, advisor/legal fees, public
announcement publication expenses and other incidental and related expenses and charges ("Transaction Costs") (such
maximum amount hereinafter referred to as the "Buyback Offer Size").

1.2.  The Buyback Offer Size represents 24.12% and 24.33% of the aggregate of the Company's fully paid-up capital and free reserves
ason June 30, 2023 based on last audited condensed interim standalone and consolidated financial statements of the Company
forthe period ended June 30, 2023, respectively.

1.3.  The Company had adopted the tender offer route for the purpose of Buyback. The Buyback was implemented through the
"Mechanism for acquisition of shares through Stock Exchange", as notified by the Securities and Exchange Board of India
("SEBI") vide circular no. CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015 read with circular no. CFD/DCR2/CIR/P/2016/131
dated December 09, 2016, circular no. SEBI/HO/CFD/DCR-IIlICIR/P/2021/615 dated August 13, 2021, and circular no.
SEBI/HO/CFD/PoD-2/P/CIR/2023/35 dated March 08, 2023, including any amendments or statutory modifications for the time
beingin force. For the purposes of the Buyback, National Stock Exchange of India Limited was the designated stock exchange.

14.

The Buyback Opening Date was Thursday, August 31, 2023, and the Buyback Closing Date was Wednesday, September 6, 2023.

DETAILS OF THEBUYBACK

Sr. Name of Borrower(s) Particulars of Mortgaged Date Of Outstanding
No. (A) property/properties NPA amount ( Rs.)
(B) (€) (D)
1. | LOAN ACCOUNT NO. PORTION NO. 1/1, BANASWADI | 05.07.2023 | Rs. 11,32,639.23/- (Rupees
HILABKO00464052 ROAD, PID NO. 86-33-1/1, 49TH Eleven Lakh Thirty Two
1. MICHAEL FLOYD ESHWER DIVISION, CIVIL STATION, Thousand Six Hundred Thirty
2. ANTHEA SHARON ESHWER |BENGALURU - 560005, Nine and Paise Twenty Three
KARNATAKA Only) as on 24.08.2023
2. | LOAN ACCOUNT NO. PORTION NO. 1/1, BANASWADI | 04.08.2023 | Rs. 16,48,856.47/- (Rupees
HILABKO00464088 ROAD, PID NO. 86-33-1/1, 49TH Sixteen Lakh Forty Eight
1. MICHAEL FLOYD ESHWER DIVISION, CIVIL STATION, Thousand Eight Hundred Fifty
2. ANTHEA SHARON ESHWER |BENGALURU - 560005, Six and Paise Forty Seven
KARNATAKA Only) as on 24.08.2023
3. [ LOAN ACCOUNT NO. PORTION NO. 1/1, BANASWADI | 09.08.2023 | Rs. 2,26,37,340.98/- (Rupees
HILABNE00434596 ROAD, PID NO. 86-33-1/1, 49TH Two Crore Twenty Six Lakh
1. MICHAEL FLOYD ESHWER DIVISION, CIVIL STATION, Thirty Seven Thousand Three
2. ANTHEA SHARON ESHWER |BENGALURU - 560005, Hundred Forty and Paise
KARNATAKA Ninety Eight Only) as on
24.08.2023

That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books
of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount.

Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been
classified by the Company as Non Performing Asset (as on date in Column C) within the guidelines relating to assets classification
issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower.

In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his/their liabilities towards
the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take
possession of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the
Companyin law.

Please note that in terms of provisions of sub-Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire
amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time
frame, Borrower may not be entitled to redeem the property.”

In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by
way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the
notice, without prior written consent of secured creditor.

For DHANI LOANS AND SERVICES LIMITED
(formerly IVL Finance Limited and Indiabulls Consumer Finance Limited)

Place: BENGALURU Authorized Officer

FEDBANK FINANCIAL SERVICES LIMITED
Registered Office: A Wing, Unit No.511, Kanakia Wall Street,
Andheri - Kurla Road, Andheri East, Mumbai, Maharashtra - 400093

PUBLIC NOTICE FOR AUCTION CUM SALE

NOTICE is hereby given to the public in general and in particular to the Borrower / Co-Borrower / Guarantor that the below described immovable
property mortgaged to the Authorised Officer of FEDBANK FINANCIAL SERVICES LIMITED, the Possession of which has been taken by the
Authorised Officer of FEDBANK FINANCIAL SERVICES LIMITED, will be sold on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE
IS” basis, offers are invited to submit online through the Web Portal of our e-Auction Service Partner, M/s. Inventon Solutions Pvt. Limited
(Inventon) i.e. https://auctions.inventon.in by the undersigned for sale of the immovable property of which particulars are given below and For
detailed terms and conditions of the sale, please refer to the link provided in Fedbank Financial Services Limited (FEDFINA) Secured Creditor’s
websitei.e. www.fedfina.com &Link https://www.fedfina.com/public-notice-for-auction-cum-sale/ .

FEDBANK

SCHEDULE ‘A” PROPERTY: All that piece and parcel of immovable property bearing Khatah
No. 221/1, Konena Agrahara, old Airport Road, Varthur Hobli, Bangalore East Taluk, earlier
Bangalore South Taluk, BBMP Ward No. 73, Bangalore, measuring in all 23,578.5 Sq. ft., and
bounded as: East by: Road, West by: Private Property, North by: Main HAL Airport Road, South
by: Private Property.

SCHEDULE ‘B’ PROPERTY: Item No. 1 529.41 Sq. ft., undivided share right, title, interest,
ownership in the schedule. Item No. 2790 Sgq. ft., of undivided share right fitle, interest, ownership
inthe Schedule ‘A Property.

SCHEDULE ‘C’ PROPERTY: Commercial premises Nos. 26, 27 measuring 1796 Sq. ft.,
Commercial Premises No. 28, measuring 1135 Sq. ft., Commercial premises No. 29, measuring
830 Sq. ft., Commercial premises No. 30, measuring 530 Sg. ft., and Commercial premises No.
38, measuring 185 Sq. ft., in all measuring 4476 Sq. ft., in the building known as SNS Arcade in
Block ‘A’ constructed in the Schedule ‘A’ property, and one car parking space No. A— 101, in the
Block B of the said apartment building, now bearing BBMP Khatha No. 75/5, PID No. 73-74-75/5,
the building is constructed with brick and cement wall, RCC roofing, Steel framed Windows, iron
shutter door, Mosaic tiles flooring with Civic amenities.

Description of Properties

RESERVE PRICE (INRS.) Rs. 3,62,55,600/- (Rupees Three Crore Sixty Two Lakhs Fifty Five Thousand Six Hundred Only)

EARNEST MONEY DEPOSIT (IN RS.)
THROUGH DD/PO IN FAVOR OF ‘FEDBANK
FINANCIAL SERVICES LIMITED’

Rs. 36,25,560/- (Rupees Thirty Six Lakhs Twenty Five Thousand Five Hundred Sixty Only)

BID INCREMENTALAMOUNT Rs.50,000/- (Rupees Fifty Thousand Only)

LAST DATE, TIME AND VENUE FOR
SUBMISSION OF BIDS WITH SEALED

Till 04th October, 2023 latest by 05:00 P.M. at FedBank Financial Services Limited, Jelitta
Towers, 21/1, 3rd Floor, Mission Road, Bangalore - 560016

OFFER/TENDERWITHEMD
DATEAND TIME, FOROPENING OF BIDS | 06th October, 2023 from 10AMto 10:30AM
INSPECTION OF PROPERTIES

30th September 2023 before 5 PM

LAST DATE FOR PAYMENT OF 25% OF
ACCEPTED HIGHEST BID FOR
CONFIRMED SUCCESSFUL BIDDER
(INCLUSIVE OF EMD)

The payment should be made latest by next working day from the date of bid confirmation

LAST DATE FOR PAYMENT OF BALANCE

Within 15 days from the date of bid Confirmation
75% OF HIGHESTBID

For Neptune Ventures and Developers Private Limited
Sandeep Mahajan- Resolution Professional

IBBI Regn No.: IBBI/IPA-001/IP-P00991/2017-2018/11631
AFA Valid till: 19.12.2023

Address: C2/288, Janak Puri, New Delhi -110058

Email: neptuneventures.ibc@gmail.com | Mob: 9810020531

Date : 15.09.2023
Place: Mumbai

1.| Name of the corporate debtor | Neptune Ventures and Developers Private Limited
along with PAN/CIN/LLP No. |PAN: AACCN9418J LOANDETAILS LoanA/cNo. FEDBNGLAP0477561 )
CIN: U45202MH2009PTC 189590 1)- Mis. Fitness Ritz (Borrower), 2). Mr. Gopi (Co - Borrower); 3). Mrs. Renuka R. (Co—Borrower);
2.|Address of the registered office | Registered Office: 4th Floor, Eastern Business 4)-Mrs. RajammaR. (Co—Borrower)
District, Near Mangatram Petrol Pump, LB S Total Liabilities with further interest and other | Rs. 3,10,24,358/- (Rupees Three Crore Ten Lakhs Twenty Four Thousand Three Hundred Fifty
Road,Bhandup(W) Mumbai Mumbai City MH charges Eight Only) as on 30/08/2023
3.| URL of website NA Important Terms & Conditions of Sale:
4.| Details of place where majority | Neptune Magnet Mall, Eastern Business District, (1) TheAuctionis condupted asperthe fgnherTgrmsanq Conditions of the Bid dqcumentar]d as perthe procgdure set outthereiq. Bidderslmay
of fixed assets are located Near Mangatram Petrol Pump, L B S Road, go through the website of our E-Auction Service Provider, M/s. Inventon Solutions Pvt. Limited (Inventon) i.e. https://auctions.inventon.in for
Bhandup(W)Mumbai Mumbai City MH bid documents, the details of the secured asset put up for e-Auction and the Bid Form which will be submitted online;
- - - : : B (2) Allthe intending purchasers/ bidders are required to register their name in the Web Portal mentioned above as https://auctions.inventon.in
5 Ins?”etd /capa_cny of main CDl S ein{qageg in C.on.StrUCtlon a?d tradmgf.oz and generate their User ID and Password in free of cost of their own to participate in the e-Auction on the date and time aforesaid;
products/ services real estale and major investment as speciile (3) For any enquiry, information, support, procedure and online training on e-Auction, the prospective bidders may contact Client Service
in point no-4 Delivery (CSD) Department of our Sales & Marketing and e-Auction Service Partner M/s. Inventon Solutions Pvt. Limited, through E-mail
6.| Quantity & value of main products/| Not Available ID: care@inventon.net or Authorised officer of Fedbank Financial Services Limited Mr. Bhaskar Reddy (Regional Collection Manager )
services sold in last financial year Contact No. 9986160143 & Mr. Bharath KumarAN (Area Collection Manager ) Contact No. 9686222280.
7.[Number of employees/ workmen | 28 Employees (as per CD but yet to be (4) To the best of knowledge and information of the Authorised officer, there is no encumbrance in the property / ies. However, the intending
i f bidders may inspect the property and its documents as mentioned above or any other date & time with prior appointment and they should
verified by undersigned) i ' il X X ; . eld :
— - - - - make their own independent inquiries regarding the encumbrance, title of property/ies put on e-Auction and claims / right / dues / affecting
8.| Further detals including last available| http:/farck.in, under the case list the property prior to submitting their bid. The e-Auction advertisement does not constitute any commitment or any representation of
financial statements (with schedules) | "Neptune Ventures and Developers FEDFINA. The property is being sold with all the existing and future encumbrances whether known or unknown to FEDBANK FINANCIAL
of two years, lists of creditors, Private Limited SERVICES LIMITED. The Authorised officer / Secured Creditor shall not be responsible in any way for any third party claims /rights / dues;
relevant dates for subsequent events (5) The successful bidder shall deposit 25% of the bid amount (including 10% deposited before bid) immediately on the sale being knocked
of the process are available at: down in his favour. Payment to be made only in the form of Banker’s Cheque/DD drawn in favour of ‘FEDBANK FINANCIAL SERVICES
5. [Eligibility for resolution applicants [Minimum Eligibilty Criteria for resolution applicants LIMITED'payable at MUMBAI
unger sgction 25(2)(h) ofpt%e (Singly, Join?ly Ory in consortium) to apprggch the (6) Thetenderers will notbe entitled to claim any interest if the refund of EMD is delayed for any reason whatsoever.
Code is available at Resolution Professional (‘RP") with Resolution Plan: (7) The secured Asset(s) / property(ies) is / are offered for sale on “As Is Where Is”, “As Is What Is”, “Whatever There Is” And “No Recourse”
int g Basis. The Fedfina does not undertake any responsibility to procure any permission / license etc. in respect of the secured
1. Minimum Net-Worth of INR 10 crores supported by, h ) . 4 . .
Documentary Evidence asset(s)/immovable property (ies) offered for sale or for any dues / charges including outstanding water/service charges, transfer fees,
2. For Financial Entiies including ARCs™* INBFCs / ﬁLerﬁgLC;%:;re;ﬁed#yiiseg)f the local authority and /or any other dues, taxes, if any, in respect of the said immovable secured asset (s) /
AIF-AUM/ .Funds Deployed/Gommitted funds (8) Ifthe dues ofthe FEDFINAtogether with all costs, charges and expenses incurred by it or part thereof as may be acceptable to the FEDFINA
available for investment of INR 100 Crores as on latest ’ :
p ; are tendered by or on behalf of the borrower or guarantor(s) at any time before the date fixed for sale or transfer of the secured assets, the
available Balance Sheet not prior to 31.03.2022. : oyt i ’ ’ A :
o IS ! secured asset(s) immovable property (ies) in question shall not be sold or transferred. The tenderers will not be entitled to claim any interest
ARCs participation is subject to the rules and onthe amountalready paid to the FEDFINA
regulations ofl'\;eserve Bgnkoflncha " (9)  For participating in the e-Auction, intending purchasers/bidders will have to submit / upload in the Web Portal https:/auctions.inventon.in
#Inthe eventofa consortium between applicants the details of payment of interest-free refundable Earnest Money Deposit (EMD) of the secured asset as mentioned above by way of
belonging to aforementioned two classes having Demand Draft in favour of ‘FEDBANK FINANCIAL SERVICES LIMITED’ payable at Mumbai along with self-attested copies of the PAN
different eligibility criteria, the eligibility would be Card, Aadhaar Card, Residence Address Proof, Board Resolutions in case of company and Address Proof as specified above. The
calculatedin proportiontotheir shareinthe consortium. Borrower (s) / Mortgager(s) / Guarantor(s) are hereby given STATUTORY 15 DAYS NOTICE UNDER RULE 8 (6) & 9 (1) OF THE
Complete details /.Detalled EOI are available on SARFAESIACT to discharge the liability in full and pay the dues as mentioned above along with upto date interest and expenses within 15
website,www.arck.in or may besought by E-mail at days from the date of this notice failing which the Secured Asset will be sold as per the terms and conditions mentioned above. In case there
neptuneventures.ibc@gmail.com is any discrepancy between the publications of sale notice in English and Vernacular newspaper, then in such case the English newspaper
10. ; ; will supersede the vernacular newspaper and it shall be considered as the final copy, thus removing the ambiguity. If the borrower /
(L)faisr:tg?égtfor receipt of expression | 30.09.2023 guarantors/ mortgagers pays the amount due to FEDFINA, in full before the date of sale, auction is liable to be stopped. -- For detailed terms
11, Date of issue of provisional fist of | 10.10.2023 and conditions of the sale, kindly visit our official website & Link www.fedfina.Com & https://www.fedfina.com/public-notice-for-auction-
’ : : : e cum-sale/ or contact the Authorised Officer Mr.Bhaskar Reddy, Contact No — 9986160143 Email Id- bhaskar.reddy@fedfina.com & Mr.
prospective resolution applicants . . I =
— Bharath KumarAN, ContactNo -968622280 Emaild- bharathkumar.an@fedfina.com of the Fedbank Financial Services Limited.
12/Last date for Sme'.SS'OT |.°f On or before 15.10.2023 Special Instruction: - e-Auction shall be conducted by our Service Provider, M/s. Inventon Solutions Pvt. Limited (Inventon) on behalf of Fedbank
objections to provisional list _ _ Financial Services Limited (FEDFINA), on pre-specified date, while the bidders shall be quoting from their own home / offices / place of their Bid
13.| Process email id to submit EOl | neptuneventures.ibc@gmail.com as per their choice above the Reserve Price. Internet connectivity and other paraphernalia requirements shall have to be ensured by bidders

themselves. Please note that failure of Internet connectivity (due to any reason whatsoever it may be) shall be sole responsibility of bidders and
neither FEDFINA nor M/s. Inventon Solutions Pvt. Limited (Inventon) shall be responsible for these unforeseen circumstances. In order to ward-
off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives whatever required so that they are
able to circumvent such situation and still be able to participate in the e-Auction successfully. However, it is requested to the Bidder(s) not to wait
till the last moment to quote/improve his / her Bid to avoid any such complex situations.

2.1 12,49,979 (Twelve Lakhs Forty Nine Thousand Nine Hundred and Seventy Nine only) Equity Shares were bought back pursuant
to the Buyback, at a price of Rs. 4,000/- (Rupees Four Thousand only) per Equity Share. Even though 12,50,000 Equity Shares
tendered under the Buyback were accepted, the Company has been informed by the Registrar vide their email dated September
14, 2023 that based on the communication dated September 13, 2023, received from NSE Clearing Limited, 21 (Twenty One)
Equity Shares were not received from National Securities Depository Limited (“NSDL") towards the pay-in for the settlement
purposes. Accordingly, NSE Clearing Limited has done settlement for only 12,49,979 (Twelve Lakhs Forty Nine Thousand Nine
Hundred and Seventy Nine only) Equity Shares. The settlement for remaining 21 (Twenty One) Equity shares will be done by NSE
Clearing Limited in due course, once such Equity Shares are received from NSDL towards the pay-in for the settlement purposes.

2.2 Thetotal amountto be utilized in the Buyback was Rs. 500 Crores (Rupees Five Hundred Crores only), excluding the Transaction
Costs.

2.3 The Registrar to the Buyback i.e., Link Intime India Private Limited ("Registrar"), considered a total of 1,35,288 valid bids for
4,28,79,104 Equity Shares in response to the Buyback resulting in the tender of approximately 34.30 times the maximum number
of Equity Shares proposed to be bought back. The details of the valid bids considered by the Registrar are as follows:

Category Number of Equity Shares | Number of | Total Equity Shares| Response|

reserved in the Buyback | Valid Bids | Validly Tendered (%)
Reserved Category for Small Shareholders 1,87,500 | 1,31,583 6,96,659 371.55
General Category for all other Eligible Shareholders 10,62,500 3,705 4,21,82,445 3970.11
Total 12,50,000 | 1,35,288 4,28,79,104 | 3430.33

2.4 Allvalid bids were considered for the purpose of Acceptance in accordance with the SEBI Buyback Regulations and the Letter of
Offer. The communication of acceptance / rejection has been dispatched by the Registrar, via email, to the relevant Eligible
Shareholders (who have their email IDs registered with the Company or the depositories) on September 12, 2023. In cases where
email IDs were not registered with the Company or depositories, dispatch of physical letters of acceptance / rejection to the
Eligible Shareholders by the Registrar was completed on September 13, 2023.

2.5 The settlement of 12,49,979 Equity Shares was completed by NSE Clearing Limited on September 13, 2023. Further, the
settlement of 21 Equity Shares was not completed as stated above in para 2.1. NSE Clearing Limited has made direct funds pay-
out to Eligible Shareholders whose Equity Shares have been accepted under the Buyback. If bank account details of any Eligible
Shareholders were not available or if the funds transfer instruction was rejected by the Reserve Bank of India / relevant bank, due
toany reasons, then the amount payable to the concerned shareholder was transferred to the Shareholder Broker or Seller Broker
for onward transfer to such Eligible Shareholder holding Equity Shares in dematerialized form.

2.6 12,49,979 (Twelve Lakhs Forty Nine Thousand Nine Hundred and Seventy Nine only) Demat Shares accepted under the Buyback
were transferred to the Company Demat Account on September 13, 2023. The unaccepted Demat Shares have been returned to
respective Eligible Shareholders / Shareholders brokers / custodians and lien has been removed by NSE Clearing Limited on
September 13,2023.

2.7 The extinguishment of 12,49,979 (Twelve Lakhs Forty Nine Thousand Nine Hundred and Seventy Nine only) Equity Shares
accepted under the Buyback is currently under process and shall be completed in accordance with the SEBI Buyback Regulations
on or before September 25, 2023. The extinguishment of remaining 21 (Twenty One) Equity Shares will be done once the
Settlement is completed by NSE Clearing Limited in consultation with NSDL. The Company does not have shareholders holding
shares in physical form.

3. CAPITALSTRUCTURE AND SHAREHOLDING PATTERN

3.1 The capital structure of the Company before and after the completion of the Buyback is set forth below:

Present* Post completion of the Buyback’

Rs. 99,44,25,584

Particulars
Authorised share capital

Rs. 99,44,25,584

(9,94,42,460 Equity Shares having

face value Rs. 10 each and 3 (Three only)
0.01% Cumulative Preference Shares
having face value of Rs. 328 each)

(9,94,42,460 Equity Shares having

face value Rs. 10 each and 3 (Three only)
0.01% Cumulative Preference Shares
having face value of Rs. 328 each)

Dated: 15-09-2023, Place: Bangalore, Karnataka Sd/- Authorised officer -For Fedbank Financial Services Limited

Rs. 61,22,91,480
(6,12,29,148 Equity Shares
of Rs. 10 each)

Rs. 59,97,91,480
(5,99,79,148 Equity Shares
of Rs. 10 each)*

Issued, subscribed and
paid-up share capital

*As on the date of the Letter of Offer, i.e., August 29, 2023.
*Subject to extinguishment of 12,50,000 Equity Shares accepted under the Buyback.

3.2 Details of Eligible Shareholders from whom Equity Shares exceeding 1% of the total Equity Shares bought back under the

Buyback are as under:
Sr. Number of Equity | Equity Shares accepted| Equity Shares accepted
No. Name of Shareholder Shares accepted | as a % of total Equity | as a % of total post
under the Buyback | Shares bought back | Buyback equity capital
of the Company*
1. | Dinesh Chandra Agarwal 3,53,595 28.29 0.59
2. | Brijesh Kumar Agrawal 2,39,612 19.17 0.40
3. | Arisaig Asia Fund Limited 44,719 3.58 0.07
4. | Westbridge Crossover Fund, LLC 41,385 3.31 0.07
5. | Avisaig Global Emerging Markets Fund
(Singapore) Pte. Ltd. 29,694 2.38 0.05
6. | Uti Flexi Cap Fund 26,945 2.16 0.04
7. | Madhup Agrawal 17,429 1.39 0.03
8. | Mercer QIF Fund PLC-Mercer Investment
Fund 1 14,721 1.18 0.02
9. | Dinesh Gulati 12,574 1.01 0.02
*Subject to extinguishment of 12,50,000 Equity Shares accepted under the Buyback.
3.3 Theshareholding pattern of the Company before and after completion of the Buyback is set out below:
Pre-Buyback* Post-Buyback’
Category of Shareholder No. of % to the No. of % to the post-
Equity Shares | existing Equity | Equity Shares| Buyback Equity
Share capital Share Capital
Promoters and members of the Promoter Group, and
persons acting in concert (collectively "the Promoter") 3,01,35,048 49.22 2,95,14,888 49.21
Shareholding of the Non-Promoter(s) 3,10,94,100 50.78 3,04,64,260 50.79
Foreign Investors (including Non-Resident Indians/
Flls / Foreign Mutual Funds) 1,85,54,929 30.30
Financial Institutions/Banks/ Banks & Mutual Funds 3,04,64,260 50.79
promoted by Banks/ Institutions 36,86,053 6.02
Others (Public, Public Bodies Corporate etc.) 88,53,118 14.46
Total 6,12,29,148 100.00 | 5,99,79,148 100.00

*As on the date of the Record Date i.e., August 25, 2023
*Subject to extinguishment of 12,50,000 Equity Shares accepted under the Buyback.
4.  MANAGERTOTHEBUYBACK

Nuvama Wealth Management Limited (Formerly known as Edelweiss Securities Limited)
801 - 804, Wing A, Building No 3,
Inspire BKC, G Block, Bandra Kurla Complex,
Bandra East, Mumbai - 400 051
Tel. No.: +91 22 4009 4400
Contact Person: Lokesh Shah
Email: IndiaMart@nuvama.com
Website: www.nuvama.com
CIN: U67110MH1993PLC344634
SEBI Reg no: INM000013004
Validity Period: Permanent
5.  DIRECTORS’RESPONSIBILITY
In terms of Regulation 24(i)(a) of the SEBI Buyback Regulations, the Board of Directors accepts responsibility for all the
information contained in this Post-Buyback Public Announcement or any other information advertisement, circular, brochure,
publicity material which may have been used and confirms that it contains true, factual and material information and does not
contain any misleading information.
For and on behalf of the Board of Directors of
IndiaMART InterMESH Limited

Sd/- Sd/- Sd/-
Brijesh Kumar Agrawal Dinesh Chandra Agarwal Manoj Bhargava
Whole Time Director Managing Director & CEO Group General Counsel,

DIN: 00191760 DIN: 00191800 Company Secretary and Compliance Officer

Membership No.: F 5164

Place : New Delhi
Date : September 14, 2023
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FORM G
INVITATION FOR EXPRESSION OF INTEREST (”EOI”) FOR
V:*IV VENTUR AND DEVELOPERS PRIVATE LIN )
OPERATIN 0 ON AND TRADING OF REAI .

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

BAJAJ HOUSING FINANCE LIMITED

Corporate Office: Cerebrum IT Park B2 Building 5th floor, Kalyani Nagar, Pune, Maharashtra 411014, Branch Office: 1st
Floor, Shree Ram Palace, Station Road, Above Canara Syndicate Bank, Ratlam (M.P.) 457001

POSSESSION NOTICE

U/s 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002.Rule 8-(1) of the Security Interest (Enforcement) Rules 2002.(Appendix-IV)

Whereas, the undersigned being the Authorized Officer of M/s BAJAJ HOUSING FINANCE LIMITED (BHFL) under the Securitization and Reconstruction of

BHOPAL | FRIDAY, 15 SEPTEMBER 2023 BllSilleSS Standard

indiamart

IndiaMART InterMESH Limited

1.| Name of the corporate debtor | Neptune Ventures and Developers Private Limited inanci i i i { i i
along with PANCINILLP No. - |PAN: AAGONSA1E (Enircament Rulos 2003 oouad DomandNalcat (0 Borousr) o Borowency Cuamaniors) mentonetneraiboon o repe e aoun mentoned Corporate Identity Number (CIN): L74899DL1999PLC101534
EIN: UA5202MHE000PTC 189590 ey v 010 B 1on ovower ) Cuvartor) and e bl nconeral e andegned onsohall o i B o France Lt Cor. Offc: 8 Flor Tower 5, Assatsch Businass Cresera,Pot No. 22, Setor. 135, Noida 21 305
2| Address of the registered office R_egl;.tered Office: 4th Floor, Eastem Business hggetaigévgver the possession of the property descrlijbed herein below inpel;xerciseg of the powers cgnferreg on him under Section 113(14) ol;theg saidActread witH P OHce: lYJtta‘:’Pracylesh India | 'Il'Jell; +91.011.45608541[+91.§69‘6969696 e '
District, Near Mangatram Petrol Pump, LB S Rule 8-(1) of the said rules. The Borrower(s) /Co Borrower(s)/ Guarantor(s) in particular and the public in general are hereby cautioned not to deal with the Website: www.indiamart.com | E-mail: cs@indiamart.com
T URC o wehei EOAad,BhandUp(W) Mumbai Mumbai City MH it;]eig\gs??;iferggeny and any dealings with the said property will be subject to the first charge of BHFL for the amount(s) as mentioned herein under with future Contact Person: Manoj Bhargava, Group General Counsel, Company Secretary and Compliance Officer
. of website .
& {Detas o lce where majoty [ Negture agnet ol Essien Busiess D] [Nome of the Borrower(s) 7 | Description of Secured Asset | Demand Notice| Date of | | POST-8UYBACK PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS) BENEFICIAL OWNERS
of fixed assets are located Near Mangatram Petrol Pump, L B S Road, (LAN No. Nam e°;(fséranch) (Immovable Property) Date & Amount|possession . . Q ' TR . . .
Bhandup(W)Mumbai Mumbai City MH Branch : ;RATLAM All That Piece And Parcel OF The Non-|24th June 2023 13-SEP-2023 Th|slpost-buyback qul|c annoupqement ("Post-quback Public Announcement")l is being made in acclolrdance W|ttheguIat|on
5[ Installed capacity of main CD Is engaged in construction and rading of H agricultural Property Described As: One| Rs. 15.13,691/- .24(V|)vand other applicable provisions of thevSvecqnnes and Exchange Board of India (Buy-Back of .Seclunnes) Regulations, 2018,
products/ services real estate and major investment as specified | [( LAN No. 534RMS79000845) ngse Built U Onp5urve No 7174 Ward No (Rupees Fifteen Lac including any statutory amendment(s), modification(s) or re-enactment(s) thereof for the time being in force ("SEBI Buyback
in point no-4 1. NILESH KUMAR JAISWAL(Borrower) |, " gao0n pMain Roa d)era m Dosigaon ™ ThirFt)een Thousand Regulations™) regarding completion of the Buyback.
6.| Quantity & value of main products/| Not Available At: S/0 Makhan Jaiswal H No. 41 Jato Ka | i patiam 457001, Ratlam, Mad!hya Six Hundred Ninety This Post-Buyback Public Announcement should be read in conjunction with the public announcement dated Wednesday, August 23,
services sold in last financial year Was Jato Ka, Was-Nr Sitlamata Mandir-Jato | pradesh-457001, East :- Road , West :- Smt|One Only) 2023, published on Thursday, August 24, 2023 ("Public Announcement"), the letter of offer dated Tuesday, August 29, 2023 ("Letter
7.[Number of employees/ workmen | 28 Employees (as per CD but yet to be Ka Was-Nr, Ratlam, Madhya Pradesh-457001 | Anandibai House, North :- Sri Ram Borewell of Offer") issued in connection with the Buyback. Unless specifically defined herein, capitalised terms and abbreviations used herein
verified by undersigned) 2. Indu Nilesh Jaiswal (Co- Borrower) |Land, South :- Land Of Dilip shall have the same meaning as ascribed to them in the Letter of Offer.
8.| Further details including last availablef http://arck.in, under the case list At H No. 41 Jato Ka Was Jato Ka, Was - Nr Sitlamata Mandir - Jato Ka Was - Nr, Ratlam, Madhya Pradesh-457001 1. THEBUYBACK
g?atwnglileztrastﬁﬁgn; (Cvrvelt(?itg?geduleS) Pﬂﬁg&gﬂﬁxﬁgéwes and Developers Date: 15.09. 2023 Place:- RATLAM  Authorized Officer Bajaj Housing Finance Limited 1.1, IndiaMART InterMESH Limited ("Company") had announced the offer to buyback not exceeding 12,50,000 (Twelve Lakhs Fifty
relevant datés for subsequeni events Thousand only) fuIIyl paid-up equity shares of the Compqny having _the face valug of Rs. 1_0/- eagh (Rupees Ten only) ("Equity
of the process are available at: Shares"), represen'tnjg 2.04 % of the total nqmber of Equity Shares |nvthe total paid-up equity capital ofthepompany asonJune
9. Efigibliy for resolution applicants |Minimum Eligibilty Criteria for resolution applicants 30, 2023, from all Eligible Shareholders (Equn}y Sharehqlders/BeneﬁmaI Owners as on the Record Date, bglng Friday, August 25,
under section 25(2)(h) of the (Singly, Jointly or in consortium) to approach the 2023) through the 'tender offer' on a proportlopate basis as presprlbed under the SEBI Buybapk Regulations, at a price of Rs.
Code is available at Resolution Professional (‘RP”) with Resolution Plan: 4,000/ (Rupees Four Thousand only) per Equity Share, payable in cash, for an aggregate maximum amount not exceeding Rs.
1. Minimum Net-Worth of INR 10 crores supported by| 500 Crfores (tRupees F:]ve Htt)mdged kCrores only) excluding atnyetxpensdes inc:rreddorto be inctum?c; for t)he buyba(;:k viz. brokeragg
Documentary Evidence costs, fees, taxes such as buyback tax, securities transaction tax and goods and services tax (if any), stamp duty, printing an
2. For Finar?c,ial Entities including ARCs™ /NBFCs / “/ YES B ANK YES BANK LIMITED » dispatch, if any, filing fees to SEBI and any Appropriate Authorities, stock exchange charges, advisor/legal fees, public
AIF-AUM/ Funds Deployed/Committed funds| Branch Address : YES BANK Limited, Ward No. 8, RM Tower Municipal No. 269, Gorakund Chouraha, announcement publication expenses and other incidental and related expenses and charges ("Transaction Costs") (such
available for investment of INR 100 Crores as onlatest Near Rajwada, Mahatma Gandhi Road, Indore, M P - 452001 maximum amount hereinafter referred to as the "Buyback Offer Size").
?Xgﬂfg':pzft'ii ?;:ni:?:tsﬂf)}ggﬁ;t&21[]?252;23 POSSESSION NOTICE (U/s. Rule 8 (1) - for immovable property) 1.2, The Buyback Offer Size represents 24.12% and 24.33% of the aggregate of the Company's fully paid-up capital and free reserves
regulations of Reserve Bank of India The undersigned being the Authorized Officer of YES Bank Ltd. under the provisions of the Securitization and ason Jun§ 30, 2023 based on last audited gondensed interim standalone and consolidated financial statements of the Company
#Inthe event of a consortium between applicants Reconstruction of Financials Assets and Enforcement of Security Interest Act,2002 and in exercise of powers forthe period ended June 30, 2023, respectively.
belonging to aforementioned two classes having conferred under Sec.13(12) read with rule 9 of the Security Interest (Enforcement) Rules, 2002 issued demand 1.3.  The Company had adopted the tender offer route for the purpose of Buyback. The Buyback was implemented through the
different eligibility criteria, the eligibiity would be| | notices calling upon the respective borrowers mentioned hereunder to repay the amounts mentioned in the "Mechanism for acquisition of shares through Stock Exchange", as notified by the Securities and Exchange Board of India
calculatedin proportion totheir share in the consortium. respective notices U/s.13(2) of the said Act within a period of 60 days. ("SEBI") vide circular no. CIRICFD/ POLICYCELL/1/2015 dated April 13, 2015 read with circular no. CFD/DCR2/CIR/P/2016/131
Complete details / Detailed EOI are available on) - |0y oo tivie borrowers having failed to repay the said amounts, notice is hereby given to the borrowers and dated December 09, 2016, circular no. SEBIHO/CFD/DCR-IIICIRIP/2021/615 dated August 13, 2021, and circular no.
website,www.arck.in or may besought by E-mailat e ; i - - - i i SEBI/HO/CFD/PoD-2/PICIR/202335 dated March 08, 2023, including any amendments or statutory modifications for the time
neptuneventures.ibc@gmail.com publicin general that the undersigned has taken symbolic possession of the properties described herein below in being nforce. Forth tthe Buvback National Stock Exch 9 ¥| dia Limited wasthe d Y ted stockexch
101 Last date for receipt of expression | 30.09.2023 exercise of powers conferred on me under Sec.13(4) of the said Act read with Rule 9 of the said Rules. €ing inforce. orine purposes ot the Buyback, National stock Exchange ot india Limited was the designated stock exchange.
of interest P P R The respective borrowers in particular and public in general are hereby cautioned not to deal with the said 1.4, TheBuyback Opening Date was Thursday, August 31, 2023, and the Buyback Closing Date was Wednesday, September 6, 2023.
11| Date of issue of provisional list of | 10.10.2023 properties and any dealing with these properties will be subject to the charge of the YES Bank Ltd. for the 2.  DETAILSOF THEBUYBACK
prospective resolution applicants respective amount mentioned herein below along with interest thereon at contracted rate. 2.4 12,49,979 (Twelve Lakhs Forty Nine Thousand Nine Hundred and Seventy Nine only) Equity Shares were bought back pursuant
12 Last date for submission of On or before 15.10.2023 Name of Borrower/| Loan Alc. Particul £l bl Noti Demand Notice Dt. to the Buyback, at a price of Rs. 4,000/- (Rupees Four Thousand only) per Equity Share. Even though 12,50,000 Equity Shares
objections to provisional list ’?’- Co-Borrower & No. :mcu atfs ° m;nova d € A °t'tc eR Date of tendered under the Buyback were accepted, the Company has been informed by the Registrar vide their email dated September
13| Process email id to submit EOl | neptuneventures.ibc@gmail.com & Mortgagor & CustID roperties morigage G ED Re-possession 14, 2023 that based on the communication dated September 13, 2023, received from NSE Clearing Limited, 21 (Twenty One)
For Neptune Ventures and Developer; Private Limited ] ] AFH01190 | Plot No. 681-B, Housing Board Colony, Karond z 21-06-2023 Equity Shares were not received from National Securities Depository Limited (“NSDL”) towards the pay-in for the settlement
Sandeep Mahajan- Resolution Professional 1 Hasin Uddin 0778310 | Berasia Road Ward No. 78, Bhopal (M.P) ’ ’ 15,37,521.87)- | 12-00-2023 purposes. Accordingly, NSE Clearing Limited has done settlement for only 12,49,979 (Twelve Lakhs Forty Nine Thousand Nine
IBBI Regn No.: IBBI/IPA-001/IP-P00991/2017-2018/11631 i -9, ShopaltM.+ o 12:09-2023 Hundred and Seventy Nine only) Equity Shares. The settlement for remaining 21 (Twenty One) Equity shares will be done by NSE
. AFA Valid till: 19.12.2023 Brajesh Kumar | MOR01190| Plot No 13, Sharda Nagar, Gram Lambakheda Ed 02-06-2023 Clearing Limited in due course, once such Equity Shares are received from NSDL towards the pay-in for the settlement purposes.
Date : 15.09.2023 Address: C2/288, Janak Puri, New Delhi -110058 2 . ) P ’ ) —_— o ) ) )
Place: Mumbai  Email: neptuneventures.ibc@gmail.com | Mob: 9810020531 Shrivastava | 0644198 | Tehsil Huzur, Dist. Bhopal (M.P.) 15,81,051.84/- | 12-09-2023 22 (T:r;ittgtal amount to be utilized in the Buyback was Rs. 500 Crores (Rupees Five Hundred Crores only), excluding the Transaction
As contemplated U/s.13(8) of the Act, in case our dues together with all costs, charges and expenses incurred by us | 19 3 Tyg Registrar to the Buyback i.e., Link Intime India Private Limited ("Registrar"), considered a total of 1,35,288 valid bids for
are tendered at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by 4,28,79,104 Equity Shares in response to the Buyback resulting in the tender of approximately 34.30 times the maximum number
us, and nofurther step shall be taken by us for transfer or sale of that secured asset Sa/- of Equity Shares proposed to be bought back. The details of the valid bids considered by the Registrar are as follows:
Date - 12-09-2023 Authorized Qﬁ!cer Number of Equity Shares | Number of | Total Equity Shares | Response
Place : Bhopal Yes Bank Limited Category reserved in the Buyback | Valid Bids | Validly Tendered | (%)
Reserved Category for Small Shareholders 1,87,500 | 1,31,583 6,96,659 371.55
General Category for all other Eligible Shareholders 10,62,500 3,705 4,21,82,445 3970.11
Total 12,50,000 | 1,35,288 4,28,79,104 | 3430.33
2.4 Allvalid bids were considered for the purpose of Acceptance in accordance with the SEBI Buyback Regulations and the Letter of
E A“ cTIn“ Offer. The communication of acceptance / rejection has been dispatched by the Registrar, via email, to the relevant Eligible
POONAWALLA Poo“nwnlln "0“SI"G FI“A“GE lIMITEn N Shareholders (who have their email IDs registered with the Company or the depositories) on September 12, 2023. In cases where
(FORMERLY KNOWN AS MAGMA HOUSING FINANCE LTD) email IDs were not registered with the Company or depositories, dispatch of physical letters of acceptance / rejection to the
HOUS'NG FlNANCE Registered Office: 602, 6th FLOOR, ZERO ONE IT PARK, SR. No. 79/1, GHORPADI - snlE Eligible Shareholders by the Registrar was completed on September 13, 2023.
MUNDHWA ROAD, Pl.JNE —'411036 Bra'nch Off: Second ﬂoc;r, A-huja; Towér, Russel Ch’owk, 25 The settlement of 12,49,979 Equity Shares was completed by NSE Clearing Limited on September 13, 2023. Further, the
Napier Town. Jabalour- 452 001, N 0TI cE settlemeln't of 21 Equity Shares was not pompleted as stated above in para 2.1. NSE Clearing Limited has made Filrect fund; pay-
p / p out to Eligible Shareholders whose Equity Shares have been accepted under the Buyback. If bank account details of any Eligible
Sale of secured immovable asset under SARFAESI Act Shareholders were not available or if the funds transfer instruction was rejected by the Reserve Bank of India / relevant bank, due
Notice is hereby given to the public in general and to the Borrowers/Co-Borrowers/Guarantors in particular, that under mentioned properties mortgaged to Magma Housing Finance Ltd has now toany reasons, then the amount payable to the concerned shareholder was transferred to the Shareholder Broker or Seller Broker
been renamed as Poonawalla Housing Finance Ltd (‘PHFL’) vide Certificate of Incorporation, the possession of which had been taken by PHFL’s Authorised Officer under Sec 13(4)/14 of SARFAESI for onward transfer to such Eligible Shareholder holding Equity Shares in dematerialized form.
Act; will be sold through e-auction as per terms mentioned below for recovery of PHFL's outstanding dues with applicable interest, charges, and costs etc. The property described below will be sold 26 12,49,979 (Twelve Lakhs Forty Nine Thousand Nine Hundred and Seventy Nine only) Demat Shares accepted under the Buyback
on “AS IS, WHERE IS, WHATEVER THERE IS AND WITHOUT RECOURSE BASIS” under Rule 8 & 9 of Security Interest (Enforcement) Rules. were transferred to the Company Demat Account on September 13, 2023. The unaccepted Demat Shares have been retured to
For detailed T&Cs of sale, please refer to link provided in PHFL's/Secured Creditor’s website i.e. www.poonawallahousing.com ?:gt:ﬂggrﬁlég%ezihareh()lders I Shareholders brokers / custodians and lien has been removed by NSE Clearing Limited on
sl Proposal No. Demand Notice Date Nature of Description of Reserve EMD (10% of EMD Property | Date and encl:(r:g:::ces y 2.7 The extinguishment of 12,49,979 (Twelve Lakhs Forty Nine Thousand Nine Hundred and Seventy Nine only) Equity Shares
No. Customer Name and Outstanding Possession Property {D} Price {E} RP) {F} Submission| Incrgmental Inspection | time of Court cases if accepted under the Buyback is currently under process and shall be completed in accordance with the SEBI Buyback Regulations
{A} Amount {B} {c} date {G} Bid {H} | Date & Time {I}} Auction {J} any {K} on or before September 25, 2023. The extinguishment of remaining 21 (Twenty One) Equity Shares will be done once the
Loan No. Notice date: 08/02/2023 All That Piece And Parcel Of Rs. Rs.177,187.50 Sﬁttlementhis gorrll?leted by NSE Clearing Limited in consultation with NSDL. The Company does not have shareholders holding
HM/0056/H/18/100168 | Rs. 842289.80/- (Rupees Residential Purpose Land| 1,771,87. Rupees One shares In physica form.
PRADEEP DUBEY Eight Lacs Forty Two Thou- Bearing Khasra No. 205/2, (;UZEE fzzv‘:r’]_ L(a k:Seventy_ 29/08/2025 22/09/202330/08/2023 3. CAPITALSTRUCTUREAND SHAREHOLDING PATTERN ‘ '
1 | (BORROWER), sanq Two Ht_mdred E_ughty Physical | Mouza-Purwa, N.B. No. 162, | teen Lakh Sev- | Seven Thou. |Before 5 pm| 10:000/- | (11AM - (11 AM- 3.1 The capital structure of the Company before and after the completion of the Buyback is set forth below:
SANDEEP DUBEY (CO Nine and Eighty Paisas Patwari Circle No. 07, Private | opyyone sand One 4PM) 2pM) NIL Particulars Present* Post completion of the Buyback’
BORROWER) Only) payable as on Plot No. 10, Revenue Circle irp; ang Eight dred Authorised share capital Rs. 99,44,05 584 Rs. 99,44,25,584
HEMLATA DUBEY (CO 08/02/2023 along with in- Jabalpur, Area 1500 Sgft, g AHun re uthorised share capital Rs. 99,44,255 Rs. 99,44,25,5
terest @ 13.75 p.a. till the Tehsil And Distt. Jabalpur. Hund_red Sev- | EightySeven (9,94,42,460 Equity Shares having (9,94,42,460 Equity Shares having
BORROWER) realization P enty Five Only) |paise Fifty Only) face value Rs. 10 each and 3 (Three only) | face value Rs. 10 each and 3 (Three only)
Loan No. Notice date: 14/03/2023 All that property known as Rs Rs. 0.01%lCumuIative Preference Shares 0.01%lCumuIative Preference Shares
HF/0197/H/20/100163 | Rs.1421173.20 (Rupees One Plot No. 60 having area 1'237,9'50.00 123,795.00 . having face value of Rs. 328 each) having face value of Rs. 328 each)
HARISH NAMDEV Fourteen Lacs Twenty One is 600 sq. ft which is part of | (Rupees (Rupees One Issued, subscribed and Rs. 61,22,91,480 Rs. 59,97,91,480
2 |(BORROWER), Thousand One Hundred land of revenue survey no.| Twelve Lakh | Lakh Twenty |29/09/2023 22/09/2023|30/09/2023 paid-up share capital (6,12,29,148 Equity Shares (5,99,79,148 Equity Sharei
SAMSARA CHOUHAN | seventy Three and Twenty | Physical | 215/1/1 Situtated at Village Thirty Seven | Three Thou- |Before 5 PM 10,000/- | (13AM - (11 AM- NIL of Rs. 10 each) of Rs. 10 each)
(CO BORROWER) Paisas Only) payable as Khajuri Kalan, Under Munici-|  Thousand sand Seven apPM) 2pM) *As on the date of the Letter of Offer, i.e., August 29, 2023.
DINESH NAMDEV (CO | 14/03/2023 along with in- pal Coporation limit ward| Nine Hundred Hundred *Subject to extinguishment of 12,50,000 Equity Shares accepted under the Buyback.
BORROWER) terest @ 14.25 % till the re- No. 60, Tehsil Huzur, District-|  Fifty Only) Ninety Five 3.2 Details of Eligible Shareholders from whom Equity Shares exceeding 1% of the total Equity Shares bought back under the
alization. Bhopal (M.P.) Only) Buyback are as under:
Notice date: 14/10/2022 All That Piece And Parcel Of R Rs. sr. Number of Equity | Equity Shares accepted| Equity Shares accepted
Loan No. o 79? 234N93 (Rquﬁ y Mortgaged _Property Of| gaq ooy pg | 94500.00 No. Name of Shareholder avlr the Buybock | Sharce boukt hath | Buyback onulty aepita
even Lacs Ninety Thou- i /OO0 i under the Buybac ares bou ac uyback equity capital
3 |AIM/OLB0/H/16/100265) s Two Hundred Thirty | Physical | vitoge Deruod G .| (F0pees Nine %4755 0| 29/09/2023 | 22/09/2023|30/09/2023 ’ : o the Company’
BALARAM GABA JI ! illage Dangwada Gram Pan Lakh Fourty Four Before 5 PM 10,000/- (11AM — 11 AM- -
(BORROWER), SHANTA Four and Ninety Three chayat Dangwada Khasra Five Th d Thousand 2PM ( NIL 1. | Dinesh Chandra Agarwal 3,53,595 28.29 0.59
BAI (CO BORROWER) Paisas Only) payable as No0.1079 P.H.No.48 Tehsil-| Ve Thousand| .\ @ dred ) 2pm) 2. | Brijesh Kumar Agrawal 239,612 1917 0.40
14/10/2022 along with in- Badnagar Dist-Ujjain M.P Only) Only) 3. | Avisaig Asia Fund Limited 44,719 3.58 0.07
terest @ 15.25 % till the Total Area 480 Sq.Feet. 4. | Westbridge Crossover Fund, LLC 41,385 3.31 0.07
realization. 5. | Arisaig Global Emerging Markets Fund
Loan No. Notice date: 19/11/2021 (Singapore) Pte. Ltd. 29,694 2.38 0.05
HM/0180/H/17/100328 Rs. 327073.00/- All That Piece And Parcel Of Rs. Rs. 6. | Uti Flexi Cap Fund 26,945 2.16 0.04
MEHARBAN SINGH (Rupees Three Lakh Mortgaged Property Of| 904,806.00 | 90,480.60 7. | Madhup Agrawal 17,429 139 0.03
(Sj\?VTARerl{\iIRV)\'IAR Twenty Seven Thousand Plot/House No. 34, On Land | (Rupees Nine [(Rupees Ninety 29/09/2023 22/09/2023 |30/09/2023 8. | Mercer QIF Fund PLC-Mercer Investment
4 (CO-BORROWER) Seventy Three Only) Physical |Survey No. 107, P.H. No. 26,| Lakh Four |Thousand Four Before 5 PM 10,000/- (11AM — (11 AM- NIL Fund 1 14721 118 0.02
LOKENDRA SIH (CIO payable as on 18/11/2022 Village Sirr?la}vadé, Tehsil Bar-|  Thousand _Hundrefj 4PM) 2pM) 9. | Dinesh Gulati 12,574 1.01 0.02
BORROWER) along with interest @ paear 8;’22‘" Ftp'" 456222, | Eight Hundred Es'ii't‘tyoial's')e *Subject to extinguishment of 12,50,000 Equity Shares accepted under the Buyback.
;g‘g:gv:l(;;“)w"k (co ls'izzi’;;:n” the o - Six Only ) v oy 3.3 Theshareholding pattern of the Company before and after completion of the Buyback is set out below:
Loan No. Notice date: 07/12/2022 All That Piece And Parcel Of Rs. Rs. Pre-Buyback* Post-Buyback
HF/0180/H/19/100321 Rs. 704430.71 Mortgaged Property Of| 1,084,939.00 | 108,493.90 Category of Shareholder No. of htothe No.of | % to the post-
JAGDISH BODANA (Rupees Seven Lacs Four Plot/House No. 83/2 On Sur-| (RupeesTen | (Rupees One Equity Shares | existing Eq.uny Equity Shares| Buyback Ec!uny
5 | (BORROWER), Thousand Four Hundred . vey No. 95, Patwari Halka| Lakh Eighty Lakh Eight Share capital Share Capital |
TEJU BAI Thirty and Seventy One Physical No.51, Village Jhumki, Tehsil | Four Thou- | Thousand Four| 29/09/2023| 000/- 22/09/2023|30/09/2023 NIL Promoters and members of the Promoter Group, and
CHANDRAWANSHI Paisas Only) payable as Badnagar, Ujjain Measuring| sand Nine Hundred |Before 5 PM ’ (11AM - (11 AM- persons acting in concert (collectively "the Promoter") 3,01,35,048 49.22 2,95,14,888 49.21
(CO BORROWER) 07/12/2022 along with 1518 Sq. Ft. Hundred Ninety Three 4pPM) 2PM) Shareholding of the Non-Promoter(s) 3,10,94,100 50.78 3,04,64,260 50.79
interest @ 16.75 % till the Thirty Nine | Paise Ninety Foreign Investors (including Non-Resident Indians/
realization. Only) Only) Flls / Foreign Mutual Funds) 1,85,54,929 30.30
Loan No Notice date: 27/04/2022 All That Piece And Parcel Of Rs. Rs. Financial Institutions/Banks/ Banks & Mutual Funds 3,04,64,260 50.79
HM/0186/H/16/100215 Rs. 103?266.72 (Rupees Ten Mortgaged Prqperty of | 1,360,800.00 136,080.00 promoted bleanks/lInstltultlons 36,86,053 6.02
¢ | RAMESHVAR IfjlzT;\Lr:zizvzs(tThgisaanndd Physical ;Iouse l’:l‘o.ZE;a/Sit/ulat\?_clil At Thi(rF*::s:T_Zkh (Rupees One | 29/09/2023 10,000/- | 22/08/2023 30/09/2023 Others (Public, Public Bodies Corporate etc.) 88,53,118 14.46
(BORROWER) e o y o urvey No. illage pol Lakh Thirty Six |Before 5 PM (11AM - (11AM- NIL Total 6,12,29,148 100.00 | 5,99,79,148 100.00
KANCHAN BAI eventy fwo raisas bl Doulatpur P.H.No.58 Tehsil- >ty Thousand 4PM) 2PM) *As on the date of the Record Date i.e., August 25, 2023
RACHANA payable as 27/04/2022 Ghatiya Dist-Ujjain M. PTotal | Thousand | gigpy ony ) “Subject to extinguishment of 12,50,000 Equity Sh ted under the Buyback
along with interest @ 14.50 Area 1600 Sq. Feet. Eight Hundred ubject to extinguishment of 12,50, quity Shares accepted under the Buyback.
(CO-BORROWERS) % till the realization. Only) 4. MANAGERTOTHE BUYBACK
For details and queries on purchase and sale, contact Mr. Shadab Akhtar 9910453434 .
The intending bidders/purchasers are advised to visit PHFL Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests ﬁ-\“ nuva ma
and satisfy himself/herself/itself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be
ascertained and paid by the successful bidder. - , e s
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India Nuvama Weglth Ma"?Qeme"‘ Limited (Formerly known as Edelweiss Securities Limited)
PVT LTD. Address- Plot No-68 3rd floor Gurgaon Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id — Support@bankeauctions.com. Contact Person — Vinod Chauhan, Email id- 801 ,'804' Wing A, Building No 3,
delhi@clindia.com Contact No- 9813887931. Please note that Prospective bidders may avail online training on e-auction from them only. The intending purchaser/bidder is required to submit amount Inspire BKC, G Blo‘:kj Bandra Kurla Complex,
of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “Poonawalla Housing Finance Ltd”, Bank-ICICI BANK LTD. Account No-000651000460 and IFSC Code- Bandra East, Mumbai - 400 051
ICIC0000006, 20, R. N. Mukherjee Road- Kolkata-700001 drawn on any nationalized or scheduled Bank on or before 29/09/2023 and register their name at https://www.bankeauctions.com and get Tel. No.: +91 22 .4009 4400
user ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the g;ﬁ-ﬁﬁ;ﬁ:&gﬁe\:nih::m
following documents uploaded, e-mail and sent self-attested hard copy to Authorized Officer, Mr. Devendra Pal, Address- B-4, Vishala Shivansh, 3rd Floor, Near Rishi Nagar Petrol Pump, Ujjain, Websi-te' WWw.nuvama Coml
Madhya Pradesh- 456010.. mobile no. +91 9827553311, E-mail ID devendra.pal@poonawallahousing.com. e ——
Authorised Officer CIN: U67110MH1993PLC344634
. . - SEBI Reg no: INM000013004
Date: 15.09.2023 Poonawalla Housing Finance Limited Validity Period: Permanent
Place: Madhya Pradesh (Formerly Known as Magma Housing finance Ltd) 5 DIRECTORSRESPONSIBILITY

In terms of Regulation 24(i)(a) of the SEBI Buyback Regulations, the Board of Directors accepts responsibility for all the
information contained in this Post-Buyback Public Announcement or any other information advertisement, circular, brochure,
publicity material which may have been used and confirms that it contains true, factual and material information and does not
contain any misleading information.
For and on behalf of the Board of Directors of
IndiaMART InterMESH Limited

Sd/- Sd/- Sd/-
Brijesh Kumar Agrawal Dinesh Chandra Agarwal Manoj Bhargava
Whole Time Director Managing Director & CEO Group General Counsel,

DIN: 00191760 DIN: 00191800 Company Secretary and Compliance Officer

Membership No.: F 5164

Place : New Delhi
Date : September 14, 2023




2 ECONOMY AND PUBLIC AFFAIRS

0il India banking on pipeline

of projects to raise production

Company will drill 60-plus wells in FY24 in Assam and Arunachal Pradesh, up from 45 in FY23

SUBHAYAN CHAKRABORTY
New Delhi, 14 September

he public sector energy
I producer Oil India (OIL)
is expecting a series of
new wells and gas fields to go
into production in Assam and
Rajasthan soon. This develop-
ment will enable the company
to achieve a crude oil produc-
tion of 3.8 million tonnes (mt)
in the current year, said
Chairman and Managing
Director (CMD) Ranjit Rath.
This new target represents a
20 per cent increase over the
3.18 mt of oil produced in
2022-23 (FY23).

Rath said at a media brief-
ing that the company expects
three gas fields under produc-
tion enhancement contracts to
go live. These fields include
Lakwagaon-1, where higher
production is expected from
the Sesabil area (discovered in
January), and the Bagjan gas
field, which will undergo more
intensive exploration. Addit-
ionally, OIL aims to aggr-

essively expand its gas portfo-
lio.

“A new gas pipeline from
the Kumchai field will be con-
nected to the main production
area by December. A number
of additional development
wells will also come onstream,”
Rath said.

Furthermore, 16 wells in
Rajasthan will be put under a
cyclic steam stimulation, a
method for producing heavy oil
by injecting steam into
awell.

The company is preparing
to award contracts for hydro-
fracking, a process that
involves injecting water, sand,
and/or chemicals into a well to
extract oil or gas reserves.

“This  production is
expected to begin in the fourth
quarter of 2023-24 (FY24) or
early next year,” Rath said.

In terms of drilling, OIL
plans to drill up to 60 new wells
in FY24, up from 45 in FY23
and 38 in 2021-22. To support
this increased drilling activity,
the company has awarded con-

0il firms mull using ;tirfa_lsﬁded
$600 million to buy Russian oil

Indian oil companies are exploring the possibility of using
close to $600 million of their dividend income stranded in
Russia to buy oil from that country, officials said on Thursday.
India's top four oil companies — Indian 0il Corporation (10C),
a unitof Bharat Petroleum Corporation, Oil India and ONGC
Videsh — haven't been able to repatriate dividend income
they accrue from theirinvestments in Russian oil and gas
fields. The money is lying in their bank accounts in Russia
but could not be broughtto India due to tough Western
sanctions that followed Moscow's invasion of Ukraine.

_
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tracts for two additional drilling

rigs and extended the engage-

ment tenure for existing rigs.
“This year, in Assam and

Arunachal Pradesh, we plan to
drill 60-plus wells,” Rath said.

In FY23, OIL expanded its
total acreage to 62,911 square

kilometres and has a total
inventory of 191 mt of oil equiv-
alent (mtoe) in domestic assets
and 51 mtoe of overseas assets,
including both proven and
potential reserves.

Net-zero by 2040
OIL is planning to invest
around 325,000 crore ($3.38 bil-
lion) to achieve a net-zero
status by 2040. In the 2G etha-
nol space, OIL is looking to
invest ¥8,000 crore, Rath said.
The company also plans to
establish 20 kilotonnes per
annum (ktpa) of green
hydrogen production with a
total estimated financial outlay
of 32,000 crore. Setting up a 2
ktpa production facility takes
about3 200 crore, Rath said.
The company will set up 25
compressed biogas plants with
amodular build-up of 2 tonnes
per day to 20-30 tonnes per day.
Additionally, a 640-megawatt
solar power plant in Assam and
a 150-megawatt solar plant in
Himachal  Pradesh  are
also planned.

WB’s biennial index perception based: Govt
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HC seeks RIL response
ongovt’s pleaaccusing
firmof siphoning off gas

BHAVINI MISHRA
New Delhi, 14 September

STORY SO FAR

2013 ONGC accuses
RIL of siphoning
off gas from its
blocks, moves
Delhi HC

2014 HC disposes of petition, directs govt to
consider report produced by DeGolyer
& MacNaughton(D&M)

2015 D&M finds connectivity and
continuity of the reservoirs across
ONGCand RIL blocks

2015 Ministry also appoints Shah (ommittee
to consider the D&M report

2016 Ministry raises $1.5 billion
from Reliance

2016 RIL approaches arbitral tribunal
headed by Lawrence Boo

2018 Tribunal rules in favour of RIL,
government moves Delhi HC

2023 Delhi HC upholds tribunal’s order,
govt moves Delhi HC division bench

2023 Division Bench agrees to hear govt plea

2024 Next hearing in the case

The Delhi High Court (HC) division Bench on
Thursday sought a response from Reliance
Industries (RIL) and others regarding the gov-
ernment’s appeal against the Mukesh Ambani-
owned conglomerate and others for fraudu-
lently and unjustly enriching themselves by
draining gas from their deposits, amounting to
over $1.5 billion.

The Centre had appealed against the single-
judge Bench order of the Delhi HC on May 9,
which had dismissed its petition.

Justice Anup Jairam Bhambhani had upheld
the international arbitration award of July 24,
2018, in favour of the RIL-led consortium. The
consortium includes UK-based BP Plc and Niko
Resources of Canada. The May order reads, “This
court is accordingly not persuaded to hold that
the conclusions drawn by the arbitral tribunal
are such that no reasonable person would reach.
Suffice it to say that the view taken by the arbitral
tribunal is most certainly a ‘possible view’, which
calls for no interference.”

Attorney-General (A-G) R Venkataramani
and former A-G KK Venugopal, both appearing
for the Union government on Thursday, told
the Bench of Justices Manmohan and Mini
Pushkarna that RIL knew about the connectiv-
ity of their gas blocks with the adjoining gas
blocks of Oil and Natural Gas Corporation
(ONGC) as far back as 2003.

The government contended that RIL was
guilty of fraud and unjust enrichment totalling
over $1.5 billion. The government told the court,
“Itis contended that the migrated gas alone was
valued at about $1.5 billion as of June 30, 2016”.

clusions arrived at by the arbitral tribunal,
which cannot be second-guessed by this court
in exercise of its powers under Section 34 of the
Arbitration and Conciliation Act, 1996 (grounds
to challenge the arbitral award). Secondly, in
the opinion of this court, the factual conclusions
are perfectly rational, coherent, and logical,

SHREYA NANDI
New Delhi, 14 September

The government believes that the bien-
nial index — Logistics Performance
Index (LPI) — by the World Bank, to
assess ease of trade across countries, is
purely ‘perception based’ and ‘narrow.’

India wants the World Bank to take
into account several measures taken by
the government on the logistics front,
such as the GatiShakti initiative, while
determining the logistics ranking of
countries, special secretary in the
department for promotion of industry
and internal trade (DPIIT) Sumita

Dawra told reporters on Thursday.

Earlier this year, India’s rank went
up by six places to 38th out 0f 139 coun-
tries in the seventh edition of the
LP12023.

India has started engaging with
World Bank’s key officials, drawing their
attention towards emphasis on objec-
tive-based methodology for the
ranking.

Currently, six parameters are used
to measure performance of the cou-
ntries. They are customs, infrastruc-
ture, international shipments, logistics
competence, tracking and tracing, and
timelines. “We feel this is a very narrow

way of ranking India on important
global indices. There is a lot of work
going on and that should be reflected
in the calculations,” Dawra.

“We want our ranking to improve
and it will improve only when there is
a realistic and factual reflection of the
kind of reforms, which have happened
here..We would like to showcase those
and it (World Bank) should take into
account these while determining our
ranking,” Dawra said.

Determination oflogistics cost

The government is also working on a
framework to assess the logistics cost

in the country and is expected to get a
realistic estimate by the end of the
month. “The draft report is ready,”
Dawra said.

The government is going by certain
estimates, which suggest that India’s
logistics cost stands at about 8-14 per
cent of the gross domestic product
(GDP).“Now, we have a baseline esti-
mate, and from next year, we will do a
survey-based thing to calculate the
cost,” she said.

National Council of Applied
Economic Research (NCAER) and
Asian Development Bank (ADB) have
been engaged to complete the exercise.

The government also argued that RIL had
claimed there was no connectivity between
their block and the government’s, but they had
consciously siphoned off gas from the ONGC
block without the government’s knowledge.
They also argued that the arbitral award they
challenged was “against India’s public policy”.

In May, the court observed that when an
arbitral award is challenged, the court may
interfere only if the award is induced or affected
by fraud or corruption, or if it is in “contraven-
tion of the fundamental policy of Indian law’,
or ifitis ‘in conflict with the most basic notions
of morality and justice”.

The order read, “In the opinion of this court,
firstly, the aforesaid inferences are factual con-

especially considering what was in the produc-
tion sharing contract (PSC), a purely commer-
cial transaction entered into by two contracting
parties.”

On the other hand, RIL told the court that
the same set of issues cannot be argued again
under Section 34 of the Arbitration and
Conciliation Act, 1996 when both the single
judge of the HC and the arbitral tribunal had
examined the issue. The conglomerate also
pointed out that the government could have
looked into the migration of gas between two
blocks in 2009 before one of them was given to
RIL, but it chose not to.

More on business-standard.com

(Regd. Office: PSEB Head Office, The Mall, Patiala)
Corporate Identity Number U40109PB2010SGC033813
Website: www.pspcl.in Mobile No. 96461-18773

E-Tender Eng. No. QQ-2342/PO-P

Chief Purchase Officer/ MM, Central Purchase Organization, PSPCL,2nd floor,
Multistory Building, The Mall, Patiala, invites E-Tender for Procurement of 70,000
Nos. LT Shackle Insulators Brown Glazed, (size 90mm x 75mm) as per Fie-3 Type-
| of 1S-1445 (with latest amendments, if any) and as per PSPCL specification
QQ-2342/PSPCL/PO-P. For detailed NIT & tender specification please refer to
https://eproc.punjab.gov.in from 14.09.2023 onwards.

Note: Corrigendum and addendum, if any will be published online at
https://eproc.punjab.gov.in
76155/12/2183/2023/27839

C651/23

% MANAPPURAM ;]|

FINANCE LTD.
CIN : U65923K12010PIC039179

mentioned below for each of the respective properties:

Fo s MANAPPURAM HOME FINANCE LIMITED

FORMERLY MANAPPURAM HOME FINANCE PVT LTD

Regd Office : 1V/470A (OLD)W/638A(NEW) Manappuram House Valapad Thrissur, Kerala 680567
Corp Office : Manappuram Home Finance Limited, Third Floor, Unit No. 301 to 315, A Wing,
Andheri East, Mumbai 400093, Maharashtra. Phone No. 022-66211000, Website : www.manappuramhomefin.com

POSSESSION NOTICE (For Immovable Property)

Whereas, the undersigned being the authorised officer of Manappuram Home Finance Ltd (“MAHOFIN”) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest *[Act],2002 (54 of 2002) and
in exercise of powers conferred under section 13(12) read with rule 9 of the security interest (Enforcement) Rules, 2002
issued a Demand Notice calling upon the borrowers and co-borrowers to repay the amount mentioned in the notice and
Interest thereon within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount,
notice is hereby given to the borrower and the public in general that the undersigned has taken Actual possession of the
property described herein below in exercise of powers conferred on him/her under section 13(4) of the said *[Act] read
with rule 9 of the said rules. The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Manappuram Home Finance Ltd as

Notice under section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act)

Sr. Name of Borrower(s) Particulars of Mortgaged Date Of Outstanding
No. property/properties NPA amount ( Rs.)
(B) (C) (D)
‘Kanakia Wall Street’, Andheri-Kurla Road, 1. |LOAN ACCOUNT NO. APT NO. B - 137, FIRST FLOOR, 10.12.2021 | Rs. 25,27,741.05/- (Rupees

HHLANN00299831

1. SOPHIA J (GUARANTOR,
AS WELL AS LEGAL
HEIR OF LATE FRANCIS
JOSEPH)

BLOCK B (AS PER BLOCK-1),
SHANTINIKETAN-ALTAIR PHASE - 1,
THAIYUR VILLAGE, OFF.
KELAMBAKKAM, KANCHEEPURAM
DISTRICT - 603103, TAMIL NADU

Twenty Five Lakh Twenty
Seven Thousand Seven
Hundred Forty One and Paise
Five Only) as on 23.08.2023

That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books
of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount.

Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been
classified by the Company as Non Performing Asset (as on date in Column C) within the guidelines relating to assets classification
issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower.

In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his/their liabilities towards
the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

.| Name of the corporate debtor | Neptune Ventures and Developers Private Limited
along with PAN/CIN/LLP No. |PAN: AACCN9418J
CIN: U45202MH2009PTC 189590

S

.| Address of the registered office | Registered Office: 4th Floor, Eastern Business
District, Near Mangatram Petrol Pump, LB S

Road,Bhandup(W) Mumbai Mumbai City MH

w

.| URL of website NA

~

.| Details of place where majority
of fixed assets are located

Neptune Magnet Mall, Eastern Business District,
Near Mangatram Petrol Pump, L B S Road,
Bhandup(W)Mumbai Mumbai City MH

o

.| Installed capacity of main
products/ services

CD is engaged in construction and trading of
real estate and major investment as specified
in point no-4

=)

.| Quantity & value of main products/| Not Available

services sold in last financial year

~

.| Number of employees/ workmen | 28 Employees (as per CD but yet to be

verified by undersigned)

=)

.| Further details including last available
financial statements (with schedules)
of two years, lists of creditors,
relevant dates for subsequent events
of the process are available at:

http://arck.in, under the case list
“Neptune Ventures and Developers
Private Limited”

©

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

Minimum Eligibility Criteria for resolution applicants
(Singly, Jointly or in consortium) to approach the
Resolution Professional (‘RP”) with Resolution Plan:
1. Minimum Net-Worth of INR 10 crores supported by
Documentary Evidence

2. For Financial Entities including ARCs** /NBFCs /
AIF-AUM/ Funds Deployed/Committed funds
available for investment of INR 100 Crores as on latest
available Balance Sheet not priorto 31.03.2022.
**ARCs participation is subject to the rules and
regulations of Reserve Bank of India

#Inthe event of a consortium between applicants
belonging to aforementioned two classes having
different eligibility criteria, the eligibility would be
calculated in proportion to their share in the consortium.
Complete details / Detailed EQI are available on
website, www.arck.in or may besought by E-mail at
neptuneventures.ibc@gmail.com

=)

Last date for receipt of expression
of interest

30.09.2023

.| Date of issue of provisional list of | 10.10.2023

prospective resolution applicants

~

Last date for submission of
objections to provisional list

On or before 15.10.2023

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the date of receipt of the said notices, along with future interest as applicable inciden-
tal expenses, costs, charges etc. incurred till the date of payment and/or realisation.

pc ion of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the
Sr. Name of Borrower and Description of Secured Asset in respect Outstanding Amount Date of Company in law.
No. Co-borrower and of which Interest has been created & Date of Demand Actual Please note that in terms of provisions of sub-Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire
Loan Account Number / Branch Notice sent Possession amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
1 | PANDEESWARI M, MURUGAN S & |Sy No 182/44 Door No 102 New No 73,| 28-08-2020 & |13-09-2023 treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time
SIVARAJ S/ North Street, Kothappatty Theni, P.o s. frame, Borrower may not be entitled to redeem the property.”

Fo RM G MO90LALONS000005002216/ Kanniyappapillaipatti, Madurai, Tamil| 5 50,047.46/- In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by
—_— ———— MADURAI Nadu, Pin: 625512 way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the

INVITATION FOR EXPRESSION OF INTEREST (”EOI”) FOR s/ notice, without prior written consent of secured creditor.
NEPTUNE VENTURES AND DEVELOPERS PRIVATE LIMITED Date : 15.09.2023 Authorised Officer For Indiabulls Housing Finance Ltd.
OPER * N : ON AN 'l OF REAI A Place : MADURAI Manappuram Home Finance Ltd Place : KANCHEEPURAM Authorized Officer

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

NUCLEUS SATELLITE COMMUNICATIONS (MADRAS) PRIVATE LIMITED
PARTICULARS DETAILS
1. |Name of corporate debtor Nucleus Satellite Communications (Madras)

Private Limited
11/06/1997

2. |Date of incorporation of corporate
debtor

sr. Borrower/ 13(2) Notice Date/| Date/ Time
N ' Loan No. Co-Borrower/ Outstanding Due| & Type of
& Guarantor/ Mortgagor (inRs.) as on |Possession

L 1) Mr. Dhurairasu § R 23126012328343 102;%%%0'\2;'3

46049430001715 & S- ason Sy.mbollic-

2) Mirs. Vennila 22062022 |Possession

Schedule of the Property: Item No.1: All that piece and parcel of the Immovable
property Pudukottai District and Registration District, Perungualur Sub Registration
Office, Kulathur Taluk, Themmavur Village Dryland Survey No.820/7B, in Ares,
0.02..0 of Property and Bounded on: Four Boundaries: North of East West Road,
South of Raman Property, East of Settu Property, West of Ramakkonar Property.

2 1) Mr. Kumar P & 11/07/2023 | 14-09-2023
32679440000129 | 2) Mr. Periyasamy N & R5-5a,:%r5]461- 182y|3;10bz|'|v(|;
3) Mrs. Renugadevi K 10-07-2022 | Possession

Schedule of the Property: All that piece and parcel of the immovable situated at
Perambalur District Ariyalur Registration District, Chettikulam Sub Registration
Office, Lalgudi Taluk, Periyakurukai Village, Natham Survey No.94/2 in 6.50 Acres
of land measuring 907 1/2 sq.ft of property with the following New Natham Survey
568/29 00074 sq.m. Four Boundary: North of Chinasamy & Rengasamy
property, South of East West common pathway, West of Chinnasamy &
Rengasamy North South lane, East of North South lane. Within these four
boundaries East West 25 ft on the North 30 ft on the south.North south 33 ft
totaling 907 1/2 sqft of property and the building constructed thereon with EB
service connection and deposit with all pathway and easement rights.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Trichy Sd/- Authorised Officer,

)

.| Process email id to submit EOl | neptuneventures.ibc@gmail.com

Date: 15.09.2023 For Jana Small Finance Bank Limited

3. |Authority under which corporate
debtor is incorporated / registered
4. |Corporate Identity No. / Limited
Liability Identification No.

of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate
debtor

Registrar of Companies - Chennai

U74999TN1997PTC038400

Registered Office: No. 11, Indira Foundation,
Krishnamma Road, Nungambkkam,
Chennai - 600034

Factory address: No 465, Citrus Drive, Sricity,
Mopurupalli, Varadaiahpalem, Chittor,
Andhra Pradesh - 517 541

11/07/2023 (Closure of the extended CIRP
Period granted by the Hon’ble NCLT vide
Order dated 13/06/2023)

12/09/2023

( Order copy was made available in the
NCLT Portal on 14/09/2023 )

Mr. Ramakrishnan Sadasivan
IBBI/IPA-001/IP-P00108/2017-18/10215
AFA Valid till 06-11-2023

Address of the Liquidator: New No 28, Old
No 22, Menod Street, Purasawalkam,
Chennai - 600007

Reg mail ID - sadasivanr@gmail.com

6. |Date of closure of Insolvency
Resolution Process

7. |Liquidation commencement date of
corporate debtor

8. [Name and registration number of
the insolvency professional acting
as liquidator

9. |Address and e-mail of the liquidator,
as registered with the Board

10. |Address and e-mail to be used for Correspondence address: New No 28, Old
correspondence with the liquidator No 22, Menod Street, Purasawalkam,
Chennai - 600007
Reg mail ID : nucleussatellitecomm@gmail.com
11. |Last date for submission of claims 12/10/2023

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered
the commencement of liquidation of the Nucleus Satellite Communications (Madras) Private
Limited on 12/09/2023. The Order copy was made available in the NCLT Portal on
14/09/2023.
The stakeholders of Nucleus Satellite Communications (Madras) Private Limited are hereby
called upon to submit their claims with proof on or before 12/10/2023, to the liquidator at the
address mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Note: The claim forms can be downloaded by from this link https:// ibbi.gov.in/ en/ home/
downloads

of false or mi proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

d-
Ramakrishnan Sadasivan
Lioul of Nucl

For Neptune Ventures and Developers Private Limited
Sandeep Mahajan- Resolution Professional

IBBI Regn No.: IBBI/IPA-001/IP-P00991/2017-2018/11631
AFA Valid till: 19.12.2023

Address: C2/288, Janak Puri, New Delhi -110058

Email: neptuneventures.ibc@gmail.com | Mob: 9810020531

Date : 15.09.2023
Place: Mumbai

JJANA SMALL FINANCE BANK

schaduled commarcial
Registered Office: The Fairway, Ground & First Floor, Survey No. 10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.74, Lucky Lane Plaza, Salai
Road, Thillai Nagar, Trichy-620018.

Satellite C (Madras) Private Limited
IP Registration Number: IBBI/IPA-001/1P-P00108/2017-18/10215
AFANo:AA1/10215/02/061123/104726 valid till 06-11-2023.
Date: 15/09/2023, Place: Chennai.

PUBLIC NOTICE INVITING EXPRESSION OF INTEREST FROM ELIGIBLE
PROSPECTIVE PARTICIPANTS FOR ASSIGNMENT OF NOT READILY
REALISABLE ASSET UNDER INSOLVENCY AND BANKRUPTCY CODE,
2016 READ WITH REGULATION 37A OF INSOLVENCY AND BANKRUPTCY
BOARD OF INDIA (LIQUIDATION PROCESS) REGULATIONS, 2016
Atlantic Spinning and Weaving Mills Limited (in Liquidation)

CIN U17110TG1986PLC006348
Regd Office: 05 Chenoy Tradem Center, 116 Parklane,
Secunderabad- 500 003.

Liquidator's Office: 710 Mayuresh Cosmos, Sector 11, CBD Belapur,
Navi Mumbai- 400 614, Email: info@scassociates.co.in
Notice is hereby given to the Public for submission of Expression of Interest for
assignment of Assets of Atlantic Spinning and Weaving Mills Limited (in
liquidation) (“Atlantic”) which are considered as Not Readily Realisable Assets
(“NRRA") as per the provisions of the Insolvency and Bankruptcy Code, 2016
(“Code”) and the Insolvency and Bankruptcy Board of India (Liquidation
Process) Regulations, 2016 (“Regulations”) on “as is where is, as is what is,

whatever there is and without recourse basis”.
Pursuant to Regulation 37A of IBBI (Liquidation Process) Regulations, 2016, a
Liquidator may assign or transfer a not readily realisable asset (‘NRRA”). NRRA
means any asset included in the Liquidation Estate which could not be sold
through available options and includes any disputed assets.
The Liquidator of Atlantic, as per the provisions of the Code and Regulations
hereby proposes to assign all rights, interests/outcome & obligations including
rights of litigation pertaining to NRRA of Atlantic (being an encroached land and
building situated at Survey No. 535, 538, 539, 540, 541, 542, 543 and 581,
Village Kesare, Mysore through submission of bids.
The Expression of Interest is being sought from eligible participants to submit
their interest in taking over the NRRA of Atlantic on assignment basis and as per
the terms and conditions as detailed in the Process Document dated September
14, 2023. The description of assets and the process contemplated by the
Liquidator for assignment of the NRRA can be made available on request by the
Interested persons. Interested persons may write at atlantiauction@gmail.com
for detailed terms and conditions of the Expression of Interest. Interested
persons are advised to go through the terms and conditions of the Process
Document thoroughly.
Inspection: Between October 16, 2023, to October 23, 2023, from 11.00A.M to
3.00 P.M by appointment in consultation with Liquidator. The inspection shall be
provided by the Liquidator or through her authorised agent/representative
Interested eligible Process Applicants may submit their Expression of Interest
along with Refundable Security Deposit as per the Process Document available
on the website on or before October 25, 2023 by email to
atlantiauction@gmail.com/ sujata@scassociates.co.in.
Date: September 15,2023 Sujata Chattopadhyay - Liquidator
Place: Mumbai IBBI/IPA-003/IP-N00044/2017-18/10353
Phone: +91 91678 70467
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PUBLIC NOTICE

This is for notice of the general public that a political party is proposed to be registered by the
name of."Nava Janasakthi Congress"(name of the party)The office of the party Janasakthi
bhavan, krishna building, thonniya kavu, 20/70, north paravoor, Eranakulam- 683513, Kerala
(give full address)This Party has submitted application to section 29 A of the representation of
people Act, 1951-Names/address of the office bearers of the party are as follows:
President/Chairman: C.K Manoj Kumar, Chathoth House, p.o.sankaranellur, kuthuparamb,
kannur, kerala-670643.
General Secretary/ Secretary: A.M Sayed Arekodath house, vadakekkara p.o, north paravoor,
Eranakulam, kerala- 683522
Treasurer: M.G.Manilal, Kumminiottumal house, balussery p.o, kozhikode, kerala- 673612. If
any one has any objection to the registration of Nava Janasakthi congress (name of the
proposed Party) they may send their Objection with reasons there of, to the Secretary (Political
Party) Election Commission of India, Nirvachan Sadan, Ashoka Road, New Delhi-110001
within 30 days of the publication of this notice.

09/09/2023

North Paravoor

NEW DELHI | FRIDAY, 15 SEPTEMBER 2023 BllSiIleSS Standard

FORM NO. INC-26
[Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the Newspaper for change of Registered Office of
the Company from one state to another
Before the Central Government
Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of Companies Act, 2013
and clause (a) of sub-rule (5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND

In the matter of Malt And Breweries India Private Limited (hereinafter referred to as
“The Company”) CIN: U74900DL1996PTC076983 having its registered office at

Punjab State Power Corporation Limited

\(Regd. Office: PSEB Head Office, The Mall, Patiala)
Corporate Identity Number U40109PB2010SGC033813
Website: www.pspcl.in Mobile No. 96461-18773

g5 P

E-Tender Eng. No. QQ-2342/PO-P

Chief Purchase Officer/ MM, Central Purchase Organization, PSPCL,2nd floor,
Multistory Building, The Mall, Patiala, invites E-Tender for Procurement of 70,000
Nos. LT Shackle Insulators Brown Glazed, (size 90mm x 75mm) as per Fie-3 Type-
| of IS-1445 (with latest amendments, if any) and as per PSPCL specification
QQ-2342/PSPCL/PO-P. For detailed NIT & tender specification please refer to

Government of Punjab

Tender Notice Reference No. PIDB/Projects/2023/6
Punjab Infrastructure Development Board and Department of Tourism & Cultural
Affairs invite online bids for Operation & Maintenance and Management of Banasar
Ghar, Patiala as a Food & Beverage outlet/Theme Restaurant with open Banquet
on Public-Private Partnership (PPP) Mode.
Closing Date & Time : 28.09.2023 at 03:00 PM
For details log on to : www.eproc.punjab.gov.in & www.pidb.org
Note: Any Corrigendum(s) to the Tender Notice shall be published on the above
website only. The RFP document can be downloaded from the above mentioned
websites.

1726/57, Opp. R D Chember, Arya Samaj Road, Karol Bagh, New Delhi, DL 110005 IN
..... Petitioner
Notice is hereby given to the General Public that the company proposes to make

application to the Central Government under Section 13 of the Companies Act, 2013 hitps://eproc.punjab.gov.in

76155/12/2183/2023/27839

seeking confirmation of alteration of the Memorandum of Association of the Company in

https://eproc.punjab.gov.in from 14.09.2023 onwards.
Note: Corrigendum and addendum,

NA/12/18884/2023/27827

Managing Director, PIDB

if any will be published online at

C651/23 den 3iim agler Dholpur Branch, Ground Floor Parwati Complex, G. T. Dholpur

' z Sk "’ﬁ“_’;ﬁ (Rajasthan)-328001 E-mail: dholpu@bankofbaroda.co.in

terms of the Special Resolution passed at the Extraordinary General Meeting held on 01st
September, 2023 to enable the company to change its Registered Office from “Union
Territory New Delhi” to “State of Punjab”.

Any person whose interest is likely to be affected by the proposed change of the

(D) IDBI BANK
CIN: L65190MH2004G01148838
RULE 8(1) POSSESSION NOTICE
Whereas The undersigned being the authorised officer of IDBI Bank Limited under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section
13(12) read with rule 3 of Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 25-02-2022 calling upon Shri Mukesh Kumar Sharma to repay the amount
mentioned in the notice being Rs. 20,23,989/- [ Rs. Twenty lakhs, twenty three thousand,
nine hundred and eighty nine] as onas on 28-05-2020 within 60 days from the date of the
receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below, in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on
this the 14th day of September 2023.

The borrower/mortgager in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of
IDBI Bank Limited for an amount of Rs. 20,23,989/- [ Rs. Twenty lakhs, twenty three

Branch: Johari Bazar Jaipur

All that piece and parcel of immovable property — property situated on B-56, Amrit
Nagar, Sirsi Road, Meenawala, Rajasthan-302012 in the name of Shri Mukesh
Kumar Sharma with all buildings and structures thereon and all plant and
machinery attached to the earth or permanently fastened to anything attached to the
earth.

Date: 14.09.2023 Place: Jaipur Authorised Officer, IDBI Bank Ltd

registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered or send by

WE ARE MOVING!

APPENDIX IV [Rule 8(1)] POSSESSION NOTICE (For Inmovahle Property)

Whereas, the undersigned being the authorized officer of the Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security interest Act,
2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with rule 3 of
the Security interest (Enforcement) Rules, 2002 issued demand notice dated 16/11/2022
calling upon the Borrower/Guarantor M/s Laxman Das and Sons, Mr. Girraj Bansal S/o Late

registered post of his/her objections supported by an affidavit stating the nature of

his/her interest and grounds of opposition to the Regional Director at the address B-2

Wing, 2nd Floor, Paryavaran Bhawan, CGO Complex, New Delhi-110003, within

fourteen days of the date of publication of this notice with a copy to the applicant
company atits registered office at the address mentioned above:

By Order of the Board

Malt and Breweries India Private Limited

Sd/-

Director

Rajiv Saini

DIN: 03628263

FROM:

Date: 14.09.2023
Place: New Delhi

TO:

thousand, nine hundred and eighty nine] as onas on 28-05-2020 and unapplied interest, . A

additional interest & charges . anynine ” FORM G S HDFC Life Insurance Company Limited

The borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, INVITATION FOR EXPRESSION OF INTEREST ("EOI”) FOR EROS-48, 3" Floor, F-48

in respect of time available, to redeem the secured assets. NEPTUNE VENTUR AND DEVELOPERS PRIVATE LIV ) T ! ! .
DESCRIPTION OF THE PROPERTY OPERATING IN CONSTR ON AND TRADING OF REAI A South Extension Part - 1, New Delhi -

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India

Registered Office: YES BANK House, Off Western
"/YES BANK Express Highway, Santacruz East, Mumbai-400055.

Branch Office: Plot No. 1/9, Patel Nagar (West), New Delhi-110008, Website: www.yesbank.in

Sale Notice for Sale of Immovable Properties
U/r.8(6) read with Rule 9(1) of SARFAESI Rules

E-Auction Sale Notice for Sale of Imnmovable Assets under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement)
Rules, 2002.

Notice is hereby given to the public in general and in particular to the
Borrower (s) and Guarantor (s) that the below described immovable property

At a location more convenient to you

We are shifting our branch office

HDFC Life Insurance Company Limited
Shop No. 131 to 140, 1t Floor, Ansal Chamber - I,
Bhikaji Cama Place, New Delhi - 110066

Mr. Laxman Das Bansal (legal heir of Late Mr. Laxman Das Bansal), Mr. Gourav Bansal S/o
Late Mr. Laxman Das Bansal (legal heir of Late Mr. Laxman Das Bansal), Mrs. Radha
Agarwal W/o Mr. Nitin Agrawal (legal heir of Late Mr. Laxman Das Bansal), Mrs. Indira
Agrawal W/o Late Mr. Laxman Das Bansal (Guarantor and legal heir of Late Mr. Laxman
Das Bansal), Mr. Trilok Agarawl S/o Late Mr. Laxman Das Bansal (Guarantor and legal heir
of Late Mr. Laxman Das Bansal) to repay the amount mentioned in the notice being
Rs.1,37,71,585.30 in Over Draft Facility (Baroda Property Pride) A/c No. 26460400006469
and Rs. 17,08,967.26 in Term Loan BGECL A/c No. 26460600013362 i.e. Total
Rs.1,54,80,552.56 including interest upto 16/11/2022 and further interest & other expenses
etc. within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under Sub-section (4) of section 13 of actread with
rule 8 of the security interest (Enforcement) Rules, 2002 on this 13th day of September of the
Year2023.

The Borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Bank of baroda for
an amount of Rs.1,00,63,628.34/-in Over Draft Facility (Baroda Property Pride) Alc No.
26460400006469 and Rs. 18,74,458.20 in Term Loan - BGECL A/c No. 26460600013362 i.e.
Total Rs. 1,19,38,086.54 (Rupees One Crore Nineteen Lakh Thirty Eight Thousand Eighty
Six and Fifty Four Paisa Only) including interest upto 12/09/2023 and further interest & other
expenses etc.  The borrower's attention is invited to provisions of sub-section (8) of section 13
oftheAct, in respect of time available, to redeem the secured assets.

Description of the Inmovable Properties (as per Record Available with the Bank)
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.| Quantity & value of main products/
services sold in last financial year
.| Number of employees/ workmen

=

28 Employees (as per CD but yet to be
verified by undersigned)

http:/larck.in, under the case list
“Neptune Ventures and Developers
Private Limited”

=3

.| Further details including last available
financial statements (with schedules)
of two years, lists of creditors,
relevant dates for subsequent events
of the process are available at:

mortgaged/charged to the Secured Creditor, the physical po ion of
which has been taken by the Authorised Officer of Yes Bank Ltd. i.e. Secured
Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there
is” on 16-October-2023, for recovery of Rs.1,378,526.60/- (Rupees Thirteen
Lakh Seventy Eight Thousand Five Hundred Twenty Six and Paise Sixty
Only) due as on 08-Feb-2023 subject to further interest and charges at
contracted rate, due to the Secured Creditor from (1) Mr. Anuj Kumar
Pathak & (2) Ms. Manita Pathak. Inspection of the mentioned property can

©

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

Minimum Eligibility Criteria for resolution applicants
(Singly, Jointly or in consortium) to approach the
Resolution Professional (‘RP”) with Resolution Plan:
1. Minimum Net-Worth of INR 10 crores supported by
Documentary Evidence

2. For Financial Entities including ARCs** INBFCs /
AIF-AUM/ Funds Deployed/Committed funds
available forinvestment of INR 100 Crores as on latest

spite of repeated notices :

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Name of The | All that part and parcel of the Bounded By Sub
RELEVANT PARTICULARS HDFC Owner Property consisting of Registrar
1.| Name of the corporate debtor | Neptune Ventures and Developers Private Limited ° Mrs. Indira  |Residential property situated at Plot{On the East by Shop of
along with PANICINILLP No. |PAN: AACCN9418J W.e.f.23.09.2023 Life | sgarvaiwio |No. o6, Sackide of Samar Foa,|Shi Cnte L3, On tre| Oholpr
CIN: U45202MH2009PTC 189590 Sar utha ke jiyo! Late Mr. Laxman|Dholpur (Raj.) measuring 194.52 m} lngl Zﬂngﬁﬁ gfh S:nq (Raj.)
2. Address of the registered office | Registered Office: 4th Floor, Eastern Business Das Bansal |Square Yards Lal. On the North by
District, Near Mangatram Petrol Pump, LB S . . Property of Shri Kirodi Lal,
Road,Bhandup(W) Mumbai Mumbai City MH Forany f""hleég;{'gg;fgeéggé(‘;ec ;f'c'r:':r;:::;;;')"“"e number On the South by Rasta.
3.|URL of website NA Alternatively, you can mail us at service@hdfclife.com Mrs. Indira Agarwal | Properties situated at Plot No. 07 8nme S;S‘lbl‘), RéTstF;il, . Dholpur
4.| Details of place where majority | Neptune Magnet Mall, Eastern Business District, Lo Late Bl (SCquET:r$2|2 d(s'\;lea?,ll’g'{‘gNLGG'?g Dhotpur, | (Rai.)
offixed assets are located | Near Mangairam Pettul Pump, LB & Road, [morigaged by Mr. |(Residentia) (Measuring 138.88|On the North by Property
. . andup(W)Mumbai Mumbai City i Laxman Das Bansal | Square Yards), Part of Khasara No. [of Shri Ramniwas Mittal,
5.| Installed capacity of main CD is engaged in construction and trading of u SARVASVA CAPITAL FINANCE © and presently  |195, Village- Jiroli, Girraj Colony,|On the South by Plot No. 8
products/ services real estate and major investment as specified PRIVATE LIMITED mutation in the ~ |Near Railway Crossing, Narrow|& 11 (Property of Shri
in point no-4 Regd Office: 27/ 1A, First Floor, Jail Road, Ashok name of Mrs. Indira | Guage, GT Road, Dholpur (Raj.) ~ |Mahesh Chand),
6 Not Available Nagar, (Double Storey) New Delhi-110058 Agarwal]

PUBLIC NOTICE PRIVATE SALE OF GOLD JEWELRY

Notice is hereby given that Gold Jewelry
in the below mentioned account/s will
be put to private sale on 29.09.2023 or
any subsequent date/s at the venue
shown below by Sarvasva Capital
Finance Pvt. Ltd. As concerned borrowers
those who have pledged gold ornaments
in the following Gold Loan accounts with
the under mentioned office, are overdue
for redemption and which have not been
redeemed/paid/regularized so far in

VENUE :Sarvasva Capital Finance Pvt Ltd
27/1A, First Floor, Jail Road, Ashok Nagar
(Double Storey), New Delhi-110018

Authorized Officer, Bank of Baroda

Date: 13/09/2023  Place: Dholpur (Raj.)

Suratgarh Branch, Ward No 24/16, Azad Chowk, Suratgarh
Sriganganagar, Rajasthan 335804, Contact no. 01509-220250
Email: -ubin0824828@unionbankofindia.com

Anotice is hereby given that the following borrowers have defaulted in the repayment of principal and payment of interest of credit facilities obtained
by them from the Bank and said facilities have classified as Non-performing Assets by the Bank. The Notices dated 06.06.2023 were issued to them
under section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their lastknown
address however as such they are hereby informed by way of public notice about the same as few notices have returned undelivered /unclaimed:

Name & Address of the Borrower/ Date & Amount of Equitable Mortgage of
Co-borrower/Guarantor Demand Notice 13(2) immovable property

(Borrower/s) 1. Mr. Rajesh Kumar S/o Mr. 06.06.2023 -
Manphool Address:- Village 22 LGW, Bhagwangarh, | Rs. 8,27,881.34 (Rupees Eight Lakhs

Tehsil-Suratgarh-335804. Mob 8696606322 Twenty Seven Thousand Eight Hundred
9 Eighty One and Paisa Thirty Four only)

Union Bank
a3z ()
e

All that part and parcel of Property consisting
Residential house Situated at Plot of Patta
No.15 in village 22 LGW Tehsil Suratgarh-
335804 in the name of Mr. Rajesh Kumar

For detailed terms and conditions of the sale, please refer to the link https:/
www.yesbank.in/about-us/media/auction-property provided in Secured
Creditor's website i.e. www.yesbank.in

In case of any difficulty in obtaining Tender Documents/ e-bidding catalogue
or Inspection of the Immovable Properties / Secured Assets and for Queries,
Please Contact Concerned Officials of YES BANK LTD., Mr. Manish Kumar
Contact No. +919250003060 and E-mail: manish.kumar51@yesbank.in
and officials of M/s. e-Procurement Technologies Limited (Auction Tiger)
Ahmedabad, Web Portal Address https://sarfaesi.auctiontiger.net Bidder
Support Numbers: +91 9265562821/1889978591888,079-68136880/ 68136837.
E-mail: support@auctiontiger.net and ramprasad@auctiontiger.net.
Contact person: Ram Sharma -9978591888.

As contemplated U/s.13(8) of the Act, in case our dues together with all costs,

. . ; i i Name A/C Nos. .
be done on 09-October-2023 from 11:30 am to 12:30 pm by the interested f:’;;?glse E?tli?:?caeti?) :?stsﬂgtgg%tt%ilu?gszfﬁ 1.MS. SHABBO SCFLG 003145 | | Guarantor’s 1. Mr. Raja Ram Sjo Mr. Mohan Lal | ;¢ on 31.05,2023 together with further | measuring Area 1590 sg. ft. and bounded as
parties/ tenderer after seeking prior appointment with Authorized Officer. regulatio’;sof FF{Jeserve Baﬂjk Siindi 2.MS. SANJU PANDEY SCFLG 0011033 g?:\;‘;ssa Ze%zesco"tege:%f’fs_st» ge_w Ward No 03, interest & expenses thereon follows:- North - Shankar Lal.30’, South- Road,
- - lard No 04, Suratgarh, District-Sriganganagar. " East- Sahabram 53', West - Manphool 53’
Name of (1) Mr. Anuj Kumar Pathak & (2) Ms. Manita Pathak #In the event of a consortium between applicants i:: gmf'mmmﬁv :gitg ggi::;g - —— - - NPA D?te. 3 '03'2,021 ’ -
Borrower/ R/0938/3, lllahibux Road, Nai Loalan, Karol Bagh, Near Faiz belonging to aforementioned two classes having| |5 sHSUNILKUMARSINGH  SCFLG 0011601 Demand notice dated 06.06.2023 is being published for substituted service of the notice. The above borrowers, co-borrowers and/or their guarantors
Guarantor(s)/ | Road, New Delhi-110005 different eligibility criteria, the eligibility would be| |g.sH. visay SCFLG 0011706 (\glhere ga"vber:tap'fllcable) a;ﬁ advisedto mfa}llfrt]a thse pay.;per;.ts ofo:t;tandmgtj Wltthm B(f) Igilays frprln p}he c:ate (:jftEhef pubhcatut)nfosf this th;cf fa|l|?g v:hé%rbgﬁher
. R ) calculated in proportion to their sharein the consortium. steps will be taken as per the provision of The Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, . The
S(:g\lljizteyr/s Sls% al; :r?2111£g88;53hagat Singh Nagar, Manakpura, Karol Complete d‘e):ta‘i)ls / Detailed EOl are available on :;MS.LVIUP:JIV::M SWER SCFLG 0011463 | | 1ers attentionisinvited o provisions of Sub-section(8) of the Section 13ofthe Act, in respectof time available, to redeem the secured assets.
p agh, Delhi- website,www.arck.in or may besoughtby E-mail at | |pate 5.09.0023 Sarvasva Capital Fuoan prives| | Place: Suratgarh _ Date: 15.09.2023 Union Bank of India, AUTHORISED OFFICER
Amount Due . : neptuneventures.ibc@gmail.com
Rs. 13,78,526.60/- (Rupees Thirteen Lakh Seventy Eight - -
as on : (Rup h . venty tig 10.|Last date for receipt of expression | 30.09.2023
08-Feb-2023 | nousandFive Hundred Twenty Sixand Paise Sixty Only) of interest BAJAJ HOUSINGFINANCE LIMITED
FE. . : . 11.| Date of issue of provisional list of | 10.10.2023 CORPORATE OFFICE: CEREBRUM IT PARK B2 BUILDING, 5TH FLOOR, KALYANI NAGAR, PUNE, MAHARASHTRA - 411014,
Description l'\:/:'?rt ’\I‘_OI g Foﬁ’é‘;gy:\?st;gg;%mgtae\g;% ﬁ%ﬁ;oxr.ai:ﬁz ii“:’g prospective resolution applicants BRANCH OFFICE:-14th Floor Agarwal Metro Heights Netaji Subhash Palace Pitampura New Delhi -110034
of L M .C.;‘:h’ iabad T hsi/Distt.- Ghaziab dp UP L] N 12.| Last date for submission of On or before 15.10.2023 Authorized Officer's Details: Name: Jagdeep chauhan, Email ID: jagdeep.chauhan@bajajfinserv.in -~ Mob N0.9855733149 /9109888889 /8669189048
Property oni, Ghaziabad, Tehsil/Distt.- Ghaziabad (U.P) Loni, objections to provisional list PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES UNDER THE SECURITISATION
o C;ha:;azgtgoL::/ta(;Prades: Btu::a;esr{tA:Srsersaleddgeld ) 73 Process email id to submit EOI neptuneventures.ibc@gmail.com AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF THE SECURITY INTEREST ACT 2002 ('Act’)
Ve Fri -)| Rs. 10,80, - (Rupees len Lakhs Eighty I'housand Only : ooy Notice is hereby given to the public in general that the below mentioned Borrower/co-borrower mortgaged the immovable property which is
For Neptune Ventures an.d DeveloPerS. Private lelted described hereunder to Bajaj Housing Finance Limited ('BHFL') and the possession of the said immovable property (‘'secured asset/property') has
Earnest Money Rs.1,08,000/- (R One Lakh Eight Th donl Sandeep Mahajan- Resolution Professional been taken over by the Authorized Officer in accordance of the SARFAESI Act 2002 and rules there to. The secured asset will be sold through
Deposit (Rs.) s- 1,08, (Rupees One La| 19 ousand Only) IBBI Regn No.: |BB|/|PA'001/|P'P00991/_201.7'2018/11631 public auction by bidding for realization of the loan dues, applicable interest, charges and costs etc., payable to BHFL as detailed below. The
- - AFA Valid till: 19.12.2023 secured asset is being sold on 17 Oct 2023 and the bidding will be held on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS” AND
Date of Physical Possession: 19-May-2023 Date : 15.09.2023 Address: C2/288, Janak Puri, New Delhi -110058 “WITHOUT RECOURSE BASIS” under the rule number 8 & 9 of the Security Interest (Enforcement) Rules (hereinafter referred to as the rules)
Date of Demand Notice: 14-Feb-2023 Place: Mumbai ~ Email: neptuneventures.ibc@gmail.com | Mob: 9810020531 and on the terms and conditions specified here-under:
Last Date for ] BORROWER/S & GUARANTOR/S 1.DATE & TIME OF E-AUCTION 1. RESERVE PRICE
submission of BID | 13-October-20231ill 3.00 pm NAME & ADDRESS 2.LAST DATE OF SUBMISSION OF EMD 2. EMD OF THE PROPERTY
Da AT + [16-October-2023 3.DATE & TIME OF THE PROPERTY INSPECTION 3. BID INCREMENT
ate & Time of -October-
! . . . RAJESH KUMAR SINHA 1) E-AUCTION DATE :- 17/10/23 Reserve Price: .Rs.28,00,000
E-Auction 11:00 am to 2:00 pm with extensions of 5 minutes each 7 ) AN
p % Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED | |sorrowe) BLTWEEN 11:00 AM ~0 19100 PM WITH

Corporate Office: 1st Floor, Dare House’, No.2, N.S.C. Bose Road, Chennai-600 001

Branch Office Jaipur: 5th & 6th Floor, Plot No. 306, 308, 309, Gomes Dinffens Colony, Vaishali Nagar, Vaishali Gircle, Above Smart Bazaar, Jaipur - 302021
POSSESSION NOTICE

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited ,under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act and in exercise
of powers conferred under Section 13[12] read with Rules 9 of the Security Interest [Enforcement] Rules, 2002 issued demand notices calling
upon the borrowers, whose names have been indicated in Column [B] below on dates specified in Column [C] to repay the outstanding amount
indicated in Column [D] below with interest thereon within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that the
undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein below on the respective
dates mentioned in Column [F] in exercise of the powers conferred on him under Section 13[4] of the Act read with Rule 9 of the Rules made
there under. The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E]
below and any such dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited for an amount
mentioned in Column [D] along with interest and other charges. Under section 13 [8] of the Securitisation Act, the borrowers can redeem the
secured asset by payment of the entire outstanding including all costs, charges and expenses before notification of sale.

1 bester life

Twenty Eight Lacs Only)

EMD: Rs.2,80,000/- (Two Lacs
Eighty Thousand Only) 10% of
Reserve Price.

BID INCREMENT - RS.25,000/-

AT A-430 Pankha Road, East Uttam Nagar,
Metro Station, Delhi-110059

VANDANA (CO BORROWER)

AT A-430 Pankha Road,east Uttam Nagar,
Metro Station, Delhi-110059

Total Outstanding:.Rs. 47,32,534- (Forty

UNLIMITED EXTENSION OF 5 MINUTES
2.) LAST DATE OF SUBMISSION OF EMD
WITH KYC IS :- 16/10/2023 UP TO
5:00P.M. (IST.)

Seven Lacs Thirty Two Thousand Five Hundred 3.) DATE OF INSPECTION: :- 14/09/2023 | (RUPEES TWENTY FIVE
Thirty Four Only) Along with future interest | to 14/10/23 BETWEEN 11:00 AM TO 4:00 | THOUSAND ONLY) & IN SUCH
and charges accrued w.e.f 05/09/2023 PM (IST) MULTIPLES.

Description Of The Immovable Property: All That Piece And Parcel Of The Property Entire Upper Ground Floor Without Roof Rights
Out Of Freehold Build Up Property Bearing No 104 In Block A Area Measuring 100 Sqyrd (15x60) Out Of Khasra No 33/7 Situated In The
Area Of Village Of Possangipur Delhi State Delhi, Colony Known, As Ram Dutt Enclave, Uttam Nagar New Delhi-110059.east : Portion Of
The Said Property ,west : Others Plot,north : Gali 10 Ft ,south : Road 24 Ft

charges and expenses incurred by us are tendered at any time before the Date of ; f Date of
date fixed for sale or transfer, the secured asset shall not be sold or fllo Nan;elﬁ) r;:iiin:::'oh‘fui(‘);zwer Demand 01::2::?9 Dete;l:st;fesP;:zeny Symholic
transferred by us, and no further step shall be taken by us for transfer or sale Notice Possession
of that secured asset. [A] [B] [C] D] [E] [F]
1|Loan No. XOHEJPH00001744766, XOHEJPH00002120966, Rs. Part of Plot No.C-21-A, Jwala Building

SALE NOTICE TO BORROWER/GAURANTORS XOHEJPH00002606389 and HEO2JPHO0000001613 & |7,47,83,515.37/{ Bhagwan Das Road C-Scheme Total|
The above shall be treated as Notice U/r. 9(1) read with 8(6) of Security Interest 1. Prashant Govil, 2. Hem Chand Govil, 3. Lata Rani Govil,| & ason Plot size Admeasuring 3484.8 sqyds.| &
(Enforcement) Rules, 2002, to the Obligants to pay the same within 15 days 4. R G Gems Impex (through Proprietor Prashant Govil), 5. & 16-03-2022 and | Jaipur, Rajasthan (As per gift deed dated| o
from the date of publication. Sd/- gink; vajl all res:ij%ezn(t)(%f Jwala Building C-21/a, Bagwan ‘.: interestand | 19/2/1956 in favour of Hemchand Govil :
Date: 15-09-2023 (Authorized Officer) a5 Hoad, Jalpur— : charges thereon| By Jwala Prasad Govil). -

Place: Ghaziabad YES BANK Limited

Date: 12.09.2023 Place: Jaipur AUTHORISED OFFICER, M/s. Cholamandalam Investment And Finance Company Limited

J JANA SMALL FINANCE BANK

|A scheduled commercial bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off
Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-
560071. Branch Office: 16/12, 2nd Floor, W.E.A Arya Samaj Road, Karol Bagh, Delhi-110005.

E-AUCTION NOTICE

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

The undersigned as authorised officer of Jana Small Finance Bank Limited has taken

"AS IS WHAT IS BASIS" on the date as prescribed as here under.

particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and

possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in

Terms and Conditions of the Public Auction are as under:

- Public Auction is being held on “AS IS WHERE IS, AS IS WHAT IS AND WITHOUT RECOURSE BASIS” and is being sold with all the existing and future encumbrances
whether known or unknown to Bajaj Housing Finance Limited.

- The Secured asset will not be sold below the Reserve price.

- The Auction Sale will be online through e-auction portal.

- The e-Auction will take place through portal https://bankauctions.in, on 17th October, 2023 from 11:00 AM to 12:00 PM to onwards with unlimited auto extension of 5
minutes each.

- To the best of the knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, it is necessary that the intending bidders should
make their own independent inquiries regarding any claims, charges, dues, encumbrances and should satisfy about the title, extent/measurement of the property prior to
submitting theirbid.  For any discrepancy in the property the participating bidder is solely responsible for all future recourses from the date of submission of bid.

- No claim of whatsoever nature regarding the property put up for sale, charges/encumbrances over the property or on any other matter etc. will be entertained after submission
ofthe bid.

- The Authorized Officer/BHFL will not be responsible for any charge, lien, encumbrance, property tax dues, electricity dues etc. or any other dues to the Government, local
authority oranybody, in respect of the property under sale.

- The Public Auction notice/advertisement does not constitute and will not be deemed to constitute any offer, commitment or any representation of Bajaj Housing Finance
Limited. The Authorized Officer/BHFL shall not be responsible in any way for any third-party claims/rights/dues.

- The Sale shall be subject to the rules/conditions prescribed under the SARFAESI Act 2002 and rules thereto.

- It shall be the responsibility of the bidders to inspect (a) the title and link documents and (b) the property and satisfy themselves about the secured asset and specification
before submitting the bid. Before entering the premises for inspection, itis necessary that the interested purchaser shall provide their identity, address and contact details in the
register confirming their entry and exit from property under their signature.

- The interested bidders shall submit their bid along with proof of having deposited the EMD through Web Portal: https://bankauctions.in (the user ID & Password can be
obtained free of cost by registering name with https://bankauctions.in through Login ID & Password. The EMD shall be payable through NEFT/RTGS in the following Account:
- “BAJAJ HOUSING FINANCE LIMITED” ACCOUNT NO. 57500000119623 AND IFSC CODE-HDFC0000007, before 5:00 PM on 16-october-2023 (Date & Time). Please
note that the Cheques shall not be accepted as EMD amount. After Registration (One Time) by the bidder in the Web Portal, the intending bidder/ purchaser is required to get the
copies of the following documents uploaded in the Web Portal before the Last Date & Time of submission of the Bid Documents viz. i) Copy of the NEFT/RTGS Challan (ii) Copy
of PAN Card; iii) Proof of Identification/ Address Proof (KYC); without which the Bid is liable to be rejected. UPLOADING SCANNED COPY OF ANNEXURE-II & Il (can be
downloaded from the Web Portal: https://bankauctions.in AFTER DULY FILLED UP & SIGNING IS ALSO REQUIRED The interested bidders who require assistance in
creating Login ID & Password, uploading data, submitting bid, training on e-bidding process etc., may contact M/s. 4CLOSURE,#605A ,6THF loor, Maitrivanam, Ameerpet,
Hyderabad, Tel 500038, f @b in or Mr. Jaya Prakash Contact No. 8142000066/62 and for any property related query may contact the

sr. | Loan Account Name of Original Date of Date of | PresentOutstanding |Date & T_ime of| Reserve Price in Earne.st Money Date and Time Last Date, Time
N N Borrower/ Co-Borrower/ 132 Notice | P . balance as on Inspection of INR Deposit (EMD) in of & Place for
c umber Guarantor 3-2 Notice | Possession| 4 g9 9923 the property INR E-Auction Submission of Bid
1 Rs.23,57,935.7 30.09.2023 Rs.1,28,400/- 03.10.2023 Before 5.00 PM
-09. Rs.12,84,000/- e
1) Mr. Anil Kumar Sharma, (Rupees Twenty Three| o o\ (R: oos Twelve | (Rupees One Lakn 04102023 | jana Small Finance Bank Ltd.,
4793942000597 | 2) Mrs. Poonam Devi, | 05:01-2023 | 26-06-2023 |, Lo Py Sever, | 7 t Lakhz e | Twenty Eignt @ Branch Office: 16/12, 2nd Floor,
Wi/o. Anil Kumar Sharma Thirty Five and Seven 0 Th onty | Thousand Four 11.00 AM W.E.A Arya Samaj Road,
Paisa Only) 05:30 PM ousand Only) | Hyndred Only) Karol Bagh, Delhi-110005,

Details of Secured Assets: All that piece and
Sehari Awas Samiti Ltd., Hadbast Village Sadullabad, Pargana & Tehsil-Loni,
West: Rasta 30 Ft. Wide, North: Rear Side Flat, South: Road 25 Ft.

parcel of the Immovable Property First Floor, RHS Portion, Covered Area 41.805 Sq.meter, Built on Khasra No.312 Min,

Plot No.B-120, situated at Rail Vihar,

Ghaziabad-201102. Owned by Mrs. Poonam Devi, W/o. Mr. Anil Kumar Sharma. Bounded as: East: Flat No.B-119,

2 1) M/s. Akhtar, Prop. Janta

4) Mr. Aamir Suhel

Repairing and Service, RS2826720- | 0o Rs.1,23,000- | pq.1,12,300- 03.10.2023 Before 5.00 PM
3020044000355 | Represented by s Efg)i’m” Rupees Tuenty | - “1" | (Rupees Eleen | (Rupees One Lakh| 04102023 | Jana SmallFinance Bank Lt
& Mohd. Akhtar (Borrower), |08-08-2022 | 23-05-2023 | Three Lakh Twenty Lakhs Twenty | Twelve Thousand @ Branch Office: 16/12, 2nd Floor,
30209670000141 Proprietor Mis. Akhtar, Prop. Six Thousand Seven to Three Hundred 11.00 AM W.E.A Arya Samaj Road
Janta Repairing and Service, 05:30 PM Three Thousand : -E.A Arya Samaj Road,
3) Mrs. Munija (Guarantor), Hundred Twenty Only) only) Only) Karol Bagh, Delhi-110005.

Details of Secured Assets: Khewat No.4, Kila No.10(8-0) Kitta-1, Rukba 8, Kanal 0 of Mustil. No.28, 15/1440 Part of Marla Araji Rakba 0 Kanal 1 and Khewat No.52, Kila No.1(8-0) Kitta-1, Rukba 8,
Kanal 0 of Mustil. No.28, 15/1440 Part of Marla Araji Rakba 0 Kanal 1 Marla 6 Sarsai, i.e. Total Mijan Rakba 0 Kanal 3 Marla 3 Sarsai (i.e. 100 Sq.yds.), Situated in Araji Jarai, Waka Siwana Mouja Sehjawas,
Teh. Sohna & District Gurgaon, Haryana-122102. Owned by Mr. Mohd. Akhtar, S/o. Basrudin.

For further details on terms and conditions to take part in e-auction proceedings and any
& Ranjan Naik (Mob N0.9590858249), To the best of knowledge and information of

e-auction scheduled for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor

The properties are being held on "AS IS WHERE IS BASIS" &" AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. The auction will be conducted through the Bank's approved service provider
M/s. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information and For details, help, procedure and online training on e-auction, prospective bidders may contact
M/s. 4 Closure; Contact Mr. Bhaskar Naidu Contact Number: 8142000809/ 8142000061. Email id: info@bankauctions.in / subbarao@bankauctions.in.

independent inquiries regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a notice to the above named borrowers/ Guarantor's/ Mortgagors about

auction, failing which the property will be sold and balance dues if any will be recovered with interest and cost.
Date: 15.09.2023, Place: Ghaziabad & Haryana

for any query relating to property please contact Jana Small Finance Bank officers Mr. Rakesh Sharma (Mob No.7230070463)
the Authorised Officer, there are no encumbrances on the properties. However the intending bidders should make their own

are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses before the date of

Sd/- Authorized Officer, Jana Small Finance Bank Limited

respective Branches / Authorized Officer on the telephone Nos mentioned against their name. The Bids along with other documents must be submitted to the Authorized Officer
in a sealed envelope mentioning “Offer for Purchase- 1. RAJESH KUMAR SINHA  (BORROWER) 2. VANDANA (CO-BORROWER) H401HLP0192079,
H401LPT0195810.. to reach the Authorized Officer on or before the last date of submission of the Bids.
- During the Online Inter-se Bidding, Bidder can improve their Bid Amount as per the 'Bid Increase Amount' (mentioned above) or its multiple and in case bid is placed during the
last 5 minutes of the closing time of the e-Auction, the closing time will automatically get extended for 5 minutes (each time till the closure of e-Auction process), otherwise, it'l
automatically get closed. The bidder who submits the highest bid amount (not below the Reserve Price) on the closure of the eAuction Process shall be declared as a Successful
Bidder by the Authorized Officer/ Secured Creditor, after required verification.
- Only buyers holding valid User ID/ Password and confirmed payment of EMD through Demand Draft/NEFT/ RTGS shall be eligible for participating in the e-Auction process.
The interested bidder has to submit their Bid Documents specified against each property [EMD (not below the 10% of Reserve Price) and required documents (mentioned in
Point No.5)] on or before  16-oct-2023 UPTO 5:00 PM, after going through the Registering Process (One time) and generating User ID & Password of their own, shall be
eligible for participating in the e-Auction Process, subject to due verification (of the documents) and/ or approval of the Authorized Officer.
- The successful Bidder must deposit the 25% of the purchase amount (after adjusting the EMD already paid) immediately upon the acceptance of the offer and declaration of the
successful bidder by the Authorized officer, failing which the EMD paid shall be forfeited and cannot be claimed by the bidder from Bajaj Housing Finance Limited.
- During the Online Inter-se Bidding, Bidder can improve their Bid Amount as per the 'Bid Increase Amount' (mentioned above) or its multiple and in case bid is placed during the
last 5 minutes of the closing time of the e-Auction, the closing time will automatically get extended for 5 minutes (each time till the closure of e-Auction process), otherwise, it'l
automatically get closed. The bidder who submits the highest bid amount (not below the Reserve Price) on the closure of the eAuction Process shall be declared as a Successful
Bidder by the Authorized Officer/ Secured Creditor, after required verification.
- The balance 75% of the purchase amount must be deposited by the successful bidder within 15 days, failing which the amounts already deposited by the bidder shall stand
automatically forfeited without further notice and no request for refunds whatsoever shall be entertained. Further, the property will be put to re-auction and the defaulting bidder
shall have no claim/right in respect of the property/amount and will not be eligible to participate in the re-auction, if any.
- Nointerest s applicable to EMD or any amount deposited by the bidders/successful bidder in respect of sale of secured asset.
- The Purchaser/successful bidder shall bear the (a) applicable stamp duty/registration/transfer charges; (b) all the statutory, non-statutory, conversion, electricity, sewage
charges, any dues, cess, fees, taxes, rates, assessment charges etc. owing to any person, association or authority shall be borne by the successful Bidder only.
- Sale certificate shall be issued in the prescribed format n favor of successful bidder only.
- The successful bidder shall have to arrange for registration etc., at his/herlits cost of the sale certificate as per the provisions of prevailing Stamp and Registration Act. The
successful bidder shall bear the charges for conveyance, registration fee, stamp duty, taxes, fee etc. as applicable.
- In case of sale of property subject to any encumbrances, the successful bidder/purchaser shall deposit money required to discharge the encumbrance including interest, cost,
expenses etc. if any to the Authorized officer.
- In case the date of deposit of EMD & e-Auction date is declared holiday then the date will be automatically extended to the very next working day, In case if the public auction is
stopped, stayed, postponed or rescheduled or cancelled, a public notice will be put on the notice board of BHFL branch and no personalized/individual communication in this
regard will be sent to any of the bidders or otherwise.

- The bidders are advnsed lo go 1hrough the detailed Terms & Conditions of e-Auction available on the Web Portal of M/s. 4CLOSURE, https://bankauctions.in and
https:/lwww.bajajt ion-notices before submitting their bids and taking partin the e-Auction.

- EMD of unsuccessful bidders shall be returned on the closure of auction proceedings.
- Bidding in the last moment should be avoided in the bidder's own interest as neither the Bajaj Housing Finance Limited nor Service provider will be responsible for any
lapse/failure (Internet failure/power failure etc.). in order to ward-off such contingent situations, bidders are requested to make all necessary arrangements / alternatives such as
power supply back-up etc., so that they are able to circumvent such situation and are able to participate in the auction successfully.
- The Authorized officer is not bound to accept the highest offer/bid and the Authorized officer has absolute right to accept or reject any or all offer(s) or adjourn/postpone/cancel
the public auction without assigning any reason thereof.

Date: 15/09/2023 Place: DELHI/NCR

Authorized Officer (Jagdeep chauhan) Bajaj Housing Finance Limited
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Government of Punjab
Tender Notice Reference No. PIDB/Projects/2023/6

Closing Date & Time
For details log on to

websites.
NA/12/18884/2023/27827

Punjab Infrastructure Development Board and Department of Tourism & Cultural
Affairs invite online bids for Operation & Maintenance and Management of Banasar
Ghar, Patiala as a Food & Beverage outlet/Theme Restaurant with open Banquet
on Public-Private Partnership (PPP) Mode.

: 28.09.2023 at 03:00 PM

: www.eproc.punjab.gov.in & www.pidb.org

Note: Any Corrigendum(s) to the Tender Notice shall be published on the above
website only. The RFP document can be downloaded from the above mentioned

Managing Director, PIDB

PUBLIC NOTICE
Notice is hereby given that My clients (1)
Navin Lakhamshi Pasad (2) Pumima Navin
Pasad (alias Purnima Paresh Satra) (3)
Chirag Navin Pasad (4) Vishal Navin Pasad
are the only legal heirs of Late Indira Navin
Pasad who was the owner of the Residential
Premises bearing Flat No. 02, Mulund Parag
Milan Co-Operative Housing Society Limited,
Ganesh Gawade Road, Mulund (West),
Mumbai — 400080. The chain of agreements
is, (1) Agreement between Chetan
Construction Co. and Shri S.v. Ramanathan
(2) Agreement for sale dated 29.09.1977
between Shri S.v. Ramanathan and Indira
Navin Pasad, read with Deed of declaration
dated 26.11.2008, having registration No.
BDR-13/08847/2008. My clients (1) Navin
Lakhamshi Pasad (2) Purnima Navin Pasad
(Alias Purnima Paresh Satra) (3) Chirag
Navin Pasad (4) Vishal Navin Pasad as the
only legal heirs of Indira Navin Pasad are
claiming their rights in the said Flat. The said
First original Agreement between Chetan
Construction Co. and Shri S.v. Ramanathan
is lost and misplaced and even after diligent
search the same is not traceable
Any person/s in the custody of the said lost
agreement or having any claim against or to
the above-mentioned Residential premises
or any part thereof, by way of sale, exchange,
mortgage, charge, gift, trust, maintenance,
possession, tenancy, Inheritance, lease leave
and license, lien, or otherwise howsoever are
hereby requested to make the same known
in writing along with the supporting documents
to the undersigned at the address at Gala No.
008, Bhagtani Enclaves, Bhandup (West),
Mumbai - 400078 within a period of 14
(fourteen) days from the date of publication
of this notice, failing which it shall be
constructed as having been nonexist.sent/

waived/ abandoned. d/-
(Dipti M. Kotak)
Date : 15/09/2023 Advocate

PUBLIC DECLARATION/ NO

WE the society has transferred shares of Shri.
SUBBARAO SATYANARAYAN RAO PHILAR
S/O Shri. SATYANARAYAN RAO PHILAR a
Member of the SUKUMAR CO-OP HOUSING
SOCIETY LTD, Dayaldas Rd,Vile Parle East,
Mumbai- 400057 and holding flat no.3 building
A-7 vide Share Certificate No.67 holding 5
shares from 1056 to 1060 in the building of the
society, died on 07/06/1988 , vide Death
Certificate Registration No.490 without making
any nomination.
The society had invited claims or objections
under APPENDIX - 16 [Under the Bye-law No.
34]from the heir of Shri. SUBBARAO
SATYANARAYAN RAO PHILAR or other
claimants/ objector or objectors to the transfer
of the said shares and interest of the deceased
member in the capitall property of the society,
One MR. BALACHANDRA RAO PHILAR (S/o
SATYANARAYAN RAO PHILAR having PAN No.
AAEPP6059J & AADHAR No. 854667093896
Legal Heir of Shri. SUBBARAO
SATYANARAYAN RAO PHILAR claimed to the
shares and interest of the Deceased member
and provided evidence of his name in share
certificate, on scrutiny the Society found the
exhibits provided to be true and as no other
claims/ objections were received within the
period of 45 days the society is free to deal with
the shares and interest of the deceased member
in the capitall property of the society in such
manner as is provided under the bye-laws of the
society and will transfer the Shares in name of
MR. BALACHANDRA RAO PHILAR, any other
claimant henceforth will not be entertained and
the society will not be part of any litigation if any
arises in relation to the shares of the flat.
Place: Mumbai Date: 13/09/23
Sd/-
For and on behalf of Kulkarni & Associates
ADVOCATES HIGH COURT
Sukumar Co-op.Housing Society Ltd
Hon. Secretary

g i 3jit a=)cT BANKOF BARODA, ROSARB VALSAD

Regional Office Valsad, 1st Floor, Mahalaxmi Tower,

Bank of Barotla Tithal Road, Valsad - 396001. Phone : 02632241454,
a |EXME=S Email : sarbul@bankofbaroda.com
APPENDIX-IV POSSESSION NOTICE [See Rule 8(1)]
Whereas,

The undersigned being the authorized officer of the BANK OF BARODA under the
Securitisation and Reconstruction of Financial Asset and Enforcement of Security Interest
Act, 2002 and in exercise of powers conferred under Section 13 read with rule 3 the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 15.04.2021
calling upon the Borrowers / Partners / Mortgagor / Guarantors, Mr. Manish Ramniklal
Vora and Mrs. Asha Manish Vora (Borrower) to repay the amount mentioned in the
notice being Rs. 32,48,201.61 (Rupees Thirty Two Lac Forty Eight Thousand Two
Hundred One and Paisa Sixty One Only) with further interest until Payment in Full within
60 days from the date of notice / date of receipt of the said notice.

The Borrowers having failed to repay the amount, notice is hereby given to the Borrower /
Guarantor / Mortgagor and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him/her under
Section 13(4) of the said Act read with Rule 8 of the said Rules on this 12th day of
September of the year 2023.

The Borrower / Guarantor / Mortgagor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject to
the charge of the Bank of Baroda, for an amount of Rs. 32,48,201.61 (Rupees Thirty Two
Lac Forty Eight Thousand Two Hundred One and Paise Sixty One Only) with further
interest & expenses thereon untill full payment.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
SARFAESI Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY

All that piece and parcel of property bearing N.A. plot no. I/7/2 admeasuring 154.65 Sq.mtrs of
Plot No. I/7 and Plot No. 65 as per N.A. plan forming part of N.A. land bearing Revenue Survey
No. 939 situated at Vaishnav Nagari, Village Pardi Parnera, Tal & Dist. Valsad: Bounded As:
East- Plot No. -8, West- Plot No. I-7-1, North- Society Road, South-Block No. 1636.

Date : 12.09.2023 Sd/- Authorised Officer
Place : Valsad Bank of Baroda

Navi Mumbai Municipal Corporation

CITY ENGINEER DEPARTMENT

Tender Notice NO.NMMC/ CE / 218 /2023-2024
Name of work :- PROVIDING SOLAR STREETLIGHT AT

BELAPUR WARD NO 88 TO 92 AND 99,101 TO 111.
ESTIMATE AMOUNT RS :- 4,23,35,927/-
EYARNEST MONEY :-2,11,700/--

All the Tenderer shall take note of this details
tender of above work is available At Navi Mumbai
Municipal Corporation Web Site of www.nmmc.gov.in

Conart Engineers Limited ™
*Regd. Office: 17, Ground Floor, Jay Bharat Society Nr. Solanki Palace, 3rd Road
Old Khar, Khar West, Mumbai-400052, Maharashtra
CIN: L45200MH1973PLC017072
(0) +91(265)2330946 E-mail: celcs@conartengineers.com,
Website: www.conartengineers.com
Corrigendum Notice of 49 Annual General Meeting

The 49™ Annual General Meeting (AGM’) of the Members of CONART ENGINEERS
LIMITED is scheduled to be held on Tuesday, 2 6""September, 2023 at 03.00 p.m.
(IST) through two-way Video Conferencing (‘VC’) facility / Other Audio Visual Means
(‘OAVM’). The Notice of the AGM has been circulated to the shareholders to their
registered e-mail addresses onAugust 28,2023. Mistakenly the page no. 12 in Annual
Report was omitted. To rectify the same mistake, we hereby circulated revised Annual
Reportforthe FY. 2022-23 to the shareholders of the Company. The revised Annual
Report can be downloaded from the following link https://www.conartengineers.com/
annualreports . The same is also available on the websites of National Securities
Depository Limited (NSDL) at www.evoting.nsdl.com and the Stock Exchanges i.e.
BSE Limited at www.bseindia.com.

For Conart Engineers Limited
Place: Mumbai Kavaljitkaur Dhillon
Date: 14" September, 2023 Company Secretary

At. Pezari, Tal. Alibag, Dist. Raigad, Maharashtra, India. Mail - yatinghrt@gmail.com
FORM NO. URC-2
ADVERTISEMENT GIVING NOTICE ABOUT REGISTRATION UNDER PART | OF CHAPTER
XXI OF THE ACT
[PURSUANT TO SECTION 374(B) OF THE COMPANIES ACT, 2013 AND RULE 4(1) OF
THE COMPANIES (AUTHORISED TO REGISTER) RULES, 2014]
1. Notice is hereby given that in pursuance of sub-section (2) of section 366 of the Companies
Act, 2013, an application is proposed to be made after fifteen days hereof but before expiry of
thirty days hereinafter to the Registrar at Central Registration Centre (CRC), Indian Institute of
Corporate Affairs (IICA) and Registrar of Companies at Mumbai, Maharashtra that SUGATU
AGRO PRODUCTS LLPR, a Limited Liability Partnership may be registered under Part | of
Chapter XXl of the Companies Act 2013, as acompany limited by shares.
2. The principal objects of the company are as follows:
« To carry on the business of manufacturing and trading of agriculture products, business of
manufacturing of agriculture products by taking all the necessary licenses and within ambit of
law, and to act as commission agent to provide services that may be necessary for the
achievement of the aforesaid objects.
3. Acopy of the draft memorandum and articles of association of the proposed company may
beinspected at the office at AT Pezari Post Pezari NA ALIBAG Raigarh Maharashtra 402201.
4. Notice is hereby given that any person objecting to this application may communicate their
objection in writing to the Registrar at Central Registration Centre (CRC), Indian Institute of
Corporate Affairs (IICA), Plot no. 6, 7, 8, Sector 5, IMT Manesar, District Gurgaon (Haryana)
Pin code 122050, within twenty-one days from the date of publication of this notice, with a
copy tothe company atits registered office.
Dated this 15th September, 2023.

Name of Applicants:
SD/-
1. Aswad Jaidas Patil
2. Sanjay Pandharinath Patil
3. Yatin Ramesh Gharat
4. Smita Pramod Patil

Asset Recovery Management Branch,

21, Veena Chambers, Mezzanine Floor,
Dalal Street, Fort, Mumbai-400001,

Website : http//www.unionbankofindia.co.in
Email : ubin0553352@unionbankofindia.bank

POSSESSION NOTICE (For Immovable Property] [Appendix IV] [See Rule 8(1)]

Whereas, The Authorized Officer of Union Bank of India under the
Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under section
13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 16.12.2022 calling upon the Borrowers and
Guarantors The N.T.C.C. High School, Mrs. Sonipriya J Maddewad, Mr.
Hanumant N Chepure, Mrs. Santosha Priya Prasad Naidu & Mr. Jeevan
Kumar Maddewad, to repay the amount mentioned in the notice Principle
amount of Rs.12,73,52,996.44 (Rupees Twelve Crore Seventy Three Lacs
Fifty Two Thousand Nine Hundred Ninety Six and Paisa Fourty Four Only)
+ Interest Rs.9,65,87,055.51 (Rupees Nine Crore Sixty Five Lacs Eighty
Seven Thousand Fifty Five and Paisa Fifty One Only) aggregating to Rs.
22,39,40,051.95 (Rupees Twenty Two Crore Thirty Nine Lacs Forty
Thousand Fifty One and Paisa Ninety Five Only) as on 15.12.2022 with
incidental expenses, costs, charges, etc. till the date of payment within 60 days
from the date of the receipt of the said notice.
The Borrower & Guarantors having failed to repay the amount, notice is hereby
given to the Borrower & Guarantors and the public in general that the
undersigned being the Authorized Officer of Union Bank Of India has taken
possession of the property as described herein below in exercise of powers
conferred upon him under sub-section (4) of Section 13 of the Act, read with rule
8 of the Security Interest (Enforcement) rules, 2002 on this 13th day of
September of the year 2023.
The Borrower & Guarantors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Union Bank Of India 21, Veena Chambers,
Mezzanine Floor, Dalal Street, Fort Mumbai- 400001 for an amount of
Rs.12,73,52,996.44 (Rupees Twelve Crore Seventy Three Lacs Fifty Two
Thousand Nine Hundred Ninety Six and Paisa Forty Four Only) + Interest
Rs.9,65,87,055.51 (Rupees Nine Crore Sixty Five Lacs Eighty Seven
Thousand Fifty Five and Paisa Fifty One Only) aggregating to
Rs.22,39,40,051.95 (Rupees Twenty Two Crore Thirty Nine Lacs Forty
Thousand Fifty One and Paisa Ninety Five Only) as on 15.12.2022 plus
accrued interest/ unrealized interest at the contractual rate(s) together with
incidental expenses, costs, charges, etc. till the date of final payment is made to
the Bank.
The borrower’s attention is invited to provisions of sub-Section 8 of Section13 of
the Act, in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Land & Building Situated at S.No.41/A/1, 41/1/2 & 41/1/3, Property No.240,
Talegaon, Thorlewadi Shiv Road, Talegaon, Tahsil Ahmadpur District Latur
Shailesh Kumar Singh
Chief Manager & Authorised Officer
Union Bank of India

Union Bank
of India

AGOVT. OF INDIA UNDERTAY
F il
Avdie

B
[t

Place : Mumbai
Date : 13.09.2023
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PUBLIC NOTICE

Notice is hereby given to the Public at large that on behalf of our
Clients we are investigating the ownership right, title and interest of
Sky Electronics Pvt. Ltd. (11-118175 ), a Company having its registered
office at CTS No. 247, Near Raikar Chambers, K.D.Marg, Govandi,
Deonar, Mumbai 400 088 (“Company”), in respect of the Property more
particularly described in the Schedule hereunder written (“said Property”).

Any and all persons, party, entities, bank/or financial institutions,
Authority having any share, benefit, objection, claim, demand, right,
title and/or interest in respect of the title of the Company to the said
Property or any part or portion thereof by way of Sale, Resale,
Conveyance, Memorandum of Understanding, Letter of Intent, Exchange,
Mortgage, Charge, Gift, Partition, Inheritance, Will, Succession, Rel

INDIA RESURGENCE ARC PRIVATE LIMITED

3rd Floor, Piramal Tower, Peninsula Corporate Park, Ganpatrao
APiramal Enterprises & | Kadam Marg, Lower Parel, Mumbai 400013.

Bain Capital Credit Partnership | T: 022-68608500 / 68608501.CIN: U67190MH2016PTC272471

APPENDIX IV-A [PROVISO TO RULE 8(6!

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES
E-auction sale notice for sale of Immoveable Property under SARFAESI Act, 2002 read with proviso to
rule 8(6) of Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to borrowers and guarantors, details
whereof are mentioned below, that the below described Immoveable Property mortgaged/charged to
the India Resurgence ARC Private Limited (India RF/Secured Creditor), the possession of which has
been taken by the Authorised Officer of India RF/Secured Creditor will be sold on “AS IS WHERE IS
BASIS’, “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS” as per the brief particulars
mentioned in the schedule.

IndiaRF

Lease, Tenancy, Right of Way, License, Bequeath, lien, attachment,
decree or order of any Court of Law, transferable development rights,
sub-development rights, Joint Venture, reservations, contracts, lis
pendens, pledge, Power of Attorney, or any commitment or otherwise
demand of any nature whatsoever are hereby requested to give notice
in writing alongwith original documentary evidence to the undersigned
having address at C-201, Akshay, Y.A.C Nagar, Kondivita Road, Andheri
(E) Mumbai 400 059 also by way of email at samarthjuris@gmail.com
within 14 days from the date of publication of this notice, failing which,
it will be deemed that the title of the said Property is clear, marketable and
free from all encumbrances and no such claim, demand or objection exist
from any person/s, party, entities, bank/or financial institutions, Authority
and such claim, demand or objection exist if any, shall be deemed to have
been consciously waived and abandoned for all intents and purposes.
SCHEDULE
All that piece and parcel of land bearing S No. 18 Hissa No. 1/A
Corresponding CTS No. 247 adm. about 916.7 sq. mtrs. or thereabouts
alongwith two structures as constructed thereon situate at Village
Deonar, Taluka Kurla , Mumbai Suburban District and bounded by,
On or towards the North: CTS No. 234 A
On or towards the South: CTS No 232 and Existing Road
On or towards the East: CTS No. 248
On or towards the West: CTS No 244 B & 234 A (Pt.)

Dated this 15th day of September, 2023

Sd/-
SAMARTH JURIS ADVOCATES

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED
55-56,5th Floor Free Press House Nariman Point,
Mumbai -400021 Tel: -022-61884700

Email: sys@pegasus-arc.com URL: www.pegasus-arc.com

PUBLIC NOTICE FOR SALE BY E-AUCTION
Sale of Inmovable Property under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with Rules 8 and 9 (1) of the
Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the below mentioned
Borrower(s), Co-Borrower(s) and Guarantor(s) that the below described secured asset being
immovable property mortgaged/charged to the Secured Creditor, Pegasus Assets
Reconstruction Private Limited acting in its capacity as Trustee of Pegasus Group Thirty Two
Trust-I (Pegasus), having been assigned the debts of the below mentioned Borrower along with
underlying securities interest by Abhyudaya Co Operative Bank Ltd. vide Assignment Agreement
dated 30/06/2017 under the provisions of the SARFAESI Act, 2002, are being sold under the pro-
visions of SARFAESI Act and Rules thereunder on “As is where is”, “As is what is”, and
“Whatever there is” basis with all known and unknown liabilities on 30/09/2023.

The Authorized Officer of Pegasus has taken physical possession of the below described
secured asset being immovable property on 04/11/2019 under the provisions of the SARFAESI

Act and Rules thereunder. 16 getais of Auction are as follows:
Name of the Borrower(s),

M/s. Daya Builders (Partnership Firm & Borrower)
Co-Borrower(s) and Mr. Dhansukh D. Shah (Partner & Guarantor)
Guarantor(s): Mr. Vijay D. Shah (Partner & Guarantor)
Mr. Kirit D. Shah (Partner & Guarantor)
Mr. Haresh D. Shah (Partner & Guarantor)
Mr. Kiran D. Shah (Partner & Guarantor)

Rs.9,77,21,937.50/- (Rupees Nine Crores Seventy Seven Lakhs Twenty

Outstanding Dues

for which the One Thousand Nine Hundred Thirty Seven and Paise Fifty Only) as on
sef:ured assets are | 30/04/2014 as per notice under section 13 (2) of SARFAESI Act
being sold: [Rs. 32,52,96,333.79 (Rupees Thirty Two Crores Fifty Two Lakhs Ninety Six

Thousand Three Hundred Thirty Three and Paise Seventy Nine Only) as on
31/08/2023] plus interest at the contractual rate and costs, charges and
expenses thereon till the date of payment, any time before the said sale.
Mortgaged by:- M/s. Daya Builders through its Partners

All that piece or parcel of land or ground situated lying and being at
Village Malad (E), Taluka Borivali, the Registration Sub-District and
District of Bombay City Sub-Urban Bearing Survey No. 261 Part of
Village Malad, C.T.S. No. 620/A/1-A/AE situated at Gokuldham,
Goregaon (East), Mumbai — 400 063, admeasuring 6,031.5 sq. mts.,
having boundaries as under: On or towards East: Daya Shreeji
Building On or towards West: Laxchandi Building On or towards
North: Daya Sagar Building On or towards South: D. P. Road
Security ID- 400007848325

Asset ID- 200007838211

Rs. 64,36,74,000/-

Details of Secured
Asset being
Immovable Property
which is being sold

CERSAI ID:

Reserve Price below
which the Secured
Asset will not be sold
(in Rs.):

Earnest Money
Deposit (EMD):
Claims, if any, which
have been put for-
ward against the
property and any
other dues known to
Secured creditor and

Rs. 6,43,67,400/-

Not Known

value
Inspection of On 21/09/2023 from 11:00 a.m. to 5:00 p.m.
Properties:
Contact Person and | Mr. Siddhesh Pawar 9029687504,
Phone No: Mr. Devang Khira 9619422209
Last date for 29/09/2023 till 4:00 pm
bmission of Bid:
Time and Venue of E-Auction/Bidding through website (https://sarfaesi.auction-
Bid Opening: tiger.net) on 30/09/2023 from 11:00 a.m. to 01:00 p.m.

This publication is also a fifteen (15) days’ notice to the aforementioned Borrowers / Co-Borrowers
/ Guarantors under Rule 8 and 9(1) of the Security Interest (Enforcement) Rules, 2002.
For the detailed terms and conditions of the sale, please refer to Secured Creditor's website i.e.
http://www.pegasus-arc.com/assets-to-auction.html or website https://sarfaesi.auctiontiger.net
or contact service provider M/s. E Procurement Technologies Ltd. Auction Tiger Bidder
Support Nos: 079-68136805/68136837 Mo.: +919978591888, Email : ramprasad@auction-
tiger.net and support@auctiontiger.net before submitting any bid.
AUTHORISED OFFICER
Pegasus Assets Reconstruction Private Limited
(Trustee of Pegasus Group Thirty-Two Trust-I)

Place: Mumbai
Date: 15.09.2023

Name of the Account /
Borrowers / Guarantors

Leena Fashion Embroiders Pvt Ltd, Chandan Stores D.D.,
Karan Nirmal Chhadwa,

Leena Nirmal Chhadwa and Nirmal G i Chhadwa
Leasehold plot No.25 & 26, CS no.93 (Part), CTS no. 1A, Deonar
Ancillary Industrial Estate Sonapur Road, Deonar, Govandi East,
Mumbai - 400 043 admeasuring 1,925 sq. mt. along with building
thereon, bounded as follows:

North: Adjoining property/Plot] South: Approach Road/Sonapur Road
East: Plot No.27 | West: Plot No.24

Physical Possession taken on 03.11.2022

Leena Fashion Embroiders Pvt Ltd & Chandan Stores D.D.

Rs. 29,75,90,884 (Rupees Twenty Nine Crore Seventy Five Lakh
Ninety Thousand Eight Hundred Eighty Four Only) as on 31.08.2023
together with further interest as applicable, incidental expenses, costs,
charges, etc. incurred up to the date of payment and realisation thereof.
Reserve Price (INR) and EMD  |Sr. Proposed | Earnest Money

Nos| Reserve [Deposit (in Rs.)

Price (in Rs.)
12,86,00,000
(Rupees
Twelve Crore
Eighty Six
Lakhs Only)

Details of property

Nature of Possession and date
Name of the owner of theProperty
Outstanding Amount

Property Description

1. | Leasehold plot No.25 & 26, CS
n0.93 (Part), CTS no. 1A, Deonar
Ancillary Industrial Estate
Sonapur Road, Deonar, Govandi
East, Mumbai-400 043
admeasuring 1,925 sq. mt. along
with building thereon, bounded as
follows:

North: Adjoining
property/Plot

1,28,60,000
Rupees One
rore Twenty
Eight Lakh
Sixty
Thousand
Only)

South: Approach
Road/Sonapur
Road

East: Plot No.27] West: Plot No.24
04.10.2023 by 6:00 pm
5.10.2023 at 12:00 pm
Harshwardhan Kadam - 9819058003

Last date of submission of bid
Date/ Time of e-Auction
Contact Person for sale /
inspection related queries
**Known encumbrances if any

*other than the encumbrances mentioned in the table above, there are no encumbrances on the
Immoveable property to the best of knowledge of Authorised Officer of Secured Creditor. The intending
bidders should do their own independent diligence regarding the encumbrances, title of the Inmoveable
Property. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third-party
claims/ rights/ dues.

No known encumbrances

TERMS & CONDITIONS

1. E-Auction/bidding shall be only through “Online Electronic Bidding” through the website
https://www.bankauctions.in. Bidders are advised to go through the website for detailed terms &
process before taking partin the e-Auction sale proceedings.

2. The property & property documents can be inspected, with prior appointment with Authorized Officer

on or before the date for e-Auction mentioned.

. The Immovable property will not be sold below the Reserve Price (RP) and accordingly the
participating bidders are invited to bid more than the RP and may enhance their offer further during
auction process as specified by the agency conducting the auctioni.e. M/s4Closure.

. The interested biddersbe fore the last date & time of submission of the Bid shall submit their Earnest
Money Deposit (EMD) to Elexa Resolution Advisors LLP, duly authorized service provider of India RF
attheir office at AWFIS, Unit no. 304, 3rd Floor, Adani Inspire BKC, G Block, Bandra Kurla Complex,
Mumbai- 400051 through Demand Draft/NEFT/RTGS/PAY ORDER in favor of “India Resurgence
ARC Trust II", HDFC Bank Limited, Account Number- 57500000340699, IFSC Code: HDFC0000060
payable at Mumbai. Please note that the Cheques shall notbe accepted as EMD amount.

. Interested bidder shall submit copy of the following documents to Authorised Officer - Mr. Akshaay
Rao (Mobile No. 9820390162/ Akshaay.rao@indiarf.com)

a) Photocopy of Demand Draft/RTGS/NEFT/ PAY ORDER details towards EMD amount.

b) Self-attested photocopies of KYCs and address proof such as PAN Card, Voter ID Card/ Driving

License/ Passport/ Aadhar Card etc.

c) Bidders Name, Contact No., Address, e-mail ID.

d) Bidder's account details for online refund of EMD.

6. The intending bidders may contact the auction/service provider namely M/s 4Closure, Hyderabad,
helpline No: 8142000062/65/66 and e-mail: info@bankauctions.in, Contact Person: Mr. T. Jaya
Prakash Reddy : 8142000064, email: prakash@bankauctions.in for any e auction portal related
query. Neither the Authorised Officer/Secured Creditor nor the agency conducting auction shall be
liable for any Internet Network problem and the interested bidders to ensure that they are technically
well equipped for participating in the e-Auction event.

. Only buyers holding valid KYC,address proof, user ID/ Password and confirmed payment of EMD
through any of the mode mentioned above in favor of “India Resurgence ARC Trust II” shall be eligible
for participating in the e-Auction process.

. During the Online Inter-se Bidding, bidder can improve their bid amount as per the ‘Bid Increase
Amount' (as indicated by the agency conducting the auction namely M/s 4Closure) or its multiples. In
case bid is placed during the last 5 minutes of the closing time of the e-Auction, the closing time will
automatically get extended for 5 minutes (each time till the closure of e-Auction process), otherwise,
it Il automatically get closed. The bidder who submits the highest bid amount (not below the Reserve
Price) on the closure of the e-Auction process shall be declared as the highest bidder by the agency
holding auctions. The Authorised Officer post verification of the documents and other information shall
thereafter declare such highest bidder as successful bidder and shall confirm the sale in his favour
subject to confirmation by the Secured Creditor.

. The EMD of the successful bidder shall be retained towards part sale consideration and the EMD of
unsuccessful bidders shall be refunded. The EMD shall not bear any interest.

10. The successful bidder shallimmediately pay 25% of the amount of sale price (inclusive of the eamest
money already deposited) on the same day or not later than next working day from the date of
confirmation of sale in favor of Secured Creditor in the account as mentioned hereinabove. The
balance 75% of the sale price shall be paid on or before 15th day of confirmation of sale or within such
extended period as agreed upon in writing between the purchaser and the Secured Creditor, which
shall notin case exceed three months.

. Inthe case of default of payment within the prescribed time mentioned above, the amounts deposited
by the purchaser shall be forfeited by the Secured Creditor and the property shall be resold by
the Secured creditor. Al the claims and rights over the property of the defaulting purchaser shall
stand forfeited.

12.0nce the terms of the payments mentioned above have been complied, the Authorised Officer shall
issue certificate of sale of the immovable property in favor of the purchaser.

13. The purchaser shall bear the applicable stamp duties/ additional stamp duty/ transfer charges, fees
etc. and also all the statutory/ non-statutory dues, taxes, rates, assessment charges, fees etc. owing to
anybody inrelation to the property.

14. The Authorized Officer in its sole discretion may accept or reject any bid, adjourn/ postpone/ cancel the
e-Auction without any prior notice and without assigning any reason thereof.

15. The bidders are advised to go through the detailed Terms & Conditions of e-Auction Process available
on the web portal of https://www.bankauctions.in, before submitting their bids and taking part in the
e-Auction.

16. Special Instructions: Bidding in the last moment should be avoided. Neither the Secured Creditor nor
Service provider will be responsible for any technical lapse/ power or internet failure etc. In order to
avoid such contingent situations bidders are requested to ensure that they are technically well
equipped and have all alternatives such as power supply back-up etc., so that they are able to
circumvent such situation and are able to participate in the online Inter-se Bidding, successfully.

17.Notwithstanding anything to the contrary contained hereinabove, if the borrower has paid the
outstanding amount along with future interest computable till the date of payment in full any time
before the date of publication of this notice for public auction, in such an event in terms of section 13 (8)
of SARFAESI Act, 2002, the Secured Creditor shall not transfer the Secured Assets by way of lease,

w
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o

©

assignmentor sale. Sdi-
Date: 13.09.2023 Authorised Officer
Place: Mumbai India Resurgence ARC Private Limited

FORM G
INVITATION FOR EXPRESSION OF INTEREST (“EOI”) FOR

NEPTUNE VENTURES AND DEVELOPERS PRIVATE LIMITED

REAI .

and http://nmmc.etenders.inTender submission shall be
done online at website http://nmmc.etenders.in
sign/-
Sanjay Desai
City Engineer
Navi Mumbai Municipal Corporation

NMMC PR Adv no./684/

dotel §@ Canara Bank

S o randerans
ﬁ Rife¥e syndicate

MALAD WEST BRANCH : 1+ Floor, Shree Shopping Centre, S. V. Road, Malad (W), Mumbai-400 064,
Maharashtra « E-mail : ch0225@canarabank.com; « Weh-site : www.canarabank.com

POSSESSION NOTICE ISECTION 13(4)1

WHEREAS, The undersigned being the Authorised Officer of Canara Bank,

under Securitisation and Reconstruction of Financial Assets and Enforcement of

Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”)

and in exercise of the powers conferred under Section 13 (12) read with Rule 3 of

the Security Interest (Enforcement) Rules 2002, issued two Demand Notices dated

23.01.2023 calling upon the borrowers:

1. M/s. Venmitra Systems represented by its Proprietor, Sri. Dhananjay
Venkatesh Kamath also being its Mortgagor and Smt. Parita Dhananjay
Kamath, in the capacity of Mortgagor & Guarantor. (Being MSME Loans)

2. Sri. Dh jay Venk h K h (Borrower / Mortgagor / Guarantor)
and Smt. Parita Dhananjay Kamath (Borrower / Mortgagor / Guarantor),
being Housing Loan.

to repay the amount mentioned under Demand Notices dated 23.01.2023, being

< 8,02,26,115.88 (X 7,86,69,834/- + X 15,56,281.88) Rs. Eight Crore Two Lakhs

Twenty Six Thousand One Hundred Fifteen and Paise Eighty Eight Only) within

60 days from the date of receipt of the said notices.

The borrower having failed to repay the amount, notice is hereby given to

the borrower and the PUBLIC IN GENERAL that the undersigned has taken

possession of the Property Described herein below in exercise of powers conferred
on him / her under section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rule

on this 12t day of Sept. 2023.

The borrower in particular and the PUBLIC IN GENERAL are hereby cautioned not

to deal with the property and any dealings with the property will be subject to the

charge of Canara Bank for an amount of 8,02,26,115.88 (Rs. Eight Crore Two

Lakhs Twenty Six Thousand One Hundred Fifteen and Paise Eighty Eight Only)

as on 23.01.2023 and interest thereon.

The borrower’s attention is invited to the provisions of Section 13 (8) of the Act, in

respect of time available, to redeem the secured assets.

Description of Securities

All that part and parcel of the property consisting of Unit No. 210 & 212 along with loft

at Nirman Industrial Estate, New Link Road, Chincholi, Mumbai-400 064, Maharashtra.

admeasuring 1076.94 sq. ft. super built up area (356.83 sq. ft. & 385.89 sq. ft. Carpet area

R ively) & Loft ad ing 470.00 sq. ft. along with plant and machinery.

AND

Flat No. A-204 along with Interiors & Furnishing at 2 Floor, A-Wing, ANMOL CHS. LIMITED,

0ff S. V. Road, Plot No. B-4, CTS No. 309, 309/1 to 16, Vill. Pahadi Goregaon (W), Tal. Borivali,

Mumbai-400 104, Maharashtra.

Date :12.09.2023

Place: Mumbai

Sd/-
Authorised Officer, Canara Bank

U

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

.| Name of the corporate debtor | Neptune Ventures and Developers Private Limited

along with PAN/CIN/LLP No. |PAN: AACCN9418J

CIN: U45202MH2009PTC189590

Registered Office: 4th Floor, Eastern Business

District, Near Mangatram Petrol Pump, LB S

Road,Bhandup(W) Mumbai Mumbai City MH

NA

Neptune Magnet Mall, Eastern Business District,
Near Mangatram Petrol Pump, L B S Road,
Bhandup(W)Mumbai Mumbai City MH

N

.| Address of the registered office

w

.| URL of website
.| Details of place where majority
of fixed assets are located

~

5.| Installed capacity of main CD is engaged in construction and trading of
products/ services real estate and major investment as specified

in point no-4

6. | Quantity & value of main products/| Not Available

services sold in last financial year
.| Number of employees/ workmen

~

28 Employees (as per CD but yet to be
verified by undersigned)

http://arck.in, under the case list
“Neptune Ventures and Developers
Private Limited”

=)

.| Further details including last available;
financial statements (with schedules)
of two years, lists of creditors,
relevant dates for subsequent events
of the process are available at:

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

©

Minimum Eligibility Criteria for resolution applicants|
(Singly, Jointly or in consortium) to approach the
Resolution Professional (‘RP”) with Resolution Plan:
1. Minimum Net-Worth of INR 10 crores supported by|
Documentary Evidence

2. For Financial Entities including ARCs** INBFCs /
AIF-AUM/ Funds Deployed/Committed funds
available forinvestment of INR 100 Crores as on latest
available Balance Sheet not prior to 31.03.2022.
**ARCs participation is subject to the rules and
regulations of Reserve Bank of India

#Inthe event of a consortium between applicants
belonging to aforementioned two classes having
different eligibility criteria, the eligibility would be
calculatedin proportion to their share in the consortium.
Complete details / Detailed EOI are available on
website,www.arck.in or may besought by E-mail at
neptuneventures.ibc@gmail.com

30.09.2023

=)

| Last date for receipt of expression
of interest

.| Date of issue of provisional list of

prospective resolution applicants
(Last date for submission of
objections to provisional list
.| Process email id to submit EOl | neptuneventures.ibc@gmail.com

For Neptune Ventures and Developers Private Limited

Sandeep Mahajan- Resolution Professional

IBBI Regn No.: IBBI/IPA-001/IP-P00991/2017-2018/11631

AFA Valid till: 19.12.2023

Address: C2/288, Janak Puri, New Delhi -110058

Email: neptuneventures.ibc@gmail.com | Mob: 9810020531

10.10.2023

=

On or before 15.10.2023

)

Date : 15.09.2023
Place: Mumbai

PUBLIC NOTICE
NOTICE is hereby given that Mr. Sunil
Shantaram Thasal and Mrs. Rupali
Sunil Thasal owners of Flat No. 302,
admeasuring 210 Sqg. Ft. Carpet Area
plus terrace admeasuring 80 Sq. Ft.
Third Floor, Shree Ganesh Vihar, Shree
Ganesh Vihar CHS Ltd." constructed
on Plot No. 87 (GES), situated Sector —

ADITYA BIRL
CAPITAL

PROTECTING INVESTING FINANCING ADVISING

E-AUCTION SALE NOTICE
15 days Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and

ADITYA BIRLA FINANCE LIMITED

Registered Office: Indian Rayon Compound, Veraval, Gujarat - 362266.
Corporate Office : 10" Floor ,R Teck Park, Nirlon Complex, Near Hub Mall,
Goregaon (East), Mumbai-400 063, MH.

1, Sanpada, Navi Mumbai, Taluka &

Enforcement of Security Interest Act, 2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

District—Thane (hereinafter referred to
as the said property), have approached
me to publish this public notice for
missing of original register Deed of
Assignment dated 19-01-2019
between Mr. Prabhakar Sakharam
Varekar, assignor and Mr. Sunil
Shantaram Thasal and Mrs. Rupali
Sunil Thasal, assignee, registered
under Sr. No. TNN-8-525/2019 in the
office of sub-registrar, Thane — 8 and
original transfer order issued by CIDCO

Whereas the Authorized Officer of Aditya Birla Finance Limited / Secured Creditor had taken possession of the following
secured assets pursuant to notice issued under Sec. 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (SARFAESI) for recovery of the secured debts of the secured creditor, for the dues as mentioned herein
below with further charges and cost thereon from the following Borrowers and Co-Borrowers. Notice is hereby given to the public
in general and in particular to the Borrowers and Co-Borrowers that e-auction of the following property for realization of the debts
due to the Aditya Birla Finance Limited will be held on “As is where is’, “As is what is” and “Whatever there is” basis.

DATE & TIME OF E-AUCTION : 30.09.2023, BETWEEN 11:00 A. M. TO 01:00 P. M.

LAST DATE OF RECEIPT OF KYC & EARNETS MONEY DEPOSIT (EMD) : 29.09.2023

in favour of Mr. Sunil Shantaram Thasal o . - Earnest Money | Demand Notice Date
and Mrs. Rupali Sunil Thasal. St Name of the Borrowers & Description of Properties / ) neser.ve Price Deposit (END) (in)/| and Total Amount
Any person/s who found the said original | | [N Co-Borrowers Secured Assets and Date of Possession (in%) Incremental Value (in3)
assignment deed and transfer order is

/are requested to contact and hand over All that piece & parcel Plot No. 81, CHS. 9312.2021
the same :]0 tgef Ué‘hdefsf'gne‘jd A('j' 1. MRS. RUPALI NITIN TAYADE Shiv Shakti Nagar, off B-cabin Road, 2,77500/- 40 59661 38
persons are hereby turther informead an P : Iy "
requested to take notice of the aforesaid W/o. Mr. Nitin Tayade S. No. DD Scheme 15, of admeasurlng{ 27,75,000/-| (Rs.Two Lakh (Rs. Forty Lakh
and are hereby warned not to create any 2. MR. NITIN BASANT .51 sq. Mt. With Ground Floor + 1|(Rs.Twenty| Seventy Seven Ninety-Nine
third party rights or obtain a loan or enter $/0.Vasanth Tayade floor in the Society known as “Budha |Seven Lakh| Thousand Five Thousand
;g’ggmkg‘gcffng:f'o?”p:ggeﬁis'i :; 1[3.M/S. AYUSH ENGINEERING, | Ghosh Co-operative Housing Society | Seventy | Hundred Only) | o\ ©0 o
person/s doing so will do so at his / her Proprietorship Limited” sﬂuateq at' Village : Vadavali, Five / Sixty-One &
own risk as to cost and consequences LOAN A/C. NO. :|Ambarnath (E) District, Thane-421 503, | Thousand 25,000/- Eighty-Eight
and such acts/ transactions shall not be ABFLMUMDSB0000101787 &|MH. As Bounded by :- *East : Plot No.| Only) |(Rs. Twenty Five Paise Only) Due
binding upon my clients. , ABFLMUMDSB0000064240 82; *West : Plot No. 80; North : Plot No. Thousand Only) y
Further, any person/s having any claim . -South : Road SICALPOSSESSIO as on 15.12.2021
in, to, or over the said property or any 75; *South : Road. (PHYSICAL POSSESSION)

part tthefe°f by "r‘:ay of sale, fetXCTang% 1. M/s. Dynamic Enterprises

mortgage, charge, giit, trust, (Partnership Firm) . )

inheritance, possession, lease, sub- Represented by Partner Mt All that piece & parcel along With the 3,88,800/- 31072021
'sefsﬁé::rs]'(?;m;g(;’uér:{‘s;edéé:';z?gg’ l]esl:iMahesh Dattitra ) " |Construction at Shop No. 04, Ground|38,88,000/- (Rs. Three Lakh | % 40,42,348/-
license, maintenance, lis-pendency, 2. Mr. Mahesh Datla{raya Desai Floor, Sai Sharda CHSL, Plot No. 50,| (Rs.Thirty | Eighty Eigth | (Rs.Forty Lakh
loan, advances, lien, pledge, orders, '(P:;rtner Dynamic Enterprises) 50A, 51 & 52, Sector 18 Road, Kharghar | Eight Lakh | Thousand Eight Forty Two
judgments or decrees passed orissued | || 2 y Prises)Dist. Raigad, Navi Mumbai-410 210 &| Eighty | Hundred only) | Thousand Three
by any Court, Tax or revenue or $/0. Mr. Dattatray Keshav Desai bounded as follow : East By : Sector| Eight / Hundred Forty
statutory authorities, attachment, 3. Mr. Aniket Vilas Dhamal, S/o. ) J ,' Eight Only)
settlement or otherwise howsoever is Vilas Dhamal 18 Road; *West By : Open Plot; North| Thousand 25,000/- g )
hereby required to make the same 4 Mr. Dattatray Keshav Desai By : Jitendra CHSL.; -South By : Sector| Only). |(Rs.TwentyFive| Dueason
known in writing with valid documentary oy y fe > |18 Road. (PHYSICAL POSSESSION) Thousand Only) | 19072021
evidence to the undersigned at B/106, (Partner Dynamic Enterprises)

1st Floor, Sayeed Manzil CHS Ltd, LOAN A/C. NO. : 12009400137

Pandit Dindayal Nagar, opp. Bassein
Catholic Bank Ltd. Manickpur, Vasai
(w), Dist. Palghar — 401202 within 14
days from the date hereof, otherwise it
will be presumed that there do not exist
any claims, and the same, if any, will be
considered as waived or abandoned.
Palghar, Dated This 15th Day of
September, 2023.

Sd/-

David S. Dabre

Advocate High Court, Bombay Date :15.09.2023

Place : Thane / Navi Mumbai, Maharashtra

ADITYA BIRLA FINANCE LIMITED

For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla Finance Limited / Secured Creditor’s
website i.e. https://personalfinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act.aspx.

Contact Nos.: Aditya Birla Finance Limited, Authorized Officer - (1) Mr. Mukesh Kumar Choudhary (mukesh.choudhary@
adityabirlacapital.com) M. No. 9343976618 / 9004266300 You may also visit nearest branch or contact ADITYA BIRLA OFFICIALS
1. Mohit Sharma : mohit.Sharmal5@adityabirlacapital.com - M. No. 9873913955 2. Rajesh Virkar- Rajesh.virkar@
adityabirlacapital.com, M. No. 9819886398

Sd/-
Authorised Officer
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0il India banking on pipeline

of projects to raise production

Company will drill 60-plus wells in FY24 in Assam and Arunachal Pradesh, up from 45 in FY23

SUBHAYAN CHAKRABORTY

New Delhi, 14 September
he public sector energy

I producer Oil India (OIL)
is expecting a series of
new wells and gas fields to go
into production in Assam and
Rajasthan soon. This develop-
ment will enable the company
to achieve a crude oil produc-
tion of 3.8 million tonnes (mt)
in the current year, said
Chairman and Managing
Director (CMD) Ranjit Rath.
This new target represents a
20 per cent increase over the
3.18 mt of oil produced in
2022-23 (FY23).

Rath said at a media brief-
ing that the company expects
three gas fields under produc-
tion enhancement contracts to
go live. These fields include
Lakwagaon-1, where higher
production is expected from
the Sesabil area (discovered in
January), and the Bagjan gas
field, which will undergo more
intensive exploration. Addit-
ionally, OIL aims to aggr-

essively expand its gas portfo-
lio.

“A new gas pipeline from
the Kumchai field will be con-
nected to the main production
area by December. A number
of additional development
wells will also come onstream,”
Rath said.

Furthermore, 16 wells in
Rajasthan will be put under a
cyclic steam stimulation, a
method for producing heavy oil
by injecting steam into
awell.

The company is preparing
to award contracts for hydro-
fracking, a process that
involves injecting water, sand,
and/or chemicals into a well to
extract oil or gas reserves.

“This  production is
expected to begin in the fourth
quarter of 2023-24 (FY24) or
early next year,” Rath said.

In terms of drilling, OIL
plans to drill up to 60 new wells
in FY24, up from 45 in FY23
and 38 in 2021-22. To support
this increased drilling activity,
the company has awarded con-

WB’s biennial index perception based: Govt

SHREYA NANDI
New Delhi, 14 September

The government believes that the bien-
nial index — Logistics Performance
Index (LPI) — by the World Bank, to
assess ease of trade across countries, is
purely ‘perception based’ and ‘narrow.’

India wants the World Bank to take
into account several measures taken by
the government on the logistics front,
such as the GatiShakti initiative, while
determining the logistics ranking of
countries, special secretary in the
department for promotion of industry
and internal trade (DPIIT) Sumita

PUBLIC NOTICE

NOTICE is hereby given that one Shri. Bajrang
Balwant Dhongade (hereinafter referred to as the
said Mortgagor/s{ have agreed to create mortgage
in respect of the immovable property more
particularly described in the Schedule hereunder
written in favor of my/our clients, Piramal Capital
and Housing Finance Ltd. (Branch Sola ur{.) in
respect of the property described herein. That the
said property came in the name of said Shri. Bajrang
Balwant Dhongade after the death of his father Shri.
Bajrang Balwant Dhongade as per the record
Fr_oduce by said mortgagor to me so | have given
his notice to All person's having any claim against
or in respect of the said Grampanchayat Property
more particularly described in the schedule
hereunder or any part thereof by way of sale,
exchange, mon%}age (equitable/registered or
otherwise). Giff, “trust, "inheritance, family
arrangement, maintenance, bequest, partnership,
possession, lease, sublease, tenancy, license, lien,
charge, gledge, easement or otherwise howsoever
are heret K requested to notify the 'same in wrmn? to
me/us with su _pomn%doqumentaryeyldence atthe
address mentioned herein below’ within 14 days
from the date hereof, failing which the claim or
claims, if any, of such person or persons will
be considered to have been waived and/or
abandoned and my client shall proceed with the
disbursement of loan and creation of mortgage in
respect thereof.
DESCRIPTION OF THE PROPERTY All piece and
ﬂarcel of the immovable property situated at village
angarga(TuI? Taluka Tuljapur Dist. Osmanabad
within “the local limits of Grampanchayat
Hangarga(Tul) bearing Gramin Milkat No. 110
admeasuring area 900 sq.ft. and construction
thereon, itisbounded as bellow.
Towards East : House of Mr. Gunvant Dhongde.
Towards South : Road, Towards West : House
of Mr. Ram Gaikwad, Towards North : Road
Place : Tuljapur.
Dated : 14/09/2023
Yogesh G. Abuj, BSLLLB, Advocate
Anand Nagar, near Anand Bazaar, House No. 27/600
“Shakuntala Nivas” Osmanabad Taluka and
Dist. Osmanabad 413501 Mob. No.: 9422747888
19822554441 Cell No. of Client.

Shri. Bajrang Balwant Dhongade Adv. for Client

PUBLIC NOTICE

Notice is hereby given to the public at large, especially
reswdln_? in Isbavi, Tal. Pandharpur, Dist. Solapur within

the limits of Pandharpur Municipal Council, Pandharpur,

s under.
1. Description of the property: All the piece and parcel of
the prolpeny bearing Gat No. 54, more particularly non
agncu tural layout Plot No. 27, having area
admeasuring 280.00 Sq. Mt., situated in Isbavi, Tal.
Pandharpur, Dist. Solapur within the limits of
Pandharpur Municipal Council, Pandharpur, owned b
Mr. Suresh Shrinivas Naik, Bounded by towards East:
Plot No. 26, towards West: Plot No. 28, towards North:
PlotNo. 48, towards South: Road.
2. That property viz Plot No. 27, described above in para
No. 1 ‘are belonging to Mr. Chandrakant Krushna
Gondale. That, Mr. Chandrakant Krushna Gondale has
sold to Mr. Suresh Shrinivas Naik by register sale deed
22.06.1994 which is du\\[/ register in the office of Sub
Registrar, Pandharpur at Sr. No. 3428 of 1994 & sale
deed 24.03.1998 which is du\%/ register in the office of
Sub Registrar, Pandharpur at Sr. No. 1565 of 1998.
That, Mr. Suresh Shrinivas Naik has a%rleed to sale to
Mr. Prakash Ramchandra Birajdar and Mr. Revansidha
Ramchandra Birajdar by register agreement for sale
deed 14.08.2023 which is duly register in the office of]
Sub Registrar, Pandharpur at Sr. No. 4383 of 2023.
3. That, said Mr. Prakash Ramchandra Birajdar and
Mr.Revansidha Ramchandra Birajdar has approached
to State Bank of India, Mini RACPC Branch, Solapur to
avail the loan by mortgaging the said property. That|
Bank has noticed that oneénge in the aforesaid original
sale deed dated 22.06.1994 & 24.03.1998 has been
misplaced. The complainant for lost of sale deed is
registered with Pandhary urCiéy Police Station vide Lost
Register Na. 988 of 2023 dated 07.08.2023.
4. In view of above, my client hereby give a notice to the
ﬁublic at large and calls upon all or any person/s who
ave any right, title interest in the above described
properties to submit all their objections and claims
within aFenod of 15 days of the date of publication of the
notice, failing which my client will presume that no
adverse claim or objections concerninq the said
property exist So please do note. This public notice is
given in order to see that nobody would be cheated
ll)_enaming toandin the above matter.
his public notice isissued on 14.09.2023
Mr. Vinae(ak N. Deshpande, Advocate
For State Bank of India, Mini RACPC,
. Solapur.
Chamber No. 3, District Court Comsp?und,

olapur
Mobile 9730199?92

Dawra told reporters on Thursday.
Earlier this year, India’s rank went

up by six places to 38th out 0f 139 coun-

tries in the seventh edition of the

LPI2023.

ranking.

India has started engaging with
World Bank’s key officials, drawing their
attention towards emphasis on objec-
tive-based methodology for

Currently, six parameters are used
to measure performance of the cou-
ntries. They are customs, infrastruc-
ture, international shipments, logistics
competence, tracking and tracing, and
timelines. “We feel this is a very narrow

0il firms mull using ;tirfa_lsﬁded
$600 million to buy Russian oil

Indian oil companies are exploring the possibility of using
close to $600 million of their dividend income stranded in
Russia to buy oil from that country, officials said on Thursday.
India's top four oil companies — Indian 0il Corporation (10C),
a unitof Bharat Petroleum Corporation, Oil India and ONGC
Videsh — haven't been able to repatriate dividend income
they accrue from theirinvestments in Russian oil and gas
fields. The money is lying in their bank accounts in Russia
but could not be broughtto India due to tough Western
sanctions that followed Moscow's invasion of Ukraine.

_

e T E

PTI

tracts for two additional drilling Arunachal Pradesh, we plan to

rigs and extended the engage-
ment tenure for existing rigs.
“This year, in Assam and

drill 60-plus wells,” Rath said.
In FY23, OIL expanded its
total acreage to 62,911 square

the

way of ranking India on important
global indices. There is a lot of work
going on and that should be reflected
in the calculations,” Dawra.

“We want our ranking to improve
and it will improve only when there is
a realistic and factual reflection of the
kind of reforms, which have happened
here..We would like to showcase those
and it (World Bank) should take into
account these while determining our
ranking,” Dawra said.

Determination oflogistics cost

The government is also working on a
framework to assess the logistics cost

kilometres and has a total
inventory of 191 mt of oil equiv-
alent (mtoe) in domestic assets
and 51 mtoe of overseas assets,
including both proven and
potential reserves.

Net-zero by 2040
OIL is planning to invest
around 325,000 crore ($3.38 bil-
lion) to achieve a net-zero
status by 2040. In the 2G etha-
nol space, OIL is looking to
invest ¥8,000 crore, Rath said.
The company also plans to
establish 20 kilotonnes per
annum (ktpa) of green
hydrogen production with a
total estimated financial outlay
of 32,000 crore. Setting up a 2
ktpa production facility takes
about3 200 crore, Rath said.
The company will set up 25
compressed biogas plants with
amodular build-up of 2 tonnes
per day to 20-30 tonnes per day.
Additionally, a 640-megawatt
solar power plant in Assam and
a 150-megawatt solar plant in
Himachal  Pradesh  are
also planned.

in the

mate,

cost,”

National
Economic Research (NCAER) and

Asian

survey-based thing to calculate the

country and is expected to get a

realistic estimate by the end of the
month. “The draft report is ready,”
Dawra said.

The government is going by certain
estimates, which suggest that India’s
logistics cost stands at about 8-14 per
cent of the gross domestic product
(GDP).“Now, we have a baseline esti-

and from next year, we will do a

she said.

Council of Applied

Development Bank (ADB) have

been engaged to complete the exercise.
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HC seeks RIL response
ongovt’s pleaaccusing
firmof siphoning off gas

BHAVINI MISHRA
New Delhi, 14 September

The Delhi High Court (HC) division Bench on
Thursday sought a response from Reliance
Industries (RIL) and others regarding the gov-
ernment’s appeal against the Mukesh Ambani-
owned conglomerate and others for fraudu-
lently and unjustly enriching themselves by
draining gas from their deposits, amounting to
over $1.5 billion.

The Centre had appealed against the single-
judge Bench order of the Delhi HC on May 9,
which had dismissed its petition.

Justice Anup Jairam Bhambhani had upheld
the international arbitration award of July 24,
2018, in favour of the RIL-led consortium. The
consortium includes UK-based BP Plc and Niko
Resources of Canada. The May order reads, “This
court is accordingly not persuaded to hold that
the conclusions drawn by the arbitral tribunal
are such that no reasonable person would reach.
Suffice it to say that the view taken by the arbitral
tribunal is most certainly a ‘possible view’, which
calls for no interference.”

Attorney-General (A-G) R Venkataramani
and former A-G KK Venugopal, both appearing
for the Union government on Thursday, told
the Bench of Justices Manmohan and Mini
Pushkarna that RIL knew about the connectiv-
ity of their gas blocks with the adjoining gas
blocks of Oil and Natural Gas Corporation
(ONGC) as far back as 2003.

The government contended that RIL was
guilty of fraud and unjust enrichment totalling
over $1.5 billion. The government told the court,
“Itis contended that the migrated gas alone was
valued at about $1.5 billion as of June 30, 2016”.
The government also argued that RIL had
claimed there was no connectivity between
their block and the government’s, but they had
consciously siphoned off gas from the ONGC
block without the government’s knowledge.
They also argued that the arbitral award they
challenged was “against India’s public policy”.

In May, the court observed that when an
arbitral award is challenged, the court may
interfere only if the award is induced or affected
by fraud or corruption, or if it is in “contraven-
tion of the fundamental policy of Indian law’,
or ifitis ‘in conflict with the most basic notions
of morality and justice”.

The order read, “In the opinion of this court,
firstly, the aforesaid inferences are factual con-

Government of Punjab
Tender Notice Reference No. PIDB/Projects/2023/6

PUBLIC NOTICE -

BRANCH OFFICE SHIFTING

411 035 and corporate office on 4th Fl

Closing Date & Time
For details log on to

websites.
NA/12/18884/2023/27827

Punjab Infrastructure Development Board and Department of Tourism & Cultural
Affairs invite online bids for Operation & Maintenance and Management of Banasar
Ghar, Patiala as a Food & Beverage outlet/Theme Restaurant with open Banquet
on Public-Private Partnership (PPP) Mode.

: 28.09.2023 at 03:00 PM

;. www.eproc.punjab.gov.in & www.pidb.org

Note: Any Corrigendum(s) to the Tender Notice shall be published on the above
website only. The RFP document can be downloaded from the above mentioned

Managing Director, PIDB

concerned that it's office located at (

Plot No - 34, Nanekar Building, Nager
Bajaj

Place : Pune

Bajaj Finance Limited having its Registered Office, Mumbai- Pune Road, Akurdi, Pune

oor, Bajaj Finserv House, Viman Nagar, Off Pune-

Ahmednagar Road, Pune, Maharashtra 411 014 hereby informs its customers and

Ground Floor Plot No - 45, 46 Mathura Society

Kharid Road Chandan Nagar, Pune - 411014) will be closing with effect from (18 Dec'23).
For better customer facility all the existing services shall continue to be available at
new branch shifted to (Survey No - 49/2, Plot No - 34, Nanekar Building, Nager Road,
Chandan Nager, Pune - 411014) All customers and concerned are requested to take
note of change of address and requested to contact our office at Survey No - 49/2,

Road, Chandan Nager, Pune-411014) thereafter.
Finance Limited

4th Floor, Bajaj Finserv House, Viman Nagar, Off Pune - Ahmednagar Road, Pune - 411 014
Maharashtra. Tel - 020 -71505050

Date : 15.09.2023

PUBLIC NOTICE § PUBLIC NOTICE

This Public Notice is hereby given to
the public at large that the property
more particularly described in the
below mentioned schedule, is owned
and possessed by Mr. Kiran Ram
Pawar and he is mortgaging the
Eroperty with Poonawala Housin

inance Limited Branch Solapur. An
he is assured that the said f)roperty is
free from encumbrances. If anybody
has any objection of whatsoever
nature regarding the same and
ﬁroperty mentioned in the schedule
erein below, the same shall be
communicated in writing to the under
signed at office address mentioned
below, within (7) seven days from the
date of issuance of this notice,
producinE the relevant documents on
any working day, during the notice
period referred to below schedule.
SCHEDULE All that piece and parcel
of the property bearing
Grampanchayat milkat no. 104 having
serial no. 109 admeasuring 2024 sq.ft.
situated at Grampanchayat Khadki
Tal. Tuljapur Dist. Osmanabad.

This Public Notice was published

dt. 13/09/2023
Adv. Pravin C. Nikam

Mo. No. 9021821255
3B, Muraraji Peth, Lobha Master Chawl,
front of Poonam Hotel, Solapur 413001

This Public Notice is hereby given to
the public at large that the property
more particularly described in the
below mentioned schedule, is owned
and possessed by Mr. Dattatray
Shivaji Mane and he is mortgalging the
Eroperty with Poonawalla” Housing

inance Ltd. Branch Solapur. And she
assured that the property is free from
encumbrances.

If anybody has any objection of
whatsoever nature regarding the same
and the ﬁroperty mentioned in the
Schedule herein below, the same shall
be communicated in writing to the
undersigned at Office address
mentioned below, within 7 (Seven)
days from the date of issuance of this
notice, producing the relevant
documents between 10.00 a.m. & 6.00
p.m., on any working day, during the

notice period referred to above
Schedule

Schedule
All the Part and Parcel of

Grampanchayat Property No. 27, at Sr.
No. 27, admeasuring 64.40 Sg. Mt.,
693 Sq. Ft, situated at Village-
Keshegaon, Taluka-Tuljapur, District-
Osmanabad.
This public notice was published dt.
14/09/2023
Adv. Ganesh Vasant Katare
Adv. Manjusha G. Katare (Lokhande)
Office No. 11, 1st Floor, Square-One Complex,
131, Siddheshwar Peth, Solapur 413003
Mob.No. 9860110011.

FORM G
INVITATION FOR EXPRESSION OF INTEREST (”EOI”) FOR
NEPTUNE VENTUR AND DEV OPERS PRIVATE LIV D
UPERATIN N CON RUCTION AND TRADIN "ih“ .

(Under Regulation 36A (1) of the

Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

.| Name of the corporate debtor

Neptune Ventures and Developers Private Limited

along with PAN/CIN/LLP No. |PAN: AACCN9418J
CIN: U45202MH2009PTC189590
2.|Address of the registered office | Registered Office: 4th Floor, Eastern Business

District, Near Mangatram Petrol Pump, LB S
Road,Bhandup(W) Mumbai Mumbai City MH

w

.| URL of website

NA

~

.| Details of place where majority
of fixed assets are located

Neptune Magnet Mall, Eastern Business District,
Near Mangatram Petrol Pump, L B S Road,
Bhandup(W)Mumbai Mumbai City MH

written herein below.

by way of sale, exchange, let,

PUBLIC NOTICE
NOTICE is hereby given that we, ThinkLaw, Advocates, are investigating
the title of the Property more particularly described in the SCHEDULE

All persons / entities having any right, title, claim, benefit, demand or
interest in respect of the Property mentioned in the Schedule hereunder,

inheritance, bequest, succession, gift, lien, charge, maintenance,
bequest, easement, trust, possession, family arrangement / settlement,
decree or order of any Court of Law, contracts / agreements, development
rights, partnership or otherwise of whatsoever nature, are hereby required
to make the same known in writing, along with documentary evidence to
the undersigned at the address mentioned below within 14 (fourteen)
days from the date of the publication of the public notice, failing which they
shall be deemed to have given up and waived such claim or claims, if any.
SCHEDULE

All that piece and parcel of land bearing Plot No. 20, Old Survey Nos. 34/4,
35/2A, 35/2B, Gat No. 86 of Village Kune-nama, in the Registration District
and Sub-District of Pune and Maval, within the limits of Group Gram
Panchayath Samiti of Pune Zilla Parishad, Taluka Maval, District : Pune,
Lonavala - 410302, admeasuring approximately 1010 sq. mts., along with
the structure standing thereon comprising of ground + 1 upper floor with
terrace, admeasuring approximately 490.94 sq.mts Built up sq. mts.

Dated this 15" day of September,

504, Raheja Chambers, Free Press Marg,

STORY SO FAR

2013 ONGC accuses
RIL of siphoning
off gas from its
blocks, moves
Delhi HC

2014 HC disposes of petition, directs govt to
consider report produced by DeGolyer
& MacNaughton(D&M)

2015 D&M finds connectivity and
continuity of the reservoirs across
ONGCand RIL blocks

2015 Ministry also appoints Shah (ommittee
to consider the D&M report

2016 Ministry raises $1.5 billion
from Reliance

2016 RIL approaches arbitral tribunal
headed by Lawrence Boo

2018 Tribunal rules in favour of RIL,
government moves Delhi HC

2023 Delhi HC upholds tribunal’s order,
govt moves Delhi HC division bench

2023 Division Bench agrees to hear govt plea

2024 Next hearing in the case

clusions arrived at by the arbitral tribunal,
which cannot be second-guessed by this court
in exercise of its powers under Section 34 of the
Arbitration and Conciliation Act, 1996 (grounds
to challenge the arbitral award). Secondly, in
the opinion of this court, the factual conclusions
are perfectly rational, coherent, and logical,
especially considering what was in the produc-
tion sharing contract (PSC), a purely commer-
cial transaction entered into by two contracting
parties.”

On the other hand, RIL told the court that
the same set of issues cannot be argued again
under Section 34 of the Arbitration and
Conciliation Act, 1996 when both the single
judge of the HC and the arbitral tribunal had
examined the issue. The conglomerate also
pointed out that the government could have
looked into the migration of gas between two
blocks in 2009 before one of them was given to
RIL, but it chose not to.

More on business-standard.com

lease, license, assignment, mortgage,

2023.
Tushar Ajinkya
Managing Partner
ThinkLaw, Advocates

Nariman Point, Mumbai - 400021.

verified by undersigned)

3

. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors,
relevant dates for subsequent events
of the process are available at:

http:/larck.in, under the case list
“Neptune Ventures and Developers
Private Limited”

©

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

(Regd. Office: PSEB Head Office, The Mall, Patiala)
Corporate Identity Number U40109PB2010SGC033813
Website: www.pspcl.in Mobile No. 96461-18773

Minimum Eligibility Criteria for resolution applicants
(Singly, Jointly or in consortium) to approach the
Resolution Professional (“RP”) with Resolution Plan:
1. Minimum Net-Worth of INR 10 crores supported by
Documentary Evidence

2. For Financial Entities including ARCs** /INBFCs /|
AIF-AUM/ Funds Deployed/Committed funds
available forinvestment of INR 100 Crores as on latest
available Balance Sheet not prior to 31.03.2022.

** ARCs participationis subject to the rules and
regulations of Reserve Bank of India

#In the event of a consortium between applicants
belonging to aforementioned two classes having
different eligibility criteria, the eligibility would be
calculated in proportion to their share in the consortium.
Complete details / Detailed EOI are available on
website,www.arck.in or may besought by E-mail at
neptuneventures.ibc@gmail.com

https://eproc.punjab.gov.in
76155/12/2183/2023/27839

Nos. LT Shackle Insulators Brown Glazed, (size 90mm x 75mm) as per Fie-3 Type-
| of IS-1445 (with latest amendments, if any) and as per PSPCL specification
QQ-2342/PSPCL/PO-P. For detailed NIT & tender specification please refer to
https://eproc.punjab.gov.in from 14.09.2023 onwards.

Note: Corrigendum and addendum, if any will be published online at

C651/23

objections to provisional list

10.| Last date for receipt of expression | 30.09.2023
E-Tender Eng. No. QQ-2342/PO-P of interest _ i
Chief Purchase Officer/ MM, Central Purchase Organization, PSPCL,2nd floor, | |1 Erag:p‘;fc't?\fgfegyﬂ%f':S;'i(L':;tosf 10.10.2023
Multistory Building, The Mall, Patiala, invites E-Tender for Procurement of 70,000 12 Last dats for submission of On or before 15.10.2023

>

.| Process email id to submit EOI

neptuneventures.ibc@gmail.com

IBBI Regn No.

Date : 15.09.2023

Place: Mumbai

For Neptune Ventures and Developers Private Limited
Sandeep Mahajan- Resolution Professional

: IBBI/IPA-001/IP-P00991/2017-2018/11631
AFA Valid till: 19.12.2023

Address: C2/288, Janak Puri, New Delhi -110058

Email: neptuneventures.ibc@gmail.com | Mob: 9810020531

5.| Installed capacity of main CD is engaged in construction and trading of
products/ services real estate and major investment as specified
in point no-4
6.| Quantity & value of main products/| Not Available : \ -
services sold in last financial year 4% 3iie #erT; / Bank of Maharashtra 7'A-.a~':
7.[Number of employees/ workmen | 28 Employees (as per CD but yet to be v arafer /| Head Office S e

drewa, 1501, Rrasir, go-5 / Lokmangal, 1501. Shivajinagar, Pune

sfafas srafes, wrargr / Zonal Office, Solapur

_ qURTs, Wregy - 413002

iafas srtad, wic Fo 94, THHdSAfeeT, RIS,
w19 / Phone - (0217) 2733870/ 71 /72 $-—3a / E-mail: cmmarc_sol@mahabank.co.in

-8 (Nl
POSSESSION NOTICE

WHEREAS,

mentioned.

available, to redeem the secured assets.

The undersigned being the Authorised Officer of the Bank of Maharashtra under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of the
powers conferred under Sub-Section (12) of Section 13 read with Rule 3 of the Security Interest (Enforcement)
Rule, 2002, issued Demand Notices calling upon the below mentioned borrowers and guarantors to repay
entire dues within 60 days from the date of receipt of the said Notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower, guarantors and the
public in general that the undersigned has taken Symbolic possession of the property described herein below
in exercise of powers conferred on him under sub section (4) of section 13 of Act read with Rule 8 of the
Security Interest Enforcement Rules, 2002 on 11/09/2023

The borrower in particular and the public in general is hereby cautioned not to deal with the properties and
any dealings with the properties will be subject to the charge of Bank of Maharashtra for an amount hereinabove

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time

Borrower- Mr. Sanjay C. Sonawane
& Mrs.Nanda Sanjay Sonawane
R/o At Plot No. C/667, Rajaswa
Nagar, S. No. 368 (old), S. No.
22/1+2+3+4+5+6/2B, S. No. 22/1
+ 2 + 3 +4+5+6/1A/1B, S. No.
22/1+2+3+4+5+6/1B, S. No.
22/1+2+3+4+5+6/2A out of Block
No. / Plot No. C-667, Vijapur Road,
Solapur.

Road, Solapur.

C. Sonawane at Plot No. C/667,
Rajaswa Nagar, S. No. 368 (old),
S. No. 22/1+2+3+4+5+6/2B, S.
No. 22/1+2+3+4+5+6/1A/1B, S.
No. 22/1+2+3+4+5+6/1B, S. No.
22/1+2+3+4+5+6/2A out of Block
No./ Plot No. C-667, Vijapur

Sr. Name of Branch, Details of Mortgaged Date of Demand Notice Date of
No.| Borrowers and Guarantors Property and Total Dues Possession
1 |Branch — Navipeth Details of security- Mr. Sanjay [Demand Notice-18.01.2020 | 11.09.2023

Demand Amount Rs. 954340/- upto
31.12.2019 (Outstanding Balance
of Rs. 928670/- Plus Un applied
Interest of Rs. 25670/-) plus interest
thereon @ 8.50% p.a. at monthly
rest from 01.01.2020 plus expenses
and other charges till realization

Date:- 13.09.2023
Place :- Solapur

Sd/-
Chief Manager & The Authorised Officer
Solapur Zone
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Tenders are invited from eligible bidders for Meter reading of LTIP consumers
through CMRI and Manual meter reading on MR -9 sheet where CMRI is not
possible, bill printing, Energy Bill distribution & taking acknowledgement from
consumer under Boisar R & Saphale Sub division of Palghar Division, Palghar
Circle (Tender No. SE/PLG/TECH/CMRI/BSRR SPH/2023-24/T-16) for the
amountofRs. 30 Lakhs

e o R

A el foawe! FaerI $Rs TG T TR ST T FrEe iy T S T IufRI g SETIDT G T | sgle period of Tender (Online only):- 15.09.20231022.09.2023.
T SR €T ST, RIS E ’ gedre q\{sj’q(\fiﬁp{ AT, EERIEICEIR: UL Submission due date (Online Only):- 22.09.2023upto 15.00 hrs.
STHTSTICAT SRV TN hTel T ARV 01 Il I SRR pefl QG SV ATearar uraadl  anffes, sterfores AR Rig AT i Fat. wy, |For detail please visit company's Website:-

https://etender.mahadiscom.in/eatApp/

Superintending Engineer
MSEDCL Palghar Small Circle
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